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LEGISLATIVE ASSEMBLY.: 
Tuesday, 14tlt Marclt, 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

STATEMENT LAID ON THE TABLE. 
Mr. H. Sharp: Sir, I beg to lay on the table the information promised 

in reply to a quegtion by Mr. P. P. Ginwala on the 15th September, 1921, in 
regard to the municipalitiefl that have made or promised to make contributions 
towards the maintenance of 'national} educational institutions. 

Statement showing the Municipalities that have made or promised to make contributio •• 
towards the maintenance of 'national' educational institutions. 

Madras . 
Bombay. 

Bengal. • 
United Provinces 

Punjab • 
Burma. • 
Bihar and Orissa 
t'entJ:al Provinces 
A.88am 
Coorg 

Province. 

J elhi • • • • 
N orth- West Frontier Province 
Administered Areas • 

Name of Municipality. 

No information. 
Amalner, Baramati, Ahmedabad 

Nadiad, SUl-at and Karachi. ' 
Raniganj, Chandpur and Tangail. 
Azamgarh, Etah, Meerut, Moradabad 

Bareilly and A.llahabad. ' 
Nil. 
Nil. 
Nil. 
RaipUl' and Ammoti. 
Nil. 
.Nil. 
.Nil. 
Nil. 
.Nil. 

QUESTIONS AND ANSWERS. 

THE CENTRAL RAILWAY ADVISORY COUNCIL. 
2tH. * Mr. K. C. Neogy: (a\ With reference to the decision of 

Goverllment to convert the Railway Finance Committee into a CentraJ 
Railway Advisory Council, will hovernment be pleased to state their reasons 
for departing from the recom.mendations of the Acw?rth .Committee, namely, 
that one-half of the non-offiCll}1 members of such a Council should be nominat-
eu by the .leading commerci··l and industrial associations, both European 
and l.udian) and that the other half should be representative of rural interests 
and of the Indian tra ~lling public to be appo~nte  by ihe Leg;sla!lve Oounc;1 
of each of the Provinees ? 

(lll What will be the term of office of the said Council; and what ques-
tions will be referred to it ·for consideration? 

( 2999 ) .A. • 
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Colonel W. D. Waghorn: (a) The Government agreed generally with 
the views of the Acworth Committee regarding the interests which should be 
represented on tbe i~ory Council but considered that repre!'entation of 
those interests could most conveniently be secured by selection from the 
Indian Legislature. 

(b) The question of the term of office bas not been Fpecially considered, 
but presumably the members who are Members of the Legislature will retain 
office until the next election, provided that they do not sooner resign their 
seats in the Assembly 01' Council of State. 

The Council is an Advisory Council only. It will be for the Member of 
Government in charge of Railways to decide what cases are placed before it. 
It is intended to consult them on important questions of Railway policy. 

Rao Bahadur C. S. Subrahmanayam: May I ask a supplementary 
question, Sir? Does not this decision depart from the recommendations of 
the Railway Committee as set forth in that part where the Committee lays 
down the formula for the constitution of such a Committee? 

The Honourable Mr. C. A. Innes: The view of the Government, Sir, is 
that it does not depali from the recommendations of the Acworth Committee. 
In our view, the important thing was to secure the representation of the 
interests suggested by the AcwOlih Committee and we consider that we have 
secured that represen~tion. 

Rao Bahadur C. S. Subrahmanayam: :May I understand that the pro-
vinces are represented as provinces and that other interests are also represented 
as contemplated in that recommendation? 

. The Honourable Mr. C. A. l~llles : We .endeavoured to secu.re representa-
tIOn of passengers and rate·payers 111 the provInces through tbe representatives 
of those provincE:s in this Legislature and in this Council of State. 

Kr. K. C. Neogy: Does not the .very 'constitution of this Council cons-
titute a departure from the undertaking that was given to the House that no 
action would be taken upon the recommendations of the Acworth Committee 
without first of all commlting this House.? . 

The Honourable Mr. C. A. Innes: We do not take that view. 
Kr. K. C. Neogy: May I draw the attention of the Honourable 

Member to the answer given to Question No. 550 at Simla? In reply to 
Mr. Manmohandas Ramji it was stated that the Government proposed to get 
the sanction of the Legislative Assembly before action was taken upon this 
Report. Besides, will the President of the Railway Board state if he 
rcmembers to have written a let.ter to me stating that no action would be taken 
upon this report without consulting this Assembly? It was on this under-
taking that I did not propose to move a Resolution of which I had given 
notice during this current session. • 

The Honourable lfr. C. A. Innes: I am sorry if there is any misunder-
standing; but on all the most important financial and other recommendations 
the Assembly naturally will be consulted. This question was discussed in the 
Government of India and it was decided that the fact that the Assembly had 
had the report before it for some months and were at perfect liberty to move 
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any Resolution on any of the subjects contained therein was a sufficient 
.. fulfilment of the pledge to which the Hono1ll'&ble Member refers. 

Mr. K. Ahmed: Is it not a fact that the President of the Railway Board 
wrote to me demi-officially on the 31st January, 1922, requesting me to with-
draw my Resolution also, an undertaking being given that the whole thing 
i.e., the proposals of the Government on the Report of the Railway Committee 
would be placed before the Assembly before any effect to it was given? 

Colonel W. D. Wag horn: I think that was in reply to a question as 
regards State and Company management; that is coming before the 
AdvisOlY Council and will come before this Legislature. 

Mr. K. Ahmed: Was it not as regal'ds the whole recommendation of the 
Acwolth Committee? 

Colonel W. D. Waghorn: As far as my memory goes, the question 
which the Honourable Member raised was with regard to Company a.nd. State 
management. 

ALLEGED FIRING NEAR THE ~  MOSQUE ON 27TH FEBRUARY, 1922. 
265. * Maulvi Miyan Asjad-ul-lah: On Monday, 27th February, H)22, 

was there firing near the J ama Mosque? What was the cause? Who 
was killed? How are those who were injured? Is Government able to 
give information to the House about it? 

The Honourable Sir William Vincent: It is presumed that the 
question refers to an incident which occurred on the 27th February last in a 
bamar near the Jama Masjid of Delhi. In the course of a quarrel between 
some men of the Rampur State and certain employees of the Bombay 
Parsi Theatrical Company. One of the former party fired two shots 'with 
a revolver. One man, apparently not connected with the quarrel, was 
seriously injured and is in hospital. The man alleged to have fired the 
shots was immediately arrested and the case 1S under investigation. 

Mr. K. Ahmed: Was not the cause known at the preliminary inquiry? 
There must be some cause or causes, Sir. 

(No answer was given.) 

INCREASED ElfPLOYMENT OF INDIANS AS TRAFFIC INSPECTORS (TRANSPORTA-
TION) ON THE NORTH-WESTERN RAILWAY. 

. 266. * Bhai Man Singh: 1. Is it a fact that there is only one 
permanent Indian 1'raffic Inspector (Transportation) as compared with 46 
Europeans or Anglo-Indians on the North-Western Railway? 

2. Is it also a fact that there is only one permanent Indian Traffic Ins-
pector Claims and one permanent Indian Traffic Inspector Trains, and thus 
there are only three permanent Indian Traffic Inspectors as compared with 46 
Europeans or Anglo-Indians on the North-Western Railwa.y? 

3. (a) Is it a fact that the starting pay of the post. of ,!raffic Inspector 
Transportation (mostly held by Europeans or nglo n~ns  IS R~. 300.per 
'mensem, while that of the posts of Traffic Inspector Trams anel ClaIms u~ y 
'held by Indians) is Rs. 200 per mensem ? . • 

.6. J. • 
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(b) A:tethere a.ny special reasons why, i£ any, Indians a.re taken as Traffic 
Inspectors. they a.re mostly taken as Traffic Inspector 1'rains or Traffic Ins-
pector Claims which posts carry about two-thirds of the pay of a Traffic Ins-
pector Transportation to which posts mostly the Europeans or the Anglo-
Indians are a.ppointed ? 

Colonel W. D. Waghorn: The information asked for is being obtained 
from the Agent, North-Western Railway, and will be sent to the Honourable 
Member on receipt. 

CERTAIN INDIAN GRADUATE'S RECRUITED AS CU.IMS INSPECTORS IN 1915 ON 
THE NORTH-WESTERN RAILWAY AND THEIR PROSPECTS. 

267. * Bhai Man Singh: 1. With reference to reply given by the Honour-
a.ble Khan Bahadur M. Mohamed :::;h1l.6 in the Council of State on 6th Septem-
her, 19l1, in reply to the question by R. 13. L. Ram Saran Dass, will the 
Government he pleased to state ; 

(a) If it is a fact that some Indian graduates were recruited as Claim 
Inspectors in 1915 ? 

(b) If the work has been found satisfactory by their superior officers? 
(c) If they have not even yet been sufficiently tried to s ~w their capaci-

ty in the railway work? 
ttl) Has any of them been promoted to a higher appointment in the 

Tratfic Department? 

2. Is it a fact that these Indian graduates appointed as Claim Inspectors in 
1915 have been superseded by an Anglo-[ndian gentleman appointed as Claim 
Inspector in 1920. who has been appointed as Officiating Assistant Traffic 
Superintendent Claims, while none of these Indian graduates were given even 
such a chance ? 

Colonel W. D. Waghorn: T·he information asked for is being obtained 
from the Agent, N orth-Western Rail way, and will be sent to the Honourable 
Member on receipt. 

COST 01' AN INDIAN AND BRITISH SOLDIER AND OPPICER, RESPECTIVELY, OP 
THE ARMY IN INDIA. 

268. *Bhai Man Singh: Will the Government be pleased to lay on 
the table a statement showing the monthly avera.ge cost of an Indian 
soldier and' officer below the rank of a Lieutenant and above it i'l Infantry, 
Cavalry and Artillery, respectively, .as compared .with that of a Europea.n 
soldier and officer of the same or eqUIvalent grade lU the same branches cf 
the Indian Army while in service and when they retire on pension? 

Sir Godfrey Fell: Two statements are laid on the table. r Statement 
" A" shows the monthly average cost of an Indian officer and soldier .as com-
pa.red with tha.t of the nea.rest equivalent rank in the British Service. 

With regard to statement" B J), I would explain that Indian officers below 
the rank of Lieutenant are Snbedar-Majors, Subedars or officers of the 
~ui leut rank in the C,,!airy, -etc., and Jema.da.rs, whose cost is as shown in 
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Statement tI A". Indian officers holding Honorary King's COmm18810nS as 
Captains and Lieutenants receive the same regimental pay of rank as British 
officers of corresponding \'anks in the Indian Army, but do not receive the 
staff pay which the latter receive. Officers of the Indian Army holding 
permanent King's commissions, whether British or Indian, at present receive_ 
the same rate of pay and allowances. 

I regret that it has not been possible to furnish the Honourable Member 
with detailed information as to the cost of the Indian soldier and officer and 
that of a British soldier and officer when they retire on pension, because the 
pension admissible depends on the length of service and also on other factors 
varying in each individual case. In the case of British officers and Indian 
officers holding permanent King's commissions, pensions would not ordinarily 
be admissible to officers of the rank of Lieutenant or Captain who would not 
have completed the ne es~ary qualifying service. Indian officers holding 
Honorary King's commissions draw double the rates of pension admissible 
for Risal ar ~ a ors  Subedar-Majors, Risaldars and Sulledars according to 
their length of service, including any service rendered while holding an 
Honorary King's commission. 

STATEMENT" A". 
The monthly average cost· of an Indian officer and soldier is as shown below: 

Nearest equimZent rank in British 
Service. 

Rs. 
Subedar-Major or equivalent 1'ank-

Infantry • 274} 
Artillery • 275 
Cavalry 325 

Subeda1' or equivalent 1'ank-
Infantry 
Artillery 
Cavalry 

Jemadar-

174J 175 
225 

Infantry 105 J 
Artillery 106 
Cavalry 116 

Havildar or equivalent 1'ank-
Infantry • 62 
Artillery • 62 
Cavalry 68 

Naik or equivalent 1'an1:-
Infantry • 48 
Artillery • 49 
Cavalry 63 

Bepoy or equivalent 1'0111:-
Infantry • 42 
Artillery 440 
Cav&hy 46 

No corresponding rank. 

Ditto. 

Ditto. 

Sergeant. 
Man-ied 
Unmarried 

Corporal. 
Man-ied 
Unmarried 

Private. 
MBITied 
UnmalTied 

-Excluding free accommodation. 

RI. 
260 
~ 

226 
117 

206 
160 

• 
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STATEMENT "B". 

Comparison oj't"e emoluments of ofJicers "olding the King', Oommission. 

INDIAN SERVICE. 

Honorary King's Commissioned Officer. 

Rs. 

2nd-Lieutenant 425 

Lieutenant 475 

Captain 750 

Permanent 
King's Commis· 
sioned Officer. 

Rs. 

525 

un 
850 

British Service. 

Rs. 

425 

475 

750 

T . ~ T OF A PUBLIC SERVICES CmIMISSIOX IX IXDIA. 

269. * Mr. M. G. Mukundaraja Ayyangar: (a) Have rules been 
finally framed by the Secretary of State in Council for the establishment in 
India of a Public Services Commission as required by section 96C of the 
Government of India Act? 

(b) If so, will the Government be pleased to lay the said rules on the 
·table? 

The Honourable Sir William Vincent: (a) 'Rules have not yet been 
finally framed. 

(6) Does not arise. 

INQUIRY ABOUT PAY OF ATTACHED OFl:ICES. 

270. * Mr. M. G. Mukundaraja Ayyangar: Will the Honourable 
the Home Member be pleased to !'tate whethtr he J?lade,the jnquiry promised 
by him in answer to Question No.1 02 (b) in this Assembly on the 1t:th of 
September, 1921, and, if so, will he be pleased to state the result of the 
inquiry? 

The Honourable Sir William Vincent: I made 110 such' promise: I 
expl'e!'sed my read.iness,to have inquiries made, but, as the Honourable Member 
did not ask me to do so, no action has been taken in this direction. If the 
Honourable Member does, in fact, desire it and will specify the particular 
offices to which he refers and the point on which he. wants inquirYr I will have 
the inquiries made. 1- will remind the Honourable Member. ~e are very 
unwilling to increase expenditure at the present moment unless It IS absolutely 
necessary. 

CREATION OP CHILDREN'S COVRTS. ~ 
271. * Ir. I. G. Iukundaraja Ayyangar: Have the G?vernment 

taken any, and if 80, what, action in the matter of the recommendations of the 
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Indian Jails Committee, ~  in: paragraph 369 of their report for the crea-
tion of Children's Courts? 

The Honourable Sir William Vincent: The opinions of Local Govern-
ments hwe been invited on this question but all replies have not yet been 
received; replies from three major Local Govarnments are still awaited. . 

PRACTICE OF RASAD AXD BEGAR. 

272. * Mr. M. G. Mukundaraja Ay,angar: Have the Government 
received replies from the administrations in territories w e~ e there are no 
Legislatiye Councils to their communications regarding the practice of Basad 
and Be.rJt1' during tours of officers in the mofussil, and if so, will the Govern-
ment be pleased to place them on the table? 'What action do the Govern-
ment propose to take in this matter? 

Mr. J. Hullah: Yes. A copy of the correspondence that has taken place 
up to date is being sent to the Honourable Member. From this the action 
already taken will be seen. The administrations concerned will also be address-
ed in pursuance of the Resolution on the subject which was recently passed in 
the Assembly. 

OFFICERS A'ITACHED TO FIR){S IX IXDIA ~ TRAIXDiG IX ACCOUNTANCY. 

273. * Mr. M. G. Mukundaraja Ayyangar: It \Vas said in answer to 
Question ~ o. 107 (iv) in this Assembly on the lOth of September, J 921, that it 
was illtended to attach two officers temporarily to the representatives of the firms 
in India to learn work and to carry out the recommendations of the account-
ants when they have left India? 'Will the Govemment be pleased to state if 
this intention has been carried out? If so, will the Government be pleased to 
state the Ilames of the officers and of the firms? Jf not, why has not this 
intention been carried out ? 

The Honourable Sir Malcolm Hailey: Yes. The names of the two 
{)fficers are-

Captain E. Price of the Indian Audit Department. 
Mr. C. F. George, an officiating Assistant Accounts Officer of the Office 

of the Deputy Accountant General, Central Revenues, Delhi. 
There is only one firm in question, and its name is-

Messrs. Price, Waterhouse and Company of London. 

FIXED WIRELESS STATIOXS LICENSED IN INDIA. 

274. * Mr. P. L. Misra: Will Government be pleased to state the total-
number of fixed wireless stations licensed in British India until the 31st 
December, 1921, to-

(a) Commercial stations worked for inland communication by-
(iJ Private company. 
(ii) Local Govel·nment. 

(6) Colleges for instructional purposes. 
(c) Private experimentors. 
(d) Amateurs? 



[14TH !lARCH 1922. 

Will Government also state the name and location of the station of each 
licensee? 

Colonel Sir Sydney Crookshank: (a), (0), (e) and (al. Nil. The form 
of license was not finally approved and printed until the 29th Decembel·,. 
1921. 

The necessity for replying to the latter portion of this question does not,. 
.herefore, arise. 

GRANT OP LICENSES 'FOR FIXED WIRELESS STATIOXS. 

275. * Mr. P. L. Misra: Will Government be pleased to state the number-or applications that they have received for the grant of wireless license, under 
the new license lules, for fixed wireless stations from -

(a) private person, or persons, or company to establish commercial 
stations for inland communications; 

(6) Local Governments to establish commercial stations for inland 
communications; 

(c) colleges for instructional purposes; 
(£1) private experimentors ; 
(e) amateurs? 

Will Government also state the names of applicants and the location of 
their stations? 

Colonel Sir Sydney Crookshank: (a) 1<'or inland communication only 
(limited commercial' licenses are issued. Five applications to establish 
stations under such licenses have been received. 

(ii) Nil, since licenses are not required for such stations, but inquiries have 
been received from the Governments of toe United Provinces, Assam and 
Madras; and also from Mysore, Jaipur and Baroda. 

(e) Three, namely,-
(1) Nutan Marathi Vidyalaya, Poona; 
(2) Maharaja's College, Vizanagram; 
(3) Benares Hindu College. 

(d) and (e). Government do not differentiate between experimentors and 
amateurs as regards wireless licenses. They are all granted (non-commer-
cial' licenses. The number of applications received is twenty-one. 

A list of licensed stations will be published regularly, showing the name, 
locations, wave-lengths, call signs, etc., as is the case in other countries. 

It is not proposed to state the names and locations of applicants, since-
they may not be. g~nte  .li ens~  but if granted, the necessary details will 
be published-pel'lodlCally 1D the list referred to above. 

SCRElIE lOR TRAINING AND ENLISTMENT 01' YOUNG INDIANS FOR W IRELBSS. 

276. *Kr. P. L. Kisra: (a) Will Government be pleased to publish for 
informa.tion of general public the scheme f?r training and enlistment of young 
Indians for the wireless section of the Indian Telegraph Departments? 
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(61 Will Government be also plea.sed to state wha.t grade of wireless: 
servICe the young Indians a.t the Karachi school are to be trained for? 

Colonel Sir Sydney Crookshank: (a) Yes. The publication in question. 
is already in an advanced state of preparation and will shortly be issued. 

(6) Civil Wireless Operator, from which grade it is intended ultimately to-
recruit Supervisors, Df'puty Assistant and Assistant Engineers (Wireless). 
It is also intended to en~ourage men to undergo technical courses, apart from 
operating, with a viE:w to undertaking private research and wireless engineer-
ing work. 

SOLE CIXEMA. RIGHTS FOR OFFICIAL FUNCI'IONS DURING ROYAL VISIT FOR. 
AXGLO-ORIEXTAL FILM CORPORATION. 

~ . * Sardar Bomanji A. Dalal: ll) Will Government be pleased to-
~tate whet.her it is a fact that the sole rights for taking cinema pictures-
in British India of official functions during the tour of His Royal Highness 
the Prince of Wales are given to the Anglo-Oriental Film Corporation which 
has been incorporated in England? 

(2) Will Government be pleased to state whether in the consideration Of 
this question the settled policy of the Government of India as announced by 
Mr. A. C. Chatterjee during the debate on ~n  March, 1 !H2, on the question 
of encouraging Indian industries, namely, that no conces-ion shall be granted 
to any firm that has no rupee capital, has no proper proportion of Indian 
directors and does not take Indian apprentices for training, was strictly 
observed? 

(3) 'Will Government be pleased to state whether the nglo ri~ntal 
Film Corporation fulfils any of these conditions? 

(-t.) Is it a fact that only Rs. 40,000 have been guaranteed by the above 
mentioned firm for royalty rights to the Government of India? 

(5) Is it a fact that Messrs. Madan Theatres, Limited, had obtained 
facilities to film the tour of His Royal Highness the Duke of Connaught and 
that their work was highly spoken of by His Royal Highness, His Excellency 
the Viceroy and provincial Governors? 

(6) Will Government state the reasons that led them to give preference· 
to an. English Company over this Indian Company? 

Mr. Denys Bray: The Government attached great importance to t!J.e 
proper utilization of the cint'matograph in connection with the tour of His 
Royal Highness the Princ,!! of Wales. 'rhey considered that the whole work of" 
filming the tour ~ oul  be conducted, if possible, by a selected Indian Company 
and that copyright of films should be owned by the Government of India 
who should also share in exhibition rights in hdia, England, the United 
States and other countries. By this means, it was anticipated that the large 
profits obtainable from exhibition in England would help t.<? exhibit the film 
broadcast to Indian masses under conditions where it is not possible to expect 
any profit. Tenders were accordingly invited from firms in India for the· 
elClusive rights of produoing the official ,film. In, r~sponse  eight ten ~r : 
were received and considered by a Sub-CommIttee consIstmg of rep1'esentative-
officials and non-official business men. The Committee were una.nimous in 
their recommendation that the tender of the Anglo-Oriental Film Corporation. 

• 
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• hould be accepted on the understanding that the Corporation agreed to 
develop the film industry in India with Indian capital and talent as far &8 
possible. In making this recommendation, the Committee attached great 
weight to the ability of the Corporation to produce results worthy of the 
occasion as also to the fact that this Corporation alone among those who 
tendered was prepared to produce a colour film of the tour simultaneously with 
~ e production of the black and white film. 

Although incorporated in England, the Anglo-Oriental Film Corporation 
hag been, and is still, negotiating in India with a view to the extension in 
India of its enterprise with Indian capital and Indian interests. The 
Corporation have contracted to supply the Government of India with four 
new copies of the black and white film for publicity purposes and also with one 
copy of the colour film. They have also undertaken to pay a royalty of 
1(1 per cent. of the nett bookings or other receipts for the black and white 
film and have guaranteed that the ;mm to be paid to the Government of India 
as royalty shall not be less than Rs. 20,0(10. It is understood that the 
-Corporation have arranged with Madan Theatres, Limited, for the exhibition 
of the film in India and that the film has in fact been, or is in course of being, 
shown in the principal towns in India and Burma. 

This information COWl'S (1), (2), (:1), (4) and (6) of the question. In 
regard to (:l) the answer to the first part of the question is in the affirmative; 
as regards the latter part, the Goyernment of India have no information. 

Sardar Bomanji A. Dalal: 1I1ay I ask a supplementary question, Sir? 
What was the undertaking obtained from this Company in regard to satis-
factory pUblicity being gi\'en to these pictures, and was this question con-
:sidered at the time the claims of various Companies were adjudicated upon? 

Xr. Denys Bray: I am sorry I shall have to ask for notice of that 
question. I would explain that ill giying my answer I was only actinO' as 
the mouth-piece of the Political Secretary. I myself have no pers~nal 
knowledge of the case. 

Xr. W .•• Hussanally: May I also ask a supplementary question, Sir? 
Was the tender of this Comp"iny the highest? 

Xr. Denys Bray: The answer I have just given applies here also. 

REPRESENTATIVE O},' RAnwAY KMPLOYEES ON CEXTUAT, ADVISORY COUNCIL. 

278. * Mr. N. M.·Joshi: Do Goyernment propose to appuint a representa-
tive of the Railway employees on the Central Advisory Council and the Local 
Advisory Boards to be created in accordance with the Railway Committee 
Report? 

Colonel W. D. Waghon: Ko propo.al of this kind was made by the 
Acworth Committee and, as at present advised, the Government do not 
propose to take the action suggested. 

IIr. N. M. Joshi: Does not Government itself think it advisable to take 
steps? 

Colonel W. D. Waghorn: Government do not propose to take the action 
suggested . 



QUBSTIONS AND ANSWDS. 

FORFEITURE 01' THE SECURITY DEPOSITED BY THE ',T ALIK PRINTING PRESS.' . 

279 * Mr. Mahmood Schamnad Sahib Bahadur: (a) Is it a fact that 
the Punjab Government passed orders for the forfeiture of the security of 
Rs. 2,000 deposited by the' Talik Printing Pl~ess » in which the Z'll1Unaar 
of Lahore was being printed, for publishing in the Zamindar an Urdu transla-
tion of the summary of the debate on Martial Law in Malabar on the 8th 
February in LegislatIve ~sembly  as transmitted by the Associated Press of 
India, on the ground that the article 'is likely or has a tendency to arouse 
hatred and contempt against the Government established by hw in British 
India) ? 

(b) T s it true that the aliicle in q uestil)n was a true translation and con-
tained nothing more than what was contained in the debate? 

The Honourable Sir William VincAnt: It is true that the security 
deposited by the Press at which the Zamindar newspaper was printed has been 
forfeited, but the Gl)vernment of I nelia are not aware on what ground this 
action was taken. 'rhey have not seen the article referred tn in the question. 

Mr. K. Ahmed: 1Y ould it not be snrprising if exactly what Mr. 
Schamnad and Khan Bahadur Zahir-ud-Din Ahmed said was translated III 

the Zamillrlar and the Siasat, and still their security was forfeited? 

Will the Government be pleased to expedite in the matter of their inquiry 
and do the needful ? 

The Honourablo Sir William Vincent: Government are mal;ing no 
inquiry into the matter. 

Mr. K. Ahmed: It will not take very long; Sir. (Laughter.) Govern-
ment is aware that the papers are not published since the order forfeiting 
their security was passed. 1r. it not against public policy, Sir? 

RESTRICTIONS OX THE R C R T~! T OF )IOPLAHS. 

280. * Mr. Mahmood Schamnad Sahib Bahadur: Is it true that 
there is some restriction imposed in the recruitment of Muplahs to the Indian 
Auxiliary or Territorial Force in Malabar? 

Sir Godfrey Fell: Subject to the authorised establishment not being 
exceeded. no restrictions, other than those appl ~ing generally under the Indian 
Territorial Force rules, have been imposed on the enrolment of Moplahs in 
the Indian Territorial Force in Malabar. 

Moplahs are not eligible for enrolment in the Auxiliary Force. 

MPL M ~T IN THE MILITARY WORKS SERVICES OF CERTAIN TEMPORARY 
NON-REGULAlt OFFICERS. 

2SI. if Dr. H. S. (Jour; (1) Is it ill fact that the Military Works authori-
ties have organized a service for temporary non-regular and Civilian o;licers, 
and the fame has ~en sanctioned by the Secretary of State for J ndia ? 

(2) Is it a fact that the number of such officers is to be about 249 ? 



3010 LlIGIBLATIVB ASSBlIBLY •. [14TH MARCH 1922. 

(3) That their 'minimum monthly emoluments are fixed at Rs. 650 and 
maximum at Rs. 1,350, with an annual increment of Rs. 511 with a month's. 
bonus and two months' leave on full pay for each year's approved service? 

(4) That their contract of service is nominally for;j years, subject to-
six months) notice on either side extensible indefinitely thereafter? 

(5; That the Director of Military Works is authorized to fix the initial pay 
of the incumbent? 

(6) And that the several officers have been recommended for employment 
on the initial pay of Rs. 1,2 '1 0 and none has started with the minimum pay 
fixed? 

(7) Is it a fact that all officers so employed are Europeans and not a 
single Indian has yet been employed though the service was expressly non-
denominational ? 

(8) Will the Government be pleased to state how many Indians applied 
for this service and why their applications were rejected? 

(9) What are the qualifications of those engaged and thuse rejected? 
nO) Is it a fact that some Indians who have already been in the service, 

and their services dispensed with through no fault of their own, have not 
been re-employed to any of these vacancies, but have been offered re-employ-
ment on a lower scale of salary and on more unfavourable terms? 

Sir Godfrey Fell: As this reply is rather long, Sir, with your permission 
I will lay it on the table. 

(1) The permanent officer cadre of the M ilital'y ". orks Services consists 
of Royal Engineer officers,. who are horne on the Indian establishment. 
Owing to the temporary shOliage of regular Royal Engineer officers during 
the war and up to the present time, it has been founJ necessary to employ 
temporarily, in place of Royal Engineer officers, non·regll1ar military officers 
and civilian engineers and departmental officers of the Military Works 
Services. 

(2) No. The total number of officers' posts of all kinds at present is: 
247, including regular Royal Engineer officers, of whom there are now about 
130. 

(3) and (4). The non-regular military officers and civilian engineers 
referred to have been engaged from time to time on varying agreements. 
With a view to uniformity, a new form of agreement for these officers has 
recently been approved by the Secretary of State. Such officers as it is. 
desired to retain will be offered an oppOliunity of coming under the new 
agreement. Briefly, the terms of this agreement are: 

(a) Incremental scale of pay, staliing at Rs. 650 per mensem and 
rising by annual increments of Rs. 50 to Rs. 1,350 per mensem. 

(6) Period of service-3 years, terminable at 6 months) notice on either 
side. To be extensible indefinitely thereafter, subject to 6. 
months' noti ~. Period to be aetual service exclusive of leave. 

(C) Initial ~y of each officer to be fixed by the Government of India. 
(d) To retain any existing right to a passage to Great. Britain. 
(e) Two months) leave after 12 months) completed service, and bonus 

of one month)s pay for each 12 months) completed service. 
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This agreement will only apply to officers-already serving on temporary 

terms in the officer cadre of the Military Works Services. 
(5, and (6,. The Director Military Works has no power to fix the initial 

pay. His recommendations as to the initial pay to be offered to certain 
-officers, selected from among those now serving on varying agreements, are at 
present under the consideration of the Government of India. 

(7). Yes. 
(8) and (Il). Only one Indian has applied to be given the terms referred 

to above, but his qualifications were not considered to be sufficiently high 
to justify his appointment on such terms. He was offered employment 
Oil lower terms, but refused it. 

Applications for temporary employment in the \f ilitary Works Services 
have been, and are being. received from Indians, but no applications have 
so far been received from men of high qualifications and experience. Five 
candidates of low· r quali ications have been selected and are being recom-
mended to the Government of India for appointment for 2 years on pay 
varying from Rs. +00 per mensem to Rs. 550 per mensem with annual 
increments of Rs. 100. These rates are analogous to those given to India 
recruited 0 heel'S of the Indian Service of Engineers. 

The Government of India are quite prepared to give temporary employ-
ment to well quali'led Indians in the :Military Works Services on suitable 
rates of pay. 

(10). 1 he answer to this part of the question is in the negative. It is 
not the case that the ser i~es of any Indian 'have been dispensed with through 
no fault of his own. 

UNSTARRED QUESTIONS AND ANSWERS. 

AMNESTY TO POLITICAL PRISONERS TO COMMEMORATE THE ROYAL VISIT. 

~ \l. Maulvi Abdur Rahman: "ill the Government be pleased to state 
whether they propose to ma"e any announcement declaring general amnesty 
to all per~ons convi..:ted for acts of political, semi-political and religious nature 
including the under-trial ones to commemorate the most auspicious Indian 
visit of His H.uyal Highness the rince of Wales, the would-be Emperor of 
India? 1£ so, when they proPQse to do so ? 

The Honourable Sir William Vincent: No. 

PREFERE.'l'TIAL TREA'rMEYT OF PRISOXERS UNDER THE INDIAN CRIlIllU.L 
LA W AMENDMENT ACT. 

2'10. Maulvi Abdur Rahman: Will the Government be pleased to 
"State whether those persons convicted under Section 17 1) and (2 of the 
Indian Criminal Law Amendment Act, 1908, will be treated as special 
class prisoners according to the recent Government Communique? H so, 
whether effect has been given to that communique in every ca.se ? 

The Hononrablo Sir Willia'll Vincent: Th· Government of India have 
issued no communique on this subject. It is presumed that the Honourable 
Member ha.s in mind the communiques issued by several Local Gov:emments. 
The treatment accorded to individua.l prisoners is regula.ted by rules framed by . , . 

• 
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the Local Governments under their statutory powers. It is understood that, in 
the C3!:e of many of the persons . convicted under the Indian Criminal Law 
Amendment Act, 1908, some form of preferential treatment is allowed. 

PASSES POR TRAPPIC C ~ R  ON THE NORTH-WESTERN RAILWAY. 

291. Bhai Man Singh: a~ Is it a fact that the Traffie Canvassers 
on the ort · e~tern Railway drawing Rs. 125 per mensem get only Inter 
Clas!: card passes and in 3 Up Mail (having no Inter compartment attached 
to it) these men travel in 3rd Classes, while guards drawing R!:. 90, stock 
verifier, local auditor, travt'lling ticket examiners drawing Rs. 60 get 2nd Class 
card passes? 

(6) Does the Government propose tu take any action in the matter? 
Colonel W. D. Waghorn: (a) Traffic Canvassers Oil the North-Western 

Railwav drawing Rs. 125 per mensem are given Inter Class .::ard passes in 
accorda'nctl with the rules applicable to employees on the N orth-'W estern 
Railway. It is. not necessary for these m:n t? travel by. 3 Up or any other 
Mail train on whICh Inter Class accommodatIOn IS not prOVIded. 

The .class of pass issued i~ determi?ed bJ: the rules in t~e State Railway 
Open Lme Code Vol. II, whICh permIt the Issue of Second Class passes-

(i) to certain classes of Audit staff on a progressive rate of pay the 
minimum of whi(;h is below Rs. 12::> 

(ii) to guards and travelling ticket examiners when their total emoluments 
exceed Rs. 125 per mensem. 

(6) The question of free pass rules generally is under consideration. 

INCREASED T L . LL ~G LL ~C  FOR PURELY RAILWAY STAFP. 

292. Bhai Man Singh: ! a) Is it a fact that in North -Western 
Railway I. C. G}s are getting: Rs. :3-12-? as daily travelling allowance while 
the Claim Inspectors are gettmg Rs. 2-S-0 a day? 

(6) Does t ~ Government propose to take any action in the matter? 
·ColonelW.D. Waghorn: (a) The reply is in the affirmative. I.C.G.}s 

are audit staff under the a ministrati ~ control of the Finance Department, 
and as such, under the rules, receIve the enhanced rates of travellinO' 
allowance recently sanctioned by the Go ern~ent of the Punjab for t e~ 
servants. They accordingly draw Rs. 2-8-0 (the same rate as is allowed to 
Claims Inspectors who are purely railway staff) plU8 the 50 per cent. 
in rea..~e sanctioned by the Punjab Government, or Rs. 3-12-0, as daily 
allowance. 

(b) The uestio~ of increasing ~ e !ates of t;avelling allowanc.e for 
purely railway staff IS under the conslderatlOn of the Government of IndIa. 

EXPENDITURE IN TRAVELLING ALLOWANCE INCURRED BY THE CALCUTTA MINT 
ON COINING CASES. 

293. Mr. I. C. Neogy i Will GOVel'llmellt maoke ao Btatement Bhowing-
(a) the number of coining cases in which officers of the Calcutta Mint 

were called npon to give evidence, and 
(6) the expenditure incurred by the Mint on this account, 

during the last five years? 
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The Honourable .sir Malcolm Hailey: The following sta.tement gives 
the required information. Commissions before a. Presidency MlWistrate-
have not been included. 0 

Number Expenditure 
of in travelling 

cases. allowance. 
Rs. 

1917-18 19 224 
1918·19 27 304 
1919·20 60 857 
1920·21 97 3,891 
1921-22 102 4,113 

EVIDESCE OF 1tIIST ASD ASSAY ~L\ T l  IS CASES OF COGNTERFEIT 
COIXISG. 

29.J.. Mr. K. C. Neogy: (a) Is it a fact that, in 1908, Government 
had under contemplation an amendment of the Code of Criminai Procedure 
to prm'ide for reports of Mint and Assay Masters being accepted as evidence-
in cases of counterfeit coining, in the same way that reports of chemicaJ. 
examiners are admissible as eviclence under section 510 ? 

(b) If so, what are the reasons for not proceeding with the said amend-
ment? 

The Honourable Sir William Vincent: (a) Yes. 
(b) The proposal was not included in the Bill which has been referred to 

a Joint Committee of the two Chambers because on a consideration of the-
pros and cons the Government of India, as constituted in 1912, considered 
the objections to the pl'oplaal were greater than the advantages which would 
accme from its adoption. 

ACTION IN CASES OF COUXTERFEIT COINING. 

295. Mr. K. C. Neogy: (a) Is it a fact that in a circular issced by the 
Bombay High Court, the Courts and Magistrates are recommended in cases 
of counterfeit coining to send the counterfeit coins 01' notes in question to the-
Mint Master, 01' to the Commissioner of Paper Currency, Bombay, and to issue 
a Commission for the examination of sucft officer as a witness under section· 
503, Criminal Procedure Code? 

(b) If so, what are the reasons for not adopting the same procedure in the 
case of the Calcutta Mint? Have Government consulted the High Court· 
of Calcutta in this matter; if so, with what result? 

The Honourable Sir William Vincent: (a) Yes. 
(b) The Government of India are not aware of the reasons for not 

adopting the same procedure in the case of the Calcutta Mint, and they have-
not. hitherto addressed the High Court on the subject. 

METHOD OF ADJUSTMENT IN MINT DEPARTMENTS, 

296. Mr. K. C. N eogy: Has the attention of JGovernment been drawn 
to the remarks of the Controller ot Currency in his review of the Adminis-
tration Report of the Mint Departments for the Yea:r ~  under the head. 
of operati ~ losses? W hat is the result of the InvestIgations referred f;() 
therein ? 

• 



.3014 LEGISLATIVE ASSBDLY. [14TH MARCH 1922 . 

'297. JIIr. K. C. Neogy: Will Government be pleased. briefly to explain 
the difference 'between the method of adjustment as proposed by the Mint 
Master, Bombay, and that now in force, vide remarks of the Controller of 
Currency in the Mint report for 1917·18? 

The Honourable Sir Malcolm Hailey: Investigation showed that the 
large divergence was due in part to different accounting (,)ide paragraph 
16A of the Calcutta Mint Report for 1917-18) but Il?-ore to the different 
forms in which the two :Mints received their silver. The buh of silver 
.arrives as bar sycee and foreign coin, for. example, Philipine pesos. On sycee 
-owing to indeterminate fineness gain results. On used coin owing to dirt 
loss results. If receipts at both Mibts were ot similar amounts of each form, 
losses should be approximately equal, but thiS can obviously never happen. 
The question of bullion accounting at the Mints has formed lately the subject 
-of investigation by the firm of auditors on special duty regarding Govern-
ment accounts generally and their report is under considerll,tion. 

CHARGES POR NORTH-WESTERN RAILWAY THIRD CLASS BOGIE CARRIAGES POR 
MILITARY TRAFPIC. 

298 Mr. N. M. Joshi: Will Government kindly say :-
(a) what is the ordinary carrying capacity of a North,\Vestern Railway 

third class bogie carriage; 
(6) what is the military carrying capacity of one such carriage; 
(c) what is the total fare realised for one such carriage when fully 

loaded by ordinary passengers, say, from Amballa Cantonment to 
Peshawar Cantonment; 

(d) what is the total fare realised by one such carriage when loaded 
up to military carrying capacity by troops between the same 
places; 

(e) if (dJ is less than (CI, whether the i feren~p. is shown against the 
Army Estimates; 

(f) if the reply to (e I is in the negative, why not? 
Colonel W. D. Waghorn: (a) The ordinary carrying capacity of a 

North-Western Railway bogie carriage varies according to the type of the 
vehicle D'om 98 to 112. The average may be taken as 100. 

(b) The military carrying capacity is lths of thH public carrying capacity 
for British troops and iths of the public <,.arrying capacity for Indian 
troops, i.e., 40 and 60, respectively. 

(c) If a third class bogie carriage were utilised for 100 ordinary passengers 
from Ambala Cantonment to Peshawar Cantonment at public rates, the total 
fare l'ealised would be Rs. 742-3-0. 

(d) For a similar carriage when loaded up to mi~itary an ~ ing capacity 
.by troops between the same places the total fare realise<! would be Rs. 297. 

(e) The diffHen(Je .is not shuwn against the Army Estimates. 

(jl The fares cha.rged for Military tl'3,ffic a.re ba.sed upon rates ~ l ee  to 
mutually between Railway administrations and the Army Department. The 
realizations from Military traffic at the rates laid down for such traffic are 
-treated as earnings in the ordinary way and cousequently no further entries 
.are made in the Railway or .rmyaccounts. 
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QmSSlON OF 25 ASSISTANT ENGINEERS ON BEXGAL-NAGPUR RAILWAY FROll 
STATEMENT OF DEMANDS FOR 1922-23. 

2!HL Mr. N. M. Joshi: Is it a fact that there are on the Bengal-Nagpur 
Railway 25 Assistant Engineers on the Rs. 450-50-1,150 scale as shown in 
Appendix B of the Statement of Demands for 1921-22, and if so, why the 

.. provision has been omitted from the Statement of Demands for 1922-23 ? 

Colonel W. D. Wag horn: The reply is in the affirmative. A different 
scale of pay for s~ista~lt Engineers is now in force This scale is divided 
into basic pay, technical pay, and overseas pay, and as eligibility for overseas 
pay is dependent on domicile, it Ims been excluded by the Railway iQ calculat-
ing the value of the appointments the maximum of which exclusive of 
overseas pay falls below Hs 1,I'OU. The Bengal-Nagpur Hailway Company 
have accordingly omitted Assistant Engineers from the statement showing 
appointments 011 Its. j ,000 and above attached to the Statement of Demands 
for 1 H2Z-·!;3. In the case of other Railways, the overseas pay has been taken 
into up.count in -"aluing the appointments for the purpose of inclusion in the 
Statement of Demands and this fact has been explained in a note in the 
statement. 

'rLe Bcngal-Kagpur Railway will be asked to follow in future the practice 
:)f other Hailways. 

E)IPLOYEES IX rA'.TORIES AND "TORKSHOPS rXDElt CONTItOL OF GOVERNlIE.'IT. 

3!10. Mr. N. M. Joshi: Will Government be pleased to place on the 
table a statement containing a list of the different kinds of factories and work-
shops under the control of Government together with information regarding 
the number of the persons (men, women and children) employed in each, and 
stating how many of these are paid on the basis of monthly salary, how 
many on the basis of daily wages, al:d how many as piece workers, and, also, 
stating for how mallY hours each factory and workshop works? 

lJIr. A. C. Chatterjee: A list of the different kinds of factories and 
.-vorkshops ullder the control of Government and of local Funds during 19iW 
~ill be found on pages 6 and 7 of the last Annual Ueport on the working of 

the Indian Factories Act in riti~  India. The average numbers of persons 
employed in each class of facto!'.v is given on .pages 12 and 13 of the same 
I·eport. The numbers of persons employed in each of the large factories are 
detailed in the statistics of Large Industrial Establishments in India, published 
by the Department of Statistics, of which the fifth issue will be-published 
during this month. I regret that no separate sU1tistics are available for the 
other details asked for in the Honourable \lember's question, and the labour 
and cost of collecting them will be inc'ommensurate with the results. 

REPORT fO}' THE PRIXCE OF ". ALES' CAR BEING FIRED .~T. 

301. Dr. H. S. Gour: (1) Has the attention of Government been drawn 
to a statement published in the English press to the effect that His Royal 

. Highness the Prince of Wales} cal' while proceeding from Delhi to Patial3 was 
fired at? ... 

(2) Is it a fact? 
(3) 1£ not, will the Government inquire as to who sent the wire? 

B • 
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. (4' Has the Govel11ment taken any steps, if so, what, to contradict the-
malicious repOrt ? 

Mr. Denys Bray: (1), (2) and (4). The attention of the Honourable 
Member is invited to the communique on the subject issued on the 28th 
February. "-

(3) The teltgram was sent by a newspaper correspondent accompanying-
the tour of His Hoyal Highness the Prince of Wales. 

MO,TION FOR ADJOURNMENT. 

Mr. N. M. Samarth (Bombay: Nominated Non-Official) : Sir, 1 ask for 
leave for the adjournment of the s~embly to-day to discms a definite matter 
of urgent public importance of which I have given notice,-I gave notice on 
Friday last-namely, the situation ereated by the resignation by the Right 
Honourable Edwin Samuel :Montagu of the office of Secretary of State for 
India. 

Mr. President: 'l'he matter is no doubt of public importance, but I should 
like to heal' from the Honourable 31emher how he defines the word' urgency' 
in relation to this case. 

Mr. N. M. Samarth: Well, Sir, there are foul' points on which I submit 
the motion I have made to be a definite matter of urgent public importance. 
Firstly, I think, Sir, that it is of urgent importance that this House should 
have an opportunity of e pre~sing its deep sense of regret at the resignation 
by :Mr. 1\lontagu of his office of Secretary of State for India in which 
capacity he rendered invaluable services to India and the Empire, and for 
which this House begs to conyey its profound gratitude to him and its 
unabated eonfidence in the policy pursued by him as the only policy which 
wise statesmanship would dictate in the best intel e~ts of the Empire. 
Secondly, to convey to His l\Iajesty's GOYernment the expression of this 
Honse that, if the ret'ignatioll of Mr. Montagu, in the circumstances which 
have brought it about, mean~ a suspension, or an abandonment, 01' a reversal 
of the policy for which Mr. Montagu stood and fought for India, it w04 
produce deplorable and disastrous consequences in India. 

Hr. President: The &noumble Member is entering into the merits of 
the que!'tion. He is not meeting the point that I have put to him, namely, to' 
bring his motion within the definite terms of the rules and Ftanding orders 
governing motions for adjournment of the public'business of the Assembly. 

Mr. N. H. Samarth: It is urgent that this should be done. There are 
two more points which shows that it is urgent that this should be debated 
to-day, and tliere I will end. They, are constitutional points of great urgency, 
and the third point is this. 

Hr. President: The Honourable Member is using the word 'urgency' 
in its ordil ary sense. The word ' urgent' in the rules has a definite 
m~ ning . It means that tbis question must be debated here t<yday beClll~e 
of some action which Government has taken or may take and in which there 
can be no delay. The Honourahle Member has not yet satisfied me that. the 
delay of a day or even of a "eek in drawing the attention of, this House ~ 
this pal'ticular matter will have any effect on public policy. 
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Mr. N. M. Samarth: I submit that the consideration of the Tl·ea.tv of 
Sevres is going to take place on the 24-th, a.nd I consider that it is urgent-that 
the view of this House should be communicated in regard to certain constitu-
tional matters connected therewith and that is why I brought this as a matter 
of urgent public importance. Otherwise there would be 

Mr. President: If the Honourable Member makes his motion relate to 
the Treaty of Sevres it will be out of order because that is a question of foreign 
policy. 

Mr. N. M. Samarth : May I make it clear? I do not mean to do any-
thing with regard to foreign policy, but I wish to emphasise the point of view 
of India as an origi al member of the League of Nations. In our own right, 
in the right of India, we say that we have a right unhampered, unfettered and 
un-controlled by the British Cabinet to publish our own views, and it is urgent 
that this matter should be brought forward before the British Cabinet, and as 
there is, in my opinion, an infringement of that right, this matter should be 
referred to the Judicial Committee of the Privy Council by the command of 
His Majesty t~e King-Emperor. . • 

Mr. President: If the Honoumble Member wishes to express his own 
views or the ~sembly their own views, there are other ways more effective 
than a motion for an adjournment for doing so. 

Sir Jamsetjee Jejeebhoy (Bombay City: Non-)Iuhammadan Urban) : 
Sir, would it not meet with the wishes of the Honomable Uover and the 
House generally if this question were dealt with on a Resolution, and may 
Irequest Government to appoint as early a day as possible for the purpose? 

The HonouTable Sir William Vincent Home Member): PrO\"ided a 
Resolution is put in a form which is admitted by the President and is not dis-
allowed by His Excellency the Viceroy, I will do my best to secure an early date 
for the discussion. But I understand that this week will be occupied with 
examining budget demands, and it is impossible to say what date exactly we 
shall be able to give. But this assurance I can give subject to the conditions 
that I have mentioned, - I hope I have been dear with regard to them -that 
Government will do its best to find the earliest possible date, I hope it may be 
next Saturday or Monday, but it must be clearly understood that I make no 
promise. 

Mr. N. M. Samarth: I see it is not a promise, but it IS a hope held 
out, and in those circumstances, I do not wish to press for an adjournment 
of the House to-day. 

THE BUDGET- LIST OF DEMANDS. 

SECOND STAGE. 

Ezpenditure from Revenue. 

CUSTOMS. 

If. President j Tho ~u~stion is : 
, That a Bum not exceeding Rs. f\4,02,()( 0 be granted to the Governor General in Council 

to defray the charge which will come in c:Jurse of payment duting the year ending the 31st 
day of ~ar  1923, in respect of ' Customs. ' 

B2 
• 
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Mr. S. C. Shahani (Sind Jagirdars and Zamindars: Landholders) : Sir, 
Rao Bahadur Rangachariar is unavoidably absent, and, as this is a Pa.rty 
motion, I beg leave to move his amendment. :My own amendment is that 
from this Demand No.1, Rs. 10,00,000 be taken away. My reason for the 
amendment I propose is that the expenditure over this Department has gone 
on increasing. I tind that from the year 1911 to 1919 the cost of collection 
has amounted to .~ per cent., whereas from 1919 to 1922 

Mr. President: Is the Honourable Member moving his own motion for 
reduction? 

Mr. S. C. Shahani": I beg to move Rao Bahadur Rangachariar's amend-
ment: 

, That the Dema.nd under the head' Customs' be reduced by Rs. 3,52,900.' 

Mr. President: I called upon the Honoura.ble ~ em er from ~ a ras to 
move the first of the motions for reduction standing in his name. The 
reduction which the Honourable ~ ember refers to stands ~ o. 11 011 the list 
and not No. 1. 

Mr. S. C. Shahani : I move: 

Assist1.nt 
Nadrlls. 

C \I t ' That the provision of Rs. 12,000 for 1 AssiRtaut Col-
o ec or, lector, Madras, be reduced by Rs. 3,600 to provide for the pay 

being nxed at Rs. 350 to 1,000.' 

In support of this amendment L beg to urge that the scale of salaries that 
has been sanctioned for this Department is very high. In the Budget 
pl'esented last year, I find that the maximum for 'the pay of the Senior 
Assistant Collector was shown as Rs. 1,200, whereas ill this Budget it has 
been raised to Rs. 1,7:)0. 'fhere has been a corresponding increase in the 
salaries of other officials too. I, therefore, beg to point (lut that this iudis-
(Jriminate manner of increasing salaries should be put an end to. I find that 
the persons who are appointed to do duty in this Department are not specially 
qualified. They do not go in for any technical training and there is absolutely 
110 reason why their pJ.y should not be in line with, for instance, the pay of 
the Executive Engineers in the Public Works Department, or the pay of the 
Superintendents of Police. I propose, therefore, tbat the Assistant Engineer's 
}Jay, namely, Rs. 7T5, should be deemed an adequate salary for Assistant 
Collectors. High salaries do not occur merely in Madras, but are repeated 
in every other part of India. un these grou~ s  I beg to move the amend-
ment that has been proposed by RIO Bahadur !{angacaariar. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member; : 
Sir, I am afraid, on behalf of Go ern~ent  I must ask the House not to 
accept an amendment of this kind. Let me first explain our arrangements for 
the recruiting of non-civilian Assistaut Collectors of Customs and also remuve 
certain misstatements which were made, .no doubt unwittingly, by my friend, 
Mr. Shahani. We have in the Customs Department 21 non-civilian Assist.; 
ant Coliectol'B and, under tile rules which are now in force, t~ese Assistant 
Collectors are recruited alternately from Home and by open competitive--
examination in India, held in conjunction with the examination fur the 
Indian Finance Department. 1\11' Shahani has said that the scale of these 
Assistant Collectors is unduly high and that it has been unduly increased in 
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l'ecent years. That statement is not correct. The scale of these Assistant 
Collectors was fixed in 1911 at Rs. 300 rising by increments of 50 to 
Rs. 1,450. The maximum was Rs. 1,450 before the last revision. In the 
last revision, we altered 'the scale only very slightly. '" e raised it to 350 
rising by aO to 1,500 and we attached to the officers recruited from 
Europe an overseas allowance varying from 150 to 250 a month. But we 
found that we had done absolutely nothing or practically nothing for Assistant 
Collectors, Indian and Anglo-Indian, recruited in this country. As a special 
case, therefore, we gave these.\ sf'istant Collectors the same overseas allow-
ances as have been gi\'en to men recruited in Europe, but that applies only 
to men who were in Eerviee when the new seale was introduced. Future 
Assistant Collectors will be on this scale of ;)50 risillg to n~. 1,51)0. Now, 
~ r. Shahani does not propo~e that this scale should be reduced or altered for 
future cntranh. He makes a 'definite proposition to the House that the pay 
of men ah'eadr in service may be cut down, I ask the House if that is a 
reasonable Pl:oposition. 'Ye 'ha\,e recruited these men, the more recent of 
them, b,l- upon competitive ex:amination. We stated the terms which we were 
prepared to offer and these men went in for that examination 011 that under-
standing. 'fake the ease of the latest recruit. He was a gentleman who was 
employed in olle of the Departments of the (iovernment of India. He gave 
up that appuintment and went in for the open competitive examination and 
he gained the vac::tncy. Is it fair, is it right that we should now, by a stroke 
of the axe, rednce the pay which that mall was promised when he entered the-
scrvice? I am quite sure that the House will realise that it is not a practical 
proposition for itto reduce the payor the prospects of men already in the 
service. 'Vhether the pay of otlicers in India should be on a lower scale is a 
different question. It is an important question, but it is a question which 
canllot be discussed to-day, for it will have 110 effect upon the present Budget. 
I put it to the House that it is not right that this House should cut down the-
payor the prospects of men ahead}' in the service. Any revision or changes 
that may be made in this respect must be made with reference to future 
entrants, and it is, therefore, not a matter which will affect the Budget. It is-
a matter obviously whic.h must be considered not in relation to one or two 
appointments in the Customs Department but to all Indian Services. That 
is to say, it is a question which should be referred to a Retrenchment Com-
mittee. I hope, Sir, that the House willuot accept the Resolution "(\-hich may 
do irremediable harm, which will cause Assistant Collectors and officers not 
only in the Customs Department but ill other Departments also to believe 
that they cannot trust t his Legislative Assembly, this Indian Legislature, not 
to embark on a policy which would amount to a definite breach of faith. 

The Honourable Sir Malcolm Hailey (Finance :'II ember) : If I may. 
I will add one point to what my Honourable friend, }1r. Innes, has said. 
Mr. Shahani, in introducing either the Resolution which he intended to intro-
duce 01' the motion which he did not intend to introduce, stated that the cost 
of collection had amounted to 2+ per cent. Now, if that were troe, the House 
would indeed have reason to complain. I can imagine the feelings of a busi-
ness man on being told that the cost o~ collecting our customs a.mounted ro 
24 per cent. of the revenue. It amounts actually to 1'97, which is a very 
different figure indeed. 

Dr. H. S. Gour (Nagpur Division: N·:m-Muhammadan) : Is it not 2'16 ? 
It bas gone up since 1919. See the statistics. • 
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The Honourable Sir Malcolm Hailey: I have given it on the Budget 
figure for next year, but, eVen if it were ~ '16, there is some slight difference 
between that and 2-1. per cent. I would further add that the increased 
expenditure, only 2£ lakhs occurs in the salaries of officars and the remainder of 
the increase, 19! lakhs, is purely in the pay of the subordinate establishment. 

Mr. President: The question is: 
'That the provision of Rs. 12,0()O £01' 1 Assistant Collector, :Madras, be reduced by 

Rs. 3,600 to provide for the pay being fixed at Rs. 350 to 1,000 • 

Mr. S. C. Shahani: I beg to withdraw the motion. 
The motion was, by lea,'e of the Assembly, withdrawn. 

Mr. B. S. Kamat (Bombay Central Division: Non-Muhammadan 
Rural): Sir, I move: " 

. 'That the provision for contribution towards the maintenance 
Customs Recrea.tIOn of the Customs Recreation Club under sub-head 'Sind Division' 

Club. be omItted.' 

This amendment is more or less an old friend of this Assembh-. It is 
proposed that a contribution of Rs. 2';)20 be made this year aL;o' to the 
Customs Recreation Club, Sind. sIembers will re00llect that this time last 
year the same item was discussed by this ~sembly and an explanation was 
given by the Honolll'able 1\11'. Innes plll'porting to say that he would look 
into this question. On a division this contribution of Rs. 2,-t.OO was negatived 
last year by this House and yet we find this year. 

The Houourable Mr. C. A. Innes: May I rise on a point of explanation, 
Sir? This is a different item and refers to Karachi. 'rhe other one was 
Bombay. 

Mr. B. S. Kamat: That makes little difference. The principle is the 
same. Sind forms part of the Bombay Presidency and the principle is just 
the same. I object to the principle. I think the system of making contrihu-
tions to social or recreation clubs is not a very healthy one. Last year the 
Honourable Mr. Innes told llS that the practice was to levy a small fee, 
called the Sunday fee, from certain ships in some parts of India, and out of 
the collections from these fees it was the practice to make contributions to 
different clubs and also to certain other kinds of welfare work amongst the 
Customs Officers. At that time the Honourable Mr. Innes promised to look 
into this tile and to see that the distribution of this fund was regulari~e  and 
was made uniform so far as such clubs in different provinces were concerned. 
I want to elicit from him what are the total collections from this fund 
called the Sunday fees fund and out of the total collectipn I want to know 
what are the disbursements and whether Government have in their hands any 
surplus or any extra re ~nue from the Sunday fees fund. 

I am sure the Secretary of State's orders are that Government should not 
make any profit out of s~  fees. I have no doubt that the Department over 
which the Honoumble Mr. Inne3 presi e~ must be dhtributing this fund 
equitably, but still I am not satisfied whether there are established similar 
recreation clubs f01' Customs Officers in all th!'l ports of India. I am not also 
sure whether this fund is not utilised for other purposes than recreation clubs. 
Last year, fOl' instance, the Honourable Mr. Innes told us that in Calcutta 
here was no recreation club whatsoever, but a pa.rt of this fund was utilized 
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for assisting officers of the Customs Department in their sickness. That is ~ 
say, it was a nursing fund or something like a 'sickness fund.' ~ow  I do 
not see why there should be different ways of utilisation of this fmid, and I 
think the Honourable Mr. Innes owes an explanation to this House regarding 
the distribution of this fund. Indeed, I rather feel that after the rejection of 
this particular item in one form at any rate last year at the hands of this 
Assembly, a similar item should not have been inserted in this "year's Budget 
at all. It strikes me that this attempt to introduce this item is like a man 
who although he is turned out at the door, tries to enter the house through 
the window and I therefore have no doubt that this item onght to be entirely 
rejected. I move that this item be omitted. . 

Mr. W. M. Hussanally (Sind: )luhammadall Rural): Sir, coming 
as I do from Karachi, I should like to say a few words with regard to this 
club which stands on a separate footing altogether frum any club of the kind 
in other parts of the country like Bombay, Calcutta or elsewhere. The 
Customs Officcrs of the PreYentive Department at Karachi have to reside at 
a place called Keamari, the port or harbour of Karachi, far away from all 
kinds of society, about 6 to 8 miles away from the city ; therefore, they are 
practically ostracised from aU company or society; and it is absulutely 
necessary for them to have a club of this kind for their recreation in their 
hours of leisure. A club has been started there, and I ha\"e seen it myself 
personally. It would be absolutely impossible for the employees of the Customs 
Department at Keamari to support this club out of their own funds, and it 
is on that ground, I understand, that Government has been contributing this 
small sum for the upkeep of this club. If this sum is withdrawn, Sir, I am 
perfectly certain that this club will have to be stopped, resulting in consider-
able disadvantage to the service. The little amenity of life the employees 
have at present will be taken away. I therefore strongly recommend that 
this sum be retained. 

The Honourable Mr. C. A. Innes: Sir, it is a fact that this question of a 
lltrib.~.tion to the Customs Recreation Club at Bombay was under discussion 

at the last Budget and I told the H0use that I was examining the whole ques-
tiun of the utilisation of these Sunday fees, .and I am very sorry that I have 
not been able to complete that examination up-to-elate. I find fl'om a file 
here that 1 wrote a note on the subject, when I was Secretary in the Com-
merce Department in July last. 'Vhen I went ilito the question of these 
Sunday fees I at once found myself up against the whole question of overtime 
fees, the system under which overtime fees are given ill the different ports, 
and I found that the practice varied in the matter of Sunday fees and over-
time from port to' port. Consequently I wrote round to all Collectors of 
Customs and asked for full information as to the overtime fees collected and 
paid in the different ports and as to the manner in which the Sunday fees 
were allocated, my idea being that we should make an effort to systeumtise 
this mattel' from port to port. My idea was that, when I had got the whole 
matter cleared up, I should place it before the Standing Finance Committee. 
I have just obtained the file, and I find that a note was put up on the 14th 
Pebruary, but I ll!l.Ve not yet bee~ able to take it up. But! do admit that 
there is great discrepancy of practice from port to port In l ~~f  to the 
allocation of these Sunday fees. The principle has heen laid- down by the 
Secretary of State that the Government shoultl not make a prolit out of these 
Sunday fees. Well, I found that in at least one port the fees wel'e credited 

• 
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to general revenues in spite of that prononncement of the Secretary of State. 
In other ports we make small contribution s to Customs Clubs - one in 
Rangoon, one in Karachi. It does not appear in the Budget, but a contri-
bution is also made to a.R ecreation Club in Rangoon. In other ports, in 
Calcutta for instance, by an order passed as far back as 1904, 40 per cent. of 
these fees go to the men, though in no other port do Sunday fees go 
to the men. 'l'he rest of the fees are distributed amongst charities. Well, 

, that m the position, Sir. There is great uisO'epancy of practice. I haye got. 
the whole matter worked out. hpre, and, if the House will hold its hand for 
the present I will undertake to place it all before the Standing Finance 
Committee at their next meeting. I think, that will he a better way of 
dealing with the question. " 

• 

As regards ~ e ~ tual on i~ution to this Club at Karachi, I may explain 
that that contnbution was sanc1.IOned brfore the debate o£ last year, but it was 
not shown in the Budget; I do not know why. The main" reason wh,' the 
House were not willing to s:tlldion this contribution to the Bomba" Recr;ation 
Club was that the Bombay Recreation Club dill not admit India;l members. 
I was unable to giye :tn assurance to the House on that point, I am sorry 
to say out of my own ignorance, as, though the preventive sen i~e ill Bombay 
had not then many Indians, it had some; in Karachi the case is entirely 
different, There is no discrimination of any kind. The contribution is yer~~ 
small. As I have stated. we are liot supposed to make any profit out of , t e~e 
Sunday feef:; and I think the House will agree with me that Goyernment. 
being prohably the largef:t employer of labour in India. ought to set an 
example in trving to do a little social welfare work. This contribution as I 
say, is a VelT s'mall oue, and it is for a dub which a l~lits all members of the 
preventive staff in Karachi, whether Indiail 01' :Eul'opean. I suggest that 
the House might leave this small item alone Oil the un er~tan ing  as I have 
said, that the whole of this question of overtime fees and Sunday fees will 
be put up to the Standing :Finance Committee at its next meeting' in April 
or Ma:~. 

Mr. T. V. Seshagiri Ayyar (Madras: Kominated Non-Officiail: Sir, 
I object 011 principle to the giving of public money to a private elub, There 
is no objection, if the Honourable IndUf'tl'ies ~ ember so thinks, to withhold-
ina 01' giving up the whole of these Sunday collections, but to say that you 
w;uld collect the mone),. credit it to the Government exchequer and subse-
uen~ly isb~rse it to a private clu? seems to me to ~e altogether. opposed to 

prinCIple. SIl', Government lays Itself open to thIS reproach, If some club 
asks for a similar contribution and they refuse it, that they have given it to 
olle particular club cOI"?posed o~ a parti. u~r. class of il~ i i ual!  and ~ e 
refused it to others whIch admIt other mdividuals. It IS not a sound poIrey 
to give money, p~bli  money, to a club run. by.private ind,ividuals. If their 
pay is not suffiCIent to enable them to mamtam a club, gIve them more pay, 
but do DQt g i~b se public money in this way. 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban) : 
Since tbe question of principle has been raised, it is worth while considering 
whether there is not another princip:e underlying the situation than that 
which has been refeTl'ed to. It is not merely because Government is the largest 
employer of labour that these social amenitiea ought to be encouraged. In tbe 
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interests .of efficient work, for which we hear constant pleas, it is of the 
grelttest Importance that this aspect of the question should receive the atten-
tion of those who want to get the best out of the men they employ, and want 
to ensure their continued efficiency. Even in private offices and firms one tries 
to encourage the social activities of their employees from aU points of view and 
that is right. 

I intervene in this debate, not because I am prepared to support indiscri-
minate wa,te of public mO'le}", particularly in these times of stress when every 
pice that can possibly he saved should be saved I intelTelle because I am 
afraid that, if in e er i~e of rights that certainly do vest in the Assembly 
we seek to interfere in regard to things like this, the whole organisation is 
apt to suffer. ~ or o er  valuable time will be ~lipping by and we shall have. 
no time to di;ccuss more important it~ll s. 

I remembt'r an installce which makes me think of what I venture to call 
the other ~i e of the question. )Iany years ago, whell it was my privilege 
to go np to ~imla for the tir~t time in connection with Educati'lll, I found 
that great disorganisation existed in the social life of assistants-the lowell.' 
assisbnh at :LIl." late· in the public otIices. The then Educ:1tion :Member and 
the Secretar,\-, who is still with us and the Law ~mber were good enough t{} 
take up a sug ge~tion from me and supported the making of a small gTaut for-
staliing a, social club in Simla, which found a counterpart in Delhi also. I 
llave e\·er.\- reason to believe that sinue then our yonng men, who did not 
ahmy" know how to employ their time uut of office hours probably and how 
to use the long summer evenings in Si:IIIa much appreciated and fully availed 
themsehes of the movement. Some form of healthy and intellectual recrea-
tion has been possible and they haye derived the greatest posl'ible good out of 
these dnl,s at Simla and Delhi; and so haye the Public Sen'ices proportion-
ately. Onl,\' a small contribution was made by wa.'- of encouraging their 
actiyities and by way of showing that the Goyernment was interested in their 
~oeial life as well. I do not say that Rs. ~~ !  or Rs. 200 is the proper 
amount to grant in a case like this, or that grants should be made in all eases; 
but I do say, if people or Government desire to get continued good work 
from those ill their employ they should not be compelled to toil on amidst 
llllc(lngenial and unhealthy surroundings from lack of initial organisation. 
'fhis I sa.,· from a comideration of the good of the public sen-ice and of the 
health of the em ployee5. Small contributions like this in suitable cases ought 
not to 1e objected to. It ought t, be left to the discretion of the heads of 
the departments which dubs to snpport and to what extent. I quite 
appreciate the ditiiculties which have been suggested by Mr. Sesbagiri Ayyar, 
that if one club receives a contribution and another does not, a serious 
diffieulty may arise. But I have not the slightest doubt that, if a proper 
case is made out, Goyernment would be willing to make a small contribution 
where it ought to be made. If my experience of the Simla and Delhi clubs, 
to which I have referred, is borne out in other similar ventures, I think that 
these small contributions are entirely justified 

The Hononrablo 5ir lIftolcolm Hailer: Sir, as a general l~estion of 
principle has been raised by Mr. Seshagil'i Ayyar, I venture.to nt~r g~e. 
It may very readily be supposed that a question of this type IS one whICh 
closely concerllS the Finance Department; because if we, as repre!'enting the 
financial conscience of the Government of India in t e~e matters, were to 
allow indiscriminate grants to clubs, as he suggested might perhaps be done, .. 
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then I should feel that it would be a very grave charge ag-ainst us. But 
I have, while this matter was under discussion, been attempting to recollect 
cases in which we have permitted charges of this nature. I may remill(;l 
the House that, under the Audit Resolution dating from the time of 
Lord Morley, all expenditure technically of an unusual nature had to come 
first to the Government of India and had further to be put before the 
Secretary of State. Now, this was emphatically a tyj)e of unusual 
-expenditure of public monies which would have to be put before the Govern-
ment of India and the Secretary of State, and no expenditure of this kind 
could, therefore, have been incurred without attrarting our special note. I 
remember onc case in which a grant was made to a Police Club, I think for 
the henefit of subordinate poli, e officers; the object. was to provide them with 
a tennis comt. I remember also t,he case to which Sir. Deva Prasad 
Sarvadhiliary has just referred. vYe made grants here and at Simla mainly 
with the ~ame objeet, namely, to provide recreation for clerks ill our estaLlisl~
ment. vVith those exceptions and the expenditure on the Customs Subordi-
n,l.te Clubs, I ean at present remember no other case in which a grant has been 
made; and I think that Mr. Seshagiri Ayyar may rest assnrt'd that we should 
scmtinize demands of this nature with the utmost strictness. "1 he grants, if 
given, would be confined entirely to recreation dubs for clerks and other 
subordinate establishments. U nJer no circumstance -- perhaps I need hardly 
say that-but under no circumstances should we gin a grant to what he 
~es ribes as private clubs. Further, when tlemands of this kind haye been 
made upon us, we have made it an im·ariable rule that the club ~ oul  be 
open to all employees and not contined to any particular commllllity. I 
think that with that assurance the House might perhaps accept the present 
proposal conditionally on the re-examination to which }.Ir. Innes is to 
subject it. 

• 

Mr. T. V. Seshagiri Ayyar: ,,-ould this be withdrawn now ;llld 
submitted to the Standing Finance Committee? And will it be gone into 
during the Simla Session if necessary? 

The Honourable Sir Malcolm Hailey: I understand that the whole 
question will be submitted to the Standing Finance Committee. 

Rao Bahadur C. S. Subrahmanayam (Madras ceded districts and 
Chittoor: Non-l\lU'hammadan Rural) : Sir, on this question two standpoints 
have been placed before the House. There is first the question of principle; 
then the question, I might say, from the patriarchal point of view. Both 
are interesting- and both deserve considerable ~upport from this House. But 
the-answer which the Honon-able :Mr. Innes gave, I think. ought to have cut 
short further discussion, because he told us that this matter will be examined 
by the Standing Finance Committee and all the details will be pnt before 
them. 1 think that with that assurance this motion might be dropped, 

Mr. N. M. Joshi (Nominated: Labom Intere!:'h) : Sir, I do not know 
why yeal' after year some Members cons!der a s~  !t;m Hke th!s a ~t object 
for attack; perhaps because other amounts whIch Government spends on 
similar objects are not so apparent. But if they sCl'Utinise closel.v the 
~ pen iture of the Railways, the Government R.ailways, they will tin~ ~ at 
large amounts are set aside on account of Institutes. I have s~en bUlldmgs 
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put tip for this purpose by Govern&t Rlilways, which are of course Govern-
ment property. I think, therefol'e, tin.t this is not the only item of ex-
pen itur~ incurrerl by Govemment for the social amelioration of its employees. 
JJarge amounts ar~ sp~nt 011 builclings for nstitut~s alone. 

As regards the principle, I think it is the duty of Govemment to supply 
social amenities for their employ~es  as they would naturally like to recom-
mend other employers to do the same. 

Dr. Nand Lal (We>:t Punjab: Non-Muhammadan) : Sir, to my mind a 
sufficient explanation was given by the Honourable Mr. Innes_ and I thought 
there was not much justiiication for me to take up the time of this -H_ouse. 
But :Mr. Joshi has put forward a general recommendation which compels 
me to give him a proper response. ':\lr. Joshi should remember that no 
Department of the Government is allowed to gamble with the public money. 
If any Department of the Government (ilfr. J08hi: C I agree with you \ 

12 NOON. in order to recreate themselves, wish to establish any club, 
they should make individual and personal contribution to it 

a.nd the Government should be careful that the public money should 
not be spent on an institution like this. On principle, as the Honourable 
Mr. Sesh.giri Ayyar has put forward, it is not equitable and fair, viz., that 
olle Department of the Government may be supplied with this kind of reCi'eat-
ing clubs, whereas the others may not. 'Vith these few remarks, I am in-
favour of this reduction and I submit that this reduction may be accepted by 
this House. 

Mr. J. P. Cotelingam ~ominate  Indian Christian) : Sir, i move that 
the question be now put. 

Mr. President: The question is: 

"fhat the provision for contribution towards the maintenance of the Customs Recreation 
Club under sub-head' Sind Di,"ision • be omitted.' 

The motions was negatived. 
Mr. B. S. Kamat: Sir, the next amendment sta.nding in my name is a. 

cognate one, namely: 
• That the provision for Overt:me and Holiday Allowances wherever they occur under the 

Overtime and Holiday head' Customs' be omitted .• 
Allowances. 

Members will notice that under the head C Customs' there is a provlSlon 
of something like 8 lakhs of rupees for Overtime and Holiday Allowances for 
Customs offices. The object of my bringing this matter to the notice of 
the House is also to raise the principle of Sunday Allowances. I am aware 
that, owing to the exigencies of service, certain officers in the Customs Depart-
ment have to keep watch over ships entering the harbour, e,'en on Sundays 
and other holidays, but, Sir, I do think that the system of having 'Sunday 
Allvwft.nces) is after all a very objectionable system; if po~sible  Government 
ought to devise another system to keep ~l\ M  ovgr the ~ P  lin Sundays 01' 
other holidays. As in the case of the previous amendment, as I ha.ve pointed 
out, this amollllt is defmyed out of the Sunday Fees Fund. If my informa-
tion is correct I am not quite sure whether I am right-we ought to know 
what the total collections are and whether Government pays Sunday Allowances .. 
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to officers from their ordinary funds or from the fee~. In any case, I 
am sure a man who works on holidays or Sundays is not likely to work 
efficiently on other days of the week, and, therefore, to expect a man to wOl'k 
on Sundays, or to compel him to-work on un ay~  or enn to tempt him to 
work on Sundays by the offer 0f these allowances, is not a very good principle 
in a mini~t ation  I believe Govel'l1ment oUg'ht to introduce some other 
system, either of shift or :>ny other system they can devise, and stop this 
system of giving Sunday .Allowances to officers in one particular Depaliment, 

"'l:iz., the Customs Department. After all, there are various other Depart-
ments-(Hear, hear} which have got to work 011 Sunda,'"s; for example, the 
Telegraph Department, and yet we do not 11:1,1' an," ~u  Sunday Allowances 
for other Departments, and I do not see why a particular Department, 1;·iz., 
the Customs, should adopt the practice of giving Sunday Allowance". I, 
therefore, move my amendment. 

Mr. N. M. Joshi: Sir, with your permi~sion  I Ironl<1 like to 1110\'e my 
next motion as an amendment to this motion, became this motion is for 
omitting the whole ~l m spent by GOYernment 011 OYel'time and Holiday 
Allowances and my motion is that it !-hould be H'duced by Ik -t. l::t ~  
Am I in order, Sir? (Mr. President nodded assent.) Sir, m}: Honourabl e 
friend, Mr. Kamat, has movetl his motion to rai~e the ue~tion of th e 
principle, He is a well known politician, while I am not. (Laughter.) 
I do not propm:e to raif'e the l e~tion of the principle only. Perhaps he 
i!'> not anxious that the "Lole amount ~ ou  be omitted. ~ut I am very 
anxious that these Rs. 4- la1;:hs !<hould be omitted, ano, therefore, I wish 
that t be House ~ oul  note that I am not merely raif'ing the question of 
pl'inciple by my amendment. I want that the wbole amount of ~  4 bkhs 
should be cut dmrn. and for tl i~ reaFon. Sir, Government is spending in this 
Department on Overtime and Holiday Allowances Us. S lakhs. The total 
t;alaries of the officers to whom this On:ltime and Holiday Allowance is given 
is about Rs. 38 lakhs. The Overtime Allowance, therefore, is between 20 and 
2;:; p~r cent. of the !'>alaries of the officers. It means that everyone of 
these officers works for 2 hour!'> every day, after the total daily hours of work 
are over or after their office work is over, or that all of them work on 
all Sunday!'> a!'> overtime. I think, Sir, this looks quite absurd in my 
OpllllOll. There cannot be so much overtime work in any Depll>rtment. 
Therefore, the Home should very carefully go into the explanation which 
the Government :i\Iember may give on this point. I can understand 
the necef'Eity for a ~man llen:eI;tage of the Falaries to be ~pent on overtime .. 
But the cases for overtime mm·t ·be rare. If they OCCtlr so regularly that 
an amount equal to 21) lJel' cent, of thc regular mlUl'ies is f'ectlred by the 
members of the !'>taff as oYe11ime allowance, then it is for Government to 
devi!;e a system of l"llifts and d? away with the overtime. There is great 
dang-er in allowing the staff to get OYertime regularly. If that system is 
allowed, you will natura-By find the members. of the staff taking rest during 
the office hours and m it\~l out II ll~  for O\'elllme work after the office hours. 
I, therefore feel that this reduction which I propose, riz., half the amount 
which Govemment spends at present, is a very reasonable one a.nd it will be 
very useful in ma.king the staff of the Customs Department yery efficient_ 
Sir, I hope that the Home will adopt my motion and I assul'e them that I 
ha.ve not proposed this motion to raise the principle, but I want this reduction 
~ be made. 
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Mr. President: I will put the Honourable Member's reduction separa.tely 
afterwards. 

Mr. R. A. Spence I Bombay: European): Sir, I am not speaking on 
a point of principle. I want to speak in defence of those who trade in the 
ports. If this Overtime and Holiday Allowance is not al~owe  our trade is 
going to suffer very badly indeed. Ordinarily, according to the ordinary 
working time, the Custom~ office ill Bombay starts at 11 O'Clock. If you 
want people to do your work in reg-a,l'd to clearing goods from ships in the 
~arly mornings, you have got to get the Customs Officials to come down. 
Government make you p:ly for that. Is it not rig-ht and reascnable that that 
payment should go to the Customs officials? 'Ye want this Overtime. We 
cannot gct the trade done if we do not have people working in the mornings 
and also, at certain times, wor!,illg' late at night. I, therefore, ask, on behalf 
of the trade of this eountn', that this motion for reduction should be thrown 
out. . 

The Honourable Mr. C. A. Innes: Sir, Mr. Spence has anticipa.ted 
one of the points I was going to m:lke, though. he has not got his facts quite 
·correct. The first point I wish to make is that the overtime fees shown in 
the Budget do lIot all go to the men. 'Ye have just been discussing the 
question of Sunday fee~  and the Suuda," fees, as I explained, except in 
'Calcutta where a portion goes to the men, are ,·oted to various charities. 

The points raised by :Mr. Kamat and )I1'. Joshi deal entirely with over-
time fees. The hours for working, for free working, iu the Customs House 
are from sunrise to snnset; but that naturally is not enough for the trade. 
'When a ship comes to Bombay or Calcutta, it o~s not wish merely to work 
in the day. Demurrage on a ship is v.cry heavy, and that ship likes to work 
the whole 2-1- hours, night and day. Thus we have the first class of overtime 
fees, night fees for night work; then there are fees for work on close holidays 
{lther than Sundan. 

'Yith reference to our Preventive Officers, the rules are that their hours 
of work are a maximum of nine hours a day or 5.t. hours a week. If 
they do more than nine hours a day, subject" to 5J. hours work maximum, 
they are entitled to on~rtime. The overtime is paid by Government only in one 
case, that is to say, when a man does actual overtime, that is, more than 9 
hoars work between sunrise and snnset; that is a veq sm:1U portion of 
these fees, and the cost to Government of these overtime fees is practica.lly 
nil. }<'or all other classes of overtime, that is to say, work at night, work 
{In oli a~ s  we collect the fees from the ship, that is the shipowners 
and merchants, and we distribute those fees io the men at specified rates. 
,\Ve probably make a little out of it, but not very much. At any ra13, these 
fees are paid entirely by the ~ ip wll~r  and they co:,t G el llm~nt nothing 
at all. 

N ow, Mr. Joshi has raised the point that it is not in the interest!l of the 
men themselves that they should L~ allowed to do this overtime. There is 
certainly something in that point; but the men themselves like it, and it 
~mitg ~  for the work in port5 m~~ in rushes. When the rush comes, we 
simply put our men on overtime; they draw the fees. If we try to meet 
these rnsh periods by a system of shifts, it would mean that we should have 
to maintain a permanent staff in excess of ordinal'y requirements, that is to 
say, we should lose money over it. The advantage of the present system is 
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that it is elastic; it adapts itself to the conditions of the shipping trade in 
that, when a rush comes, the men do the oveltime work and are paid for 
it. 

I hope that the House will be satisfied with this explanation. These fees, 
I repeat, cost Government nothing. They are collected from the shipowners 
and the merchants. The men like the system ; it enables them to live; it 
adds to their cotnforts. They all live in extremely expensive ports like 
Calcutta, Bombay, Karachi and the like, and, that being so, I hope that the 
House will not accept these amendments. 

Mr. President: The question is : 
, Tha.t the provision for Overtime and Holiday Allowances whel'e\'er they OCCUI' under 

the head' Customs' be omitted.' 
The motion was negatived. 
Mr. N. M. Joshi: Sir, I beg to move: 

, That the provision for OvertilHe and Holiday Allowance,; (whel'ewl' it occurs) under 
head' Customs' be reduced by Rs. 4,00,000: 

I have already explained the reasons for moving this amendment. The 
explanation given by the Honourable Member in charge of the Department 
is thoroughly umatisfactory in my opinion. He has not made out a case why 
the rush period should come so many times in the year. I can undel'i;tand 
a small overtime allowance, but I cannot understand' why an amount equal 
to 2u per cent. of the salaries of the men should be spent in overtime. If 
this is the case, the whole system requires very thorough examination, and, 
therefore, the House, by adopting nl.)' Illotion, will give facilities for a 
thorough examination of this subject. 

The Honourable Mr. C. A. Innes: I don't. think I have anything 
further to say 0" this point than what I have already said. I have explained 
that this system suits the men and suits ourselves. It is an economieal 
system, and I have already explained the point which JUl'. Joshi has over-
looked, that the evertime fees do not amount to 23 per cent: of the salaries of 
the men, because they include payments from Sunday fees which go towards 

- other purposes. 

I' 

I hope for the reasons I have already given, the House will not accept' 
this amendment. It is a very d1ngerous thing to do. You have got these 
men drawing certain fixed rates of pay For very many years past, they 
have also drawn overtime allowance, and reducing this provision by 4 lakhs 
will reduce the emoluments of these men. You may thus set up discontent 
in a very important part of your Public Servi<.:es, a service upon which 5(} 
crores of revenue will depend next yeal·. 

The motion was negatived. 

Mr. S. C. Shahani: Sir, I beg tv move: 
I ThAt t1w demDnd unll~~  the hea.d • Customs 'be reduced by Rs. 10,00,000.' 

I would request the House to consider the question carefully. On page 1 
of the Demands for Grants I propose dealing \\~t  three points; firstly, the 
total BudO'et Estimate for 1922-23; secondly, the salaries of Collector and 
Assistant "'ColleC!tor; and, thirdly, the salaries of Appraisers, Preventive 
Officers and Clerks. 
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To begin with the first point. The House will notice tha.t the total 

expenditure for 1922-23 is estimated at Rs. 70,58,000. I wish to point out 
that, in the year 1920, it amounted to 46'70 lakhs, and in 1911-12, it 
amounted to 37'53 lakhs. The expenditure has thus increased durin<J' the 
nine years 19 1-12 to :919-!O to the extent of 2+ per cent. and ~rin  
1920-21 to 1922-23 to the extent of 50 per cent. We have been told by t ~ 
Honourable the Finance :i\1ember that the ratio of expenditure to revenue 
has risen from l'S to 2'16. It is true that the Customs is a very paying 
Department, but there is no justification on that account for the reckless 
expenditure that is being incurred in this Department. I call it reckless. 
Notice the increases that have been allowed to Collectors and Assistant' 
Collectors in their salaries during the last year. If you will look into the-
Demands for Grants last ,Year (pagcl ,), you will find that the maximum 
salary of the two juniur ~i istant Cullectors in Madras was Us. 0;:>' 750 ;: 
and these salaries have been raised from Rs. 5fiO-750 to Rs 1,750, an 
unconscionable increase. (A Voice: 'N u, no.') At an\" rate, the fi<J'ures 
there show it. Again, the maximum salary of the Collector was there shown. 
as Rs. 2,3;'0, and here it has been shown as Rs. 2,750. 

I said, while de'11inJ; with the am01dment that had been proposed br, 
:Mr Rangachariar, that the salaries that have been allotted to the Senior-
Executive Engineers or the District Superintendents of Police would be quite 
adequate fur the Collectors, namely, I{,s. : plu ~ Rs. 75 technical allowance 
pllts Rs. 2fJO overse:L- a1l0'\:J.nce. The maximum should not exceed Rs. 1,625· 
in the case of the Collectl\l·s. 

I maintain that the Executive Engineers receiYe more technical tra.ining 
and are qualified to recei\'e more per month. ~ y proposal is that the Senior 
Assistant Collector should not get more than Rs. 550 p! us Rs. 50 plus 
Rs. 150, that is, Rs. 7·.0 in all and the Junior Collector should not get more 
than Rs. :.3::>0 pI U8 Rs. ! ;)U, th,tt is Rs ;:>00 in a.ll. 

Then, I come to the next point, namely Appraisers, Preventive Officers and 
clerks. I lind that the,e were mentioned separately in the book of Demands. 
for Grants last year. I do not know why they have been grouped together-
this year. I take it that the Ilumber of Appraisers i" 8 or 10 -they were 8 
last year. I do not understand why the head Appraiser should get more than 
Rs. 500 or why the junior Appl'aisers should get more than Rs. 200 to Rs. 400-
and I do not understand why the Preventive Officers, whose work is not 
better than that of the Police'Sub-Inspectors or European Sergeants, should 
get more than Rs. 8U to Its. 160. 

Then, I would request the House t.()' look into page 2, and I would draw 
the attention of the House to the salary that is allott"d to the Commissioner in 
the Bombay. Presidency. I find that this post does not exist in any other part 
of India and I do not understand why we should go on adding to the cost of 
the depaliment unnecessarily. If other parts of India are doing their work 
efficiently without the Commissioner, there is no reason why we should have 
an adJitional Comm~ss onel  in Bomb!lY. The next pOint to which 1 6hould 
like to draw the attention of the House is the Probationers and the pl"Ovision 
that is made for these Probationers in Bombay. In these days, qualiiied men 
can easily be !!ecnred and I do not understand why probationers drawing fat 
salaries should be provided in the Cust()ms Department of Bombay. 

• 
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Then, I would re4uest the House to look into page 3 under' Siud Divi-

sion '. I find that two Assistant Collectors are provided for Sind. I know 
the working of the Customs Department of Karachi pretty intimately and 
I find that one Assistant CollectQr can be easily done away with. One, I 
understand. would be retiring in October next, and' mv own Idea is that no 
one should be appointed to his post, since. in a re ~nt scheme that has been 
sanctioned, one Auditor has been created drawing Rs. .to(l-20 - 600 aud 
two Superintendents have been brought ill on a alar~  of Rs. 300 rising to 
Rs. 400. The next point on this page that I would deal wit h would be the 
house rent and other allowances. It. is not iudicated whether this allowance 
is intended for officers or for subordinates. 

The Honourable Mr. C. A. Innes: They are intended for subordinates. 

Mr. S. C. Shahani: Then I would certainly support them, for these poor 
devils are paid small salaries and I do not wish in any manner to propose 
that their house rent should be taken away from them. Karachi is a very 
costly place and I should be pleased if a~ Examiner gets about Rs. 5(1 per 
month as bouse rent. 

Then, I would request the House to 1001, into page -J.. In Calcutta, a 
Chemical Examiner draws Rs. 1,1l00 and I find that in Sind our Chemical 
Analyser gets Rs. 250 plus Rs. 100. I have always felt that the work can 
be rightl'y done by a Pro.fessor?f the Medical Collegp. and it is unnecesf:arr 
to spend Rs. 1,GOO 011 tillS appollltment. In f:upport of what I have said 
with regard to the Collectors on page 5, I ,rant to draw the attention of the 
House to the Collector at Chittagong drawing no more than Rs. gOO. I 
would request the Home not to allow these c:oneessional increases- in the 
salaries of these high offi er~. Before I sit down, I '"I'ould draw the attention 
of the House to one other point and it is t.his, that the Member in charge 
of Commerce deals diredl.," with the Customs Departments in the different 
parts of India in mat.ters relating to tariffs and dut.ies and interpret.ation of 
Customs law, but, in matters relating to offices and appointments, the 
cOlTespondence has to be carried on through Local. Gonrnments, which 
involves unnecessary delay. 'Wit,h these remarh, I re ue~t the House to 
consider the qnestion carefully and to insist upon the reductions which I haye 
proposed being made. 

Sir Vithaldas D. Thackersey (Bombay l\Iillo\YllerS' Association: Indian 
-Commerce) : I ask ~ our permission. Sir. to mo,"e the next proposition stand-
ing in the name of Rao Bahadur T. Rangachariar, because it concerns the 
tlame subject. 1\11'. Joshi was kindly allowed to mon~ a motion for the 
reduction of 4 lakhs as an amendment to the proposition of Mr. Kamat . 

. Mr. President: It can be taken separately. 

The Honourable Mr. C. A. Innes: Sir. this is :1n(lther motion against 
which I hope the House will sternly set its face. Mr. Shahani proposes that, 
1)utof tho t man~ 9f 70 l i~~ under the hCild Cll tom~  no llwQ th!ln 
10 lakhs should be struck out by one sweep of the axe. I listened to his 
speech with the greatest care and attention and I mUgt confess that I could 
discover no good grounds on which 1'0 large a reduction should be made or 
indeed any reduction at all should be made. Mr. Shahani, in the first place, 
made some totally incorrect statements regarding the increase of the pay of 
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Assistant Collectors in the Customs Service. As I have already explained 
to thp, House, toe pay of non-Civilian Assistant Collectors was fixed in 1911 at 
Rs. 300 rising by annual increments of Rs. 50 to Rs. 1,4.5'. The revision of pay 
which took place last year or the year before merely raised their pay to ;Bs. 350 
rising to Rs. 1,500. In other words, this revision raised their pay by Rs. 60 
a month. It gave, I admit, an overseas allOWI',nct' to European non-Civilian 
Assistant Collectors and, because we had done nothing at all for our Indian 
officers 01' Anglo-Indian officers, we allowed these officers also to draw, as a 
special case, this overseas allowance, provided they were already in the Service. 
'L'his allowance will not be given to future recruits. That is the f.rst point. 

Mr. Shahalli told you that we raised the pay in one case from Rs. 550 to 
Rs. ~ . Nothing of the sort. "We have rai~  the scale of pay b,' roughly 
Rs. 50 a month. Mr. Shahalli was misled by some entry in the Budget of 
last year. Customs officers prepare their Budget in different ways. Some 
give the scale of the Assistant Collectors and assume roughly what they are 
going t.o cost them in the year. Other officers put down the actual pay 
drawn by the particular officers who are serving in the port at the time. 
These officers are on the scale of Rs. 350 to Rs. 1,750. In one port you may 
have an A ... sistant Collector drawing Rs. 1,750, in another port you may have 
an Assistant Collector drawing Rs. 350. Mr. Sbahani has said that t.heir 
pay has been raised from Rs. 550 to Pos. 1,750. Nothing of the kind. What 
may have happened was that an officer on Rs. 550 may have been replaced 
by an officer on Rs. 1,750 .. 

Then, again, Mr. Shahani made an attack upon the enormous pay of 
Appraisers and Preventive 0 fficers. N ow, I should like this House to 
remember that. in every case, the scales of pay, I mean the re i~e  scales of 
pay, wbich have been sanctioned for Appraisers, Preventive Officers and the 
like, have all been scrutinised by us and by the Standing Finance Committee 
of this House. Cannot the House trust its own :standing Finance Committee 
jealously to scrutinise the proposals put up before it by the Department? 
And, mind you, these proposals have, in the first instance, been carefully 
scrutinised by us. 

Mr. Shahani then stated-that there were too many Assistant Collectors 
at Karachi. '\Vell, Sir, you have got :Ml'. Shahani s opinion to that effect. 
On the other hand, we have our expert Collector of Customs. who is res-
ponsible to the G(>vernment of India for the collection of the Customs 
revenue and the maintenance of the Cmtoms revenue at Karachi, and my 
information is that, so far from two ~sistant Collectors being too much, 
he requires another Assistant Collector; but the Standing Finance Committee 
refused to sanction one. 

However, Sir, I do not propose to follow Mr. Shahani into any further 
details. Let me point out to the House that this Home expects us to collect 
Customs revenue neyt year of a sum which may amonnt to anything between 
40 to 50 crores of rupees. In order to colleet tllat amount of money we 
have to have Preventive Officers to prevent ~mu~gling  we have to have 
bighly ~ ill  A ppllis@fS in order conedly to ~lipfi ife tbli "If. ffllorem ra~ 
on which your customs duty is ba!>ed ; we have to have clerical staff to deal 
with all the bills of entries and the shipping documentf', and, £llally. we have 
to have our supervisory staff. I ask the ou~e with all confidence. <;aD 
anybody here suy that we are putting an undue burden upon Indian 
revenues when we collect 40 to 50 crores of revenue for you at a cost of le6& .. 

c 
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than 2 per cent.? Can anybody say that that is e tra a~t  (Cries of ; 
4No ).) I think not. 

Then, Sir, let the House apply itself to another problem. Supposing 
the House by any mischance agrees to this redudion of iO lakhs of rupees. 
How am I to effect that reduction? The Customs Budget is made up as 
follows: 

Five lakhs of rupees go for the pay of your superior staff of officers; 
44< lakhs of rupees for the pay of your Appraisers, Preventi:ve staff and 
clerical establishments; 11 lakhs of rupees for overtime and other allowances; 
supplies and services account for 6 lakbs of rupees; and Rs. 3,50,000 go to 
Indian Sta.te!'. in accordance with old treaties. How am I to get that 10 
Jakhs of rupees if the House cuts it out? I cannot get it out of the pay of 
the establishme nt, I cannot get it out of assignment. The House has already 
agreed that the overtime allowances should not be interfered with. Where 
am I to get my ten lakhs of rupees? From the pay of the staff; that is 
to say that men actually in service are to have their pay cut down. Is that 
right or is that fair? (A Voice: 'It is impossible '.J I have scrutinised 
this Customs Budget carefuliy and I cannot see where you are going to get 
the ten lakhs from. I regard this as a dangerous motion, a motion which 
ma.y have a most disastrous effect upon your revenues and a most demoral-
ising effect upon your Services, and I hope that the House will reject it 
unanimously. 

The motion was negatived. 
Sir Vithaldas D. Thackersey : Sir, I beg to move: 

, That the demand under head' Customs' be reduced by Rs. 3,52,900.' 
I have listened carefully to the remarks of my Honourable friend 

Mr. Innes. This proposition moved by me, I may say, has a method of i~ 
own. Government have adopted or approved of the recommendation of this 
House to appoint a Retrenchment Committee. If Government expect the 
Retrenchment Committee to make recommendations for the reduction of the 
total expenditure to the extent of at least 5 per cent., I say that the pro-
position that I am moving now is perfectly justified. If Government do not 
e'pect the Retrenchment Committee to make recommendations to the extent of 
1) per cent. reduction, I would say , do not appoint a Retrenchment Committee! 
(Hear, hear.) Retrenchment is the order of the day. (Mr. N. M. Samal't!: 
~ Retrenchment should be the order of the day).) Retrenchment should be 
the order of the day. , It has been the order of the day in the Bombay 
Presidency, which is ahead of any other Presidency (H ear, hear), both in 
yooovering money and in spending. Sir, a great demand by the Bombay 
Le!!islative Council arose for retrenchment and Government came forward and 
said: 'Here we are ready to meet the wishes of the Members). 

Mr. President: Order, order. What has the Bombay Presidency to do 
with this motion ? 

Sir Vithaldas D. Thackersey: The method adopted in Bombay has been 
to redueB th@ gnmu propOrtiOlllltlilly to ull D~p!lrtmMits to !he ex!en! of ao 
1akhs to be adjusted later on by reappropriatiQll. If we follow the same 
pr.cedure a.nd reduce 5 per cent. on each grant, we shall get a reduction of 
about a crore or a. crore and a half in the whole of our Budget; otherwise) ..,e will be showing our Budget expenditure larger by a crore of rupees in spite 
4£ our conviction that the Retrenchment Committee should be able to reduee 
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by one crore. I eited the case of Bombay only to show that the method 
they adopted was the method I recommend now. I propose that by the reduc-
tion under each head Government should give proof of their determination 
and their sincerity to reduce the expenditure nelt year, a.nd thus pass a 
smaller Budget figure. If Government later on find that readjustment or re-
appropriation among the grants, is necessary, it can easily be done; at the 
tlame time, it will not affect the results. I say that this House should adopt 
this principle that from the total grant we should reduce approximately!) per 
()ent. and leave Government to adjust it, and not show our Budget 
expenditure one crore higher than we would otherwise expect Government 
to do and to tax the country unnecessarily. 

Well, Sir, we were just told by my Honourable friend, Mr. Innes: 'Here 
-are the salaries, here are the overtime allowances, here are the other items of 
expenditure; how am I to reduce?' That is the exact ~reason why we say, 
that, if we are determined to have retrenchment, it is best to leave it to 
Government officials to decide whether it should be by reduction of officers, or. 
partly by Indianising the Services and partly by the omission of unnecessary 
expenditure after consulting the Heads of Departments. It will be impos-
sible for this House to put its finger on a particular item and say 'retrench 
here " because it will be quite easy for the Honourable Member in charge to 
say that that particular item is the most important of all and cannot be 
reduced. (Laughter.) The same thing happened elsewhere. In England a 
Retrenchment Committee sat and recommended large reductions. How far 
the recommendations of the Retrenchment Committee can be accepted, it is for 
Government to consider. But it is for this House to give an indication that 
it is of opinion that a minimum of 5 per cent. reduction should be carried out 
next year. My amendment is based on this principle of a 5 per cent. reduc-
tion. I hope the House will accept this principle, if it does not want to tax 
the country to the extent of one crore more. 

Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadaa 
Urban) : I wonder, Sir, if you will permit me to move my motion as an 
amendment to my Honourable friend, Sir Vithaldas Thakersey's motion, be-
cause it is practically of the same nature and based on the same principle. I 
shall be very glad if Sir Vithaldas' motion is carried, but, if it is not, I hope 
that the House will at least carry the motion that stands in my name, 
namely: 

'That the demand under head' Customs' be reduced by Re. 3,00,000.' 
Sir, my Honourable friend, Sir Vithaldas, has anticipated me in what I 

was going to say with regard to the principle on which reductions should be 
made in the present ye~r s Budget. 

The Honourable Mr. Innes has pointed out various difficulties which lie 
in the way of reduction. I think it would be difficult for Honourable 
Members of this House to take item by item and suggest reductions in those 
items, because the figures are at my Honourable friend's fingers' ends and 
.it will be possible for him always to meet us so far as arguments are con-
cerned. But I do think thll.t them i~ a~r~~m~nt on one t i~ -that there 
should be some reduction and tha.t for that purpose a Retrenc.hmelit 
.committee is to be appointed. If that is so, let us show our sincerity by 
.carrying out the reduction here and now. My suggestion is not at a.ll 
:a.n unreasonable one. If the Honourable Member for Commerce and 

4:' • 
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Industry will only agree with my suggestion, it is possible for him 1;0-
accede to reductions being made on the scale which I propose. Take, for 
instance, the Overtime and Holiday Allowances. As has been pointed out,. 
8,lakhs have been provided. 

Mr. President: Order, order. That question has already been dis-
cussed. 

Mr. Jamnadas Dwarkadas: Yes, Sir, but I want to point out that my 
3 lakhs include a proposal to reduce 2 lakhs out of the 8 lakhs that are 
provided f()r the Overtime and Holiday Allowances. 

Mr. President: Order, order. The House has already decided not to" 
omit that allotment. 

Mr. Jamnadas Dwarkadas : If you think, Sir, that it is out of order,. 
I won't touch on it. 

Mr. President: The Honourable Member does not appear to understand 
that, once the House has given a decision not to omit an item, it must stand in' 
the book. 

Mr. Jamnadas Dwarkadas: I beg your pardon, Sir, but I should· 
like to be clear on this point. The House has decided not to reduce it to" 
the extent of 4 lakhs. I was only suggesting that it should be reduced 
to the extent of 2lakhs. I wonder if that is out of order. 

Mr. President: The House has already decided negatively in two-
cases-one, the general case, that all Overtime aml Holiday Allowances 
should be omitted; and the other put up by Mr. Joshi for a reduction of' 
4 lakhs. 

Mr. Jamnadas Dwarkadas: Very well, Sir, I won't touch on that. 
But I think it is possible, if the Honoura.ble the Commerce Member will. 
agree to it, to reduce the expenditure by 3 lakhs of rupees. Take another 
item, take the other contingent expenditure. I think the contingent expen-
diture in this year exceeds the Actuals of the past year. I think, therefore, 
that there is a good deal of room for reduction everywhere, and my reason-
able. demand for reduction by 3 lakhs ought, I think, to be supported by 
this House and by the Government. 

Rao Bahaiur T. Rangachariar (Madras City: Non-Muhammadan 
Urban) : Slr, I must apologise to the House for being late this morning. Sir, 
I support this motion which has been taken up by Sir Vithaldas Tha.cke!'sey 
on my behalf. The point of view, Sir, that we take in moving this item of 
the Budget is this. The Government a.re anxious,- I take it they are 
an iou~ a.n  we are anxious tha.t there should be retrenchment on the civil 
side, as far as ptlssible, I!nd ' as far as possible), I hope, will be understood to 
mean r to the fnrl ~st ~ i l~ ~!~nt.  It ig with thQt view, Bir, that we-
make this modest proposal as a beginning in preparing the ground for tllit 
Retrenchment Committee which is going to be appointed. 

We have an example for this 5 per cent. reduction in that Department. 
which is the leading Department for expenditure, namely, the Military 
Depa~ment. We were told the other da.y by Sir Godfrey Fell that Ilia 

f 
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Excellency the Commtnder-in-Chief gave orders that there should be an 
-all round 5 per cent. reduction, I believe, in the Army Headqrui.rters Staff, 
'and that those instructions were being faithfully carried out. Therefore, 
-that shows that our proposal is a practicable one, and the Government are 
.not going to be hit hard by this proposal; for, as WA see every year, and as 
we saw also last Saturday, as well as during the September lSe!'sion, the 
'Government are bound to come up with Su pplementary Demands for Grants. 
When we have made this reduction in the total estimate. I am sure the 
work of the Government will not suff er at all; for we are budgeting for 
12 months' expenditure and when the Retrenchment Committee sits and 
makes proposals for reduction, then they will have something to go upon, 

:as I have already stated, and we shall be preparing the ground. 
These various allowances have shown a tendency recently to develop in 

several directions. They require close investigation and I daresay the Re-
trenchment Committee which is going to sit will take it up in right earnest. 

'rhere is again room for making retrenchments by not filling up casual 
vacancies which arise during the cC'Ul"se of the year. My own belief, but that 
is not a belief which is founded on actual experience and seeing the work, but 
as an outsider, is that there are far too many superior officers. There is alto-
gether too much supervision. Now, supposing a superior officer takes leave in 
the course of the year, it may be possible to try the experiment of seeing 
w ~t er by keeping his post vacant and making another otiicer do that duty, 
whether equal efficiency or at least nearly equal efficiency cannot be produced 
in the working of the Department. That is one direction in which the 
Government can easily make experiment. 

There is another direction in which experiment can also be made easily, 
(lr rather the whole question can be reconsidered. I do not think there is any 
<lountry in the world which enjoys the large number of holidays which our 
public offices enjoy in this country. I have spoken to some Englishmen, 
some of them coming out from England, and they say the number of holi&ys 
in this country is something marvellous. I do not know if that is not the 
experience of English friends in this Hous e. One holiday cut down means 
really a great saving to the country. Looking at the army of officers and 
men who run the Government, even if you can cut down one holiday in a 
month or say six holidays in the year, I think you will be saving a good deal. 
It is in order to make sure that we are really in earnest about effecting 
retrenchment that we have made this proposal and I hope it will commend 
itself to the House. 

The Honourable Mr. C. A. Innes: Sir, here again I have listened with 
the very greatest care to the arguments which have been advanced in favour 
of this proposal. Sir Vithaldas Thackersey and Mr. Jamnadas Dwarkadas 
seem to base their whole case upon the Bombay Presidency, upon something 
that the Bombay Legislative Cou.ncil has done. Well, Sir, this is not 
the Bombay Legislative Council, nor has it anything to learn from that 
Council. I 

Mr. N. X. Samarth: The Bombay Government have done so. 

The Honourable Mr. C. A. Innes: The same remark applies to the 
Bombay' Government. Weare not bound by anything that they may do. 
What is the proposal? All the gentlemen who have spoken have said : 'We • 
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admit that you are going to appoint a Retrenchment Committee; let us show 
that we are in earnest with that Retrenchment Committee by proceeding, 
before that Committee sits, with a reduction of 5 per cent. whether it is pos-
sible or not, let us make it; let this show whether we are in earnest or not '. 
Surely that is a case of putting the cart before the horse. I am entirely in 
favour of this Retrenchment Committee. But what I hold is that we have to 
have these reductions settled in consultation with a Committee of that kind. 
You may be able to make bigger reductions in one Department than in another; 
and it is unscientific that this House, knowing, as they have admitted, very 
little about the Customs Department, should begin and say: 'Well, we are go-
ing to take 5 per cent. off your Customs expenditure to begin with.) Why 
cannot you leave it to the Retrenchment Committee to decide whether anything 
can be taken oil' Customs at all? Mr. Jamnadas Dwarkadas and Sir Vithaldas 
Thackersey said: ' ~b  Yes; Mr. Innes is always pointing out difficulties.) 
Of course, I point out the difficulties. Did thp,y make any attempt to sulve 
them or show how I was to surmount those difficulties? No; they merely 
said: ' You cut out something and you will be able to manage; and if neces-
sary you can come up with a supplementary demand later.) Now, Sir, 
is that an honest way of dealing with this problem? What is this House 
doing? Is it going to covel' a deficit in part by making reductions which 
it knows cannot stand? Because I defy anybudy to go through this Cus-
toms Budget and point out to me where I can reduce it by 5 per cent. 
My friend, Mr. Rangachariar, was not here when I read out the figures. 
There are Rs. 5 lakhs for the superior staff and Rs. 41 lakhs for the sub-
ordinate staff; and, if I am to reduce the expenditure by 5 or 7 per cent., 
I shall have to take it out of the pay of that staff; nothing else; therp. is 
no other phce. Mr. Jamnadas referl'ed to Contingencies. How can I reduce 
Rates and Taxes and Post and Telegraph charges? It cannot be done. 
They are based on Actuals and it is the best estimate we can make. If we 
are therefore to effect this reduction, it can be done only on the salaries; 
and, as I pointed out before, are we going to cut them down? Will Mr. 
Rangachariar get up in this House and advise me to cut down the pay of 
men already in the service by 5 per cent.? Of course, he would not. I 
therefore say, Sir, that to make a general reduction of 5 per cent. in all 
Departments, without any discrimination at all, without having regard to 
the departments where the best chance for reduction is, that, I say, is an 
unscientitic method to which this House should not commit itself. I am quite 
prepared to place the Customs Budget before the Retrenchment Committee; I 
am prepared to leave it to them to say whether a reduction can be made; 
but I do prutest against this Houlle making a reduction of 5 per cent., which 
I conscientiously believe cannot be done as regards the Customs Depart. 
ment. j have warned the House once before that nothing would be more 
dangerous, more demoralising to the Service or disastrous to your revenue 
~ i  tQ mak,: I;mts in the pal of lour staff w~o guard for yo~ a revenue of 
Rs. 50 crores; and so I hope that this House WIll not accep! !hls amendment 

Mr. Manmohandas Ramji (Indian Merchants' Chamber and Bureau: 
Indian Commerce) : Sir, if we follow the logic that we have heard just now, the 
conclusion we have to arrive at is that there is no room for reduction. 

~ The HonourableKr. C. A. Innes: In the Customs Department. 

.. 
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Mr. Manmohandas Ramji: That probably is what every other Depan-
ment will say. Therefore, there is no need for appointing a Retrenchment 
Committee because the same argument will be advanced before that Com-
mittee that it is not possible to make any retrenchment at all. (Hear hear.) 
Retrenchment we are bound to make and we must make, and, t erefore~ 
we have to see how that retrenchment can be effected. Of course, I follow 
the argument advanced by Mr. Innes that it is not an easy task to l e u ~ 
expenditure in a Department which haf; been working for a very long time. 
You cannot go and offer 5 pel' cent. or 10 per cent. or 20 per cent. less to your 
staff generally; you cannot do it; but there are ways and ways of doing it; 
that is, if you want efficiency and if you want reduction, then there is only 
one way; and that is, according to my light, to increase the pay and re u ~ 
the numbers.' If you increase the pay, you do not dishearten the men; you 
are not faced with discontent, but you encourage a willing horse to go faster 
and you can dispense with a number of hands and Faye something out of 
their pay. Supposing you pay an officer Rs. 1,000 per mensem, if you offer 
him Rs. 1,200 and ask him to do a little more work, I t4ink that is quite· 
possible and quite practicable. It has been followed in seyeral large institu-
tions and with success. I think it is quite possible for Government to do-
it. Of course, when they have certain agreements, when they employ a 
certain number of hands, when we see that there is overtime also required 
to be paid, with all these difficulties there is no other help but to move in 
a direction whereby you can effect a saving. Mr. Innes pointed out that 
in his Department, which is a money-earning Department, there should be 
no reduetion, because the Department is very hard-worked. Quite right. If 
that is the case, if Mr. Innes can prove that to the satisfaction of the 
Retrenchment Committee that is to be appointed, there will be no difficulty. 
Perhaps the Retrenchment Committee may be convinced that the Customs 
Department wants more pay and more money allotted to it, in that case 
they would cut down some other Department which is quite useless by 10 or 
II> per cent, and give Mr. Innes one or two pel' cent. more even. Therefore 
it is not right to say that nothing can be done.. I think the amount of 5 
per cent. to begin with is. quite right and quite satisfactory. 

Mr. C. W. Rhodes (Bengal: European) : Sir, may I join with my fellow-
Members from Bombay in expresing our grieyance against the Member for 
Commerce? He has framed honest estimates. He has been asked to explain 
them and he has justified them. I think we have a distinct grievance against 
him. I think he will have learnt from this discussion to frame his Budget 
for another year with something to gil't' away. The Retrenchment 
Committee is evidentlv not to be formed to find out whether retrenchments 
can be safely, justifiably and economically made, but to demand recklessl.r 
a reduction of expenditure in every direction. I cannot conceive of any goocl 
resulting from any Committee we may appoint if it starts its work in tha\ 
way. In connection with Customs, this i4ea of a general-retrenchment is 
particularly unfortunate. This is not one of our spending Departments. It is 
our ~reatest earning Department and to run the risk of losing a large portion 
of Rs. 60 Cl'ores, be~ . gg we objeot to an extra collectio.n .expenditure of 2 
pel' cent., seems to me most unbusinesslike and almost chIldIsh. 

The new duties, which, if this House agrees to them, will come into law, 
will entail a tremendous amount of extra work on the Customs. 

1 P.lI. There will have ~ he more careful differentiation i there will 
• 
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c61't.'tinly be more danger of smuggling; and, if a sweeping reduction is to be 
m1.de re.~r less of the facts of the case, I think it is most unfortunate that 
it should be ma.de in connection with Customs. The Honourable]\f r. Innes 
has already told us that the Collector of Customs at Karachi required a third 
A.ssistant and that the Finance Committee turned the request down. There-
fore retrenchment work has been done bv Members of this House and it seems 
to me th'1t we are stult,ifying our own C ~mmittee if, on top of that, we come 
and sa.y 'You must reduce. We do not know where. All rour arguments 
are sound, but we demand reduction regardless of the conseque'\1ces.' 

Dr. H. S. Gour: Sir, if the Honourable Member for Commerce and 
Industl'ieil ventilates the views of the Government, then I fear little good will 
.come out of the proposed Retrenchment Committee. His special pleading on 
hehalf of the Customs Department would be the special pleading on behalf of 
all Departments (A roice: ' 'Vhy ?') and from the cursory inquiries made by 
the Members of this House from those directly and indirectly responsible for 
the running of the different Departments, we find that if we turn ourselves to 
a particular Department and say : ' Your Department is a transfer~  subject; 
you should save', we are told: 'Our Department? It is the most hard-
worked and under-staffed of all Departments. Sundays or no Sundays we 
perspire and work. . This is the Department which requires your ompa~sion  
:rour commiseration, your best sympathies: Reduction is impossible. Weare 
crying for an increase. If not of III per cent. at any rate let us have 5 pel' 
cent.' Go to the other Department and the other Department says: 'Never 
has a more economical Department ever worked in this universe. Everywhere 
we are undermanned and over-worked. Our clerks are ill-paid. They get no 
Qver-time. They sit from the day's beginning to the clay's end. Retrench-
ment is impossible-utterly impossible.' That is the respO'lse we get from 
all the Departments. Now, I ask, if this is the view of the Members of 
Government, and this is the attitute of the Honourable Member for Commerce 
and Industries 

The Honoura.ble Mr. C. A. Ihnes: Speaking for Customs. 
Dr. H. S. Gour: Speaking for Customs, to which I shall presently 

Mvert, what is the good, I submit, of a Retrenchment Committee? I was 
surprised to hear my friend, the Honourable Mr. Rhodes, who got up, I 
think, to support this Resolution moved by Members on this side of the House, 
but unwittingly strayed into the enemy's camp. I ask him, Sir, as the 
representative of a Commercial ous~  whether he can tell us from his ow~ 
&perience tha.t any Department, of whlCh he has ~n.r pers~nal knowledge, IS 
run on the lines on which the Government of IndIa IS run ( Does he know of 
any Depal'tmen.t where the holidays e ~en  to fi~e mont ~ in th.e year? (Heal', 
hea.r.) (A rOtce: 'No, no.') My fnend says ~o  no ,comlDg as he does 
from the Ca.lcutta High Court. He says that it will be more than five months. 
I have understooJ the case. Is there q,ny Depa rim~nt  I ~  w ~r~ t ~ 
ordinary holidays are counted not by weeks but by months? Is there any 
Department, I ask, where you have multiplication of duties, a pa~r Govern-
ment in e:zcel8i8, where tons of paper are consumed and gallons of mk. 

Xr. President: Are these tons of paper cOESumed in the Customs 
Department? 
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Dr. H. S. Gour: Yes,'Sir, I am just coming to the Customs Department, 
:and the House will be surprised how many tons of paper are consumed in 
-the Customs Department. N ow, I ask, Sir,-it is a very simple question-
if this Retrenchment Committee is given a certain direction, that the House 
requires that a certain percentage of cuts must be made, then I say that the 
Retrenchment Committee will go charged with the duty of at least effecting 
retrenchment to the extent of [) per cent. But, if you do not charge your 
Retrenchment Committee with the work of economising to the extent of at 
least 5 per eent., be sure the Committee will submit a report and say: 
, We have examined all the Departments and overhauled the books of 

--the Government of India and we were never more con vinced than we 
are now how utterly under-staffed and under· manned are the various 
Departments of the Government of India.' (Hear, hear.) 1\1y friend, Mr. 
Innes, says: ' Hear, hear '. It is an intelligent anticipation of the Retrench-
ment Committee, if it is created without being given a mandate from this 
House to deduct and to retrench from all Departments at least 5 per cent. 

Now, Sir, I have been asked what that has got to do with Demand 
No.1 under the head 'Customs.' I shall now explain what it has got 

-to do with Customs. If my Honourable friend on the other side will turn to 
-the book of satistics from which I have collected the information, he will 
find that, in the year 1911-12, Rs. 37 lakhs-1leave out the thousands for 
obvi,)Us reasons-was the total expenditure on Customs. In HH8-19, it rose 
io Rs. 45 lal;hs. In 1920-21, the Actuals were 69 lakhs, being 3 lakhs in 
excess of the Budget of that year. And now, the total amount demanded 
under the head' Customs' is Rs. 71 lakhs. In other word's, within the last 
10 years, the expenditure on Customs has doubled itself 

The Honourable Mr. C. A. Innes: And the revenue? 
Dr. H. S. Gour : My friend interjects' And the revenue?' I was just 

~oming to that. The House will remember that not one single pice has been 
-.added to the revenue on account of the increase of salaries, and all increases 
in the revenue, judging from the books, are on account of the revision of the 
-tariff. It is entirely or almost entirely due to the enhancement ofthe Customs _ 
.~uties. 

Sir Montagu Webb (Bombay: European): Extra work has meant 
.increased salaries. 

Dr. H. S. Gour : And for the extra work, to which my friend refers, 
·-extra men have been employed. The result has been that the expenditure 
,has gone up from 1'8 per cent. to 2'16 per cent. 

Mr. R. A. Spence: It is very little. 
Dr. H. S. Gaur: Exactly double. 'fhe percentage, you will see, bears 

'an exact relation to Rs. 37 lakhs and Rs. 71 lakhs and 68 thousand. I ask, 
is this doubling of expenditure within the last 10 years justitiable? On 
what ground does Mr. Innes justify this doubling of the percentage expendi-
ture within the last ten years? He will say dearness of prices : cost of 
JiYing haB gone up. I think ,we 'Yere told only the other day that the o~ 
of living had gone up by somethmg lIke fifty per (lent. and yet, t ~ e p~n i
ture under the head 'Customs' has, as I have pointed out, doubled Itself 
within these ten years. The Honourable Mr. Innes has no difficulty whatever 
in dealing with the details of different expenditure which the Honourable 
Members attack; and he cynically remarked: 'You have attacked Item 

• 
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No.1. You are ignorant of the circumstances under which this expenditure is 
incurred.} As if we, on this side of the House, were responsible for the ignorance-
for which the Honourable Member himself is responsible! Has not this House 
time a.nd again asked the Members of the Government to take us into confidence 
by constituting Standing Committees where our Members will learn the arcana. 
of the different Departmt'nts? What response has the Government given to 
the Resolutions passed by this House? And yet that Government, which 
throws over the eyes of this House a mantle of ignorance, complains that we 
level our attack against the )Iembers of the Government on account of want 
of accurate information and ignorance! I ask the Honourable Member, who 
has responded for the Government, to remember that, whatever may be the-
inaccurate expressions of the private Members of this House on matters of detail,_ 
the broad out.standing fact remains, and is incontrovertible, that you have not 
justified to this House the doubling of the expenditure within the last ten years. 
Your failure to do that makes you stand condemned, and is it too much to ask 
that, out of this expenditure, this evergrowing expenditure a reasonable re-
trenchment of at least five per cent. on the aggregate of the demands submitted 
to the vote of this House should be made? When it is the declared intention 
-of the Government to reduce the e e~·swelling expenditure, is it, I ask the 
Honourable Members of this House, a proposal which can be classed as extra-
va.gant or unreasonable? Let the Members answer? Despite the pleas that 
will be raised, and I have not the slightest douht that my Honourable friend, 
the Finance MelJlber, is crouching for an attack which will be levelled against. 
this side of the House on grounds numerous and varied,-I ask the House to 
combine in supporting this motion in the interest.s of its own privileges, in the 
interests of true economy, and in the best interests of t.hat Retrenchment Com-
mittee which has been promised and the purpose of which will bedefeatedl 
unless we voice our wishes to that Retrenchment Committee that we desire and 
demand that at least five per cent. all-round retrenchment should be effectell 
in the current Budget. Sir, I heartily support this amendment? 

Mr. F. McCarthy (Burma: European) : On a point of order, Sir. Is it. 
right for a Member to turn his back on the Chair and address his own Party?' 
(Laughter.) 

Sir Deva Prasad Sarvadhikary: I desire to give this motion my 
general support, (Hear, hear) as a counsel of despair. What is the position, 
to·day? 'Ve are between Scylla and Charybdis - between two fires. Tak e up-
any item in the thick printed volum. s, and the same cry will rise from sacrosanct 
figures that you cannot touch, that without assistance you do not know how to 
touch. Mr. Rangachariar}s picturesque 'untouchables} are strewn all over 
the ground, on a much larger seal.. than he dared suggest himself. The· 
proposal before us may be an unscientific position to take up, may be unbusi.-
nesslike, may even be childish, but it or something like it has got 4.0 be done· 
as a counsel of despair under t.he circumstances-as a beginning has to be made' 
at some time and somewhere. (1 Voice: (Not ~n t ~ CMtomg'.) I do 
not see why not here as anywhere else, for the objection so lustily voiced 
will apply to any other revenue producing heads. Some time ago, I remember 
seeing a very powerful cartoon in one of the English picture papers that 
teaches IOU so much and so effectively.· It was the picture of a surly and 
burly an typical John Bull with his steward, the Chancellor of the E'l:cheqner •. 
standing crestfallen behind the chair. John Bull kept on saying: I That. 

'. 
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haR got to be done.' All protests failed and that was done. That is why 
the Geddes Commiltee achieved what it did achieve. It had got to be done. 
(Tke Honourable Sir Malcolm Haile!! : 'Quite so. The Retrenchment Com-
mittee '.) Yes, and the present proposal is only an anti<!ipation, and an insistent 
anticipation. Sir, repetition will not strengthen an a.rgument, but if it has really 
come to this that the elaborate, costly and specialised machinery of the Govern-
£ent of India cannot devise means by which retrenchment to the extent of a 
paltry five per cent. can be achieved, even where the Assembly has the right to· 
insist on retrenchment, there is absolutely no reasoll for wasting money on a 
Retrenchment Committee. and I see no points in the Finance :Member's tant-
alising hopes. I told the House the other day that a Retrenchment Committee 
might really add to expenditure and that misgoverning has been voiced again to-
day by others. 'fhe Retrenchment Committee will probal1ly end in landing ns 
in more expenditure. If expletives and adjectives can fill th'1t abysmal gap of 
Sir Malcolm Hailev, some of us who refrained from the use of needless 
adjectives in connection with the general is us~ion of the Budget might have 
contrilJuted to the feat. Adjectives freely used to-day would not achieve the 
purpose in view in quite another direction and only disclose the apprehensions 
on the other side. I should like to put to my Honourable friend, "Mr. Rhodes, 
with his,rich vocabulary another question, one in addition to what Dr. Gour 
put to him as a business man. If he unfortunately had, year after year, his 
firm landed in terrific losses lil;e this partly due to controllable causes, would he-
not send for all concerned, and ask them to put their heads together and would 
he not insist upon retrenchment at any cost, if his departmental heads failed 
to take the warning? Was not this cry for retrenchment raised last year, and 
did not everyone of u~  this year, when the Budget was discussed, appeal and 
supplicate and appeal in vain? What stepf; have the Government taken with 
regard to it and how have they yet assisted the House in adumbl'ating proposals 
for retrenchment? Proposals should have come from the Government, for none 
knows the position better. 

Dr. Gour has appealed for combination in different parts of the House. I 
think we ought to combine when we can and when we ought to. (Cheers.) I 
believe in supporting Government when po~sible and also in opposing 
it when ne e~sary. What we are forced to occupy to-day is not very firm 
ground, on the contrary it is almost quichand, but unfortunately it is the 
best that you can have. "" e cannot combine when Dr. Gour's friends speak 
of some colledifln charges being 24 p.er cent. and he himself readily consents 
to its being 2·: 6 per cent. though it is really lower even than that. That is 
indeed a much more unsafe bigger quicksand than the one that we are now 
forced to take up for firm ground. The present reduction is our renewed 
practical appeal to the different Departments. "\Ye should like you to carryon 
with an initial fiye pel' cent. reduction all round and on an average. We feel 
you can do it if you will. If you can achieve more, do it please. If you cannot, 
and if readjustment be really ne~essary  come up later as you hav(· done 
before and satisfy us that it cannot be done and show us reasons. There is no 
is one~ty :nvolved in thig llg Mr. Dn ~ ilippre ~ll s. I do join in the appeal, 

therefore. that we should combine on this question and insist on a Rve per 
cent. reduction all round to start with. 

Sir lIontagu Webb: Sir, I feel very considerable sympathy with: 
all Members of this Hfluse who desire to impress upon Government the 
necessity for a policy of retrenchment. I notice on the agenda papW' 
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Jlhortly coming before us a motion by Dr. Gour that all demands be 
reduced by ten per cent. Now, I submit for the consideration of this House 
that if we desire to impress upon Government the necessity of retrenchment 
to the extent of ten pel' cent., it will be very mnch wiser for this House to 
support Dr. Gour's motion than to pick out one particular branch of the 
Services and resolve that that paliicular branch shall be retrenched. No\r 
,it appears to me that of all the depaliments of Government which could 
have been picked out for retrenchment, the mo~t unpromising of all is the 
Customs Department. Why? As my Honourable friend, Mr. Rhodes, has 
already pointed out, the Customs Department is a revenue-collecting Depart-
ment. During the last ten years, it has been collecting more and more 
revenue under more and more difficult conditions. I know there has been no 
waste at all, so far as I have been able to observe, and I am in very close 
.contact with the Customs Department. I have not the figures before me at 
.the moment, but I think that the Customs revenue in the last ten years must 
have certainly more than doubled, and as the necessity for an increasing tariff 

.advanced year after year, it has of course been necessary to employ more 
appraisers and more customs staff in order to collect that revenue. Surely 
this House does not expect to go on collecting three or four times as much 
revenue by the aid of a more and more complicated customs tariff with a 
.smaller staff and at a smaller expense! 'rhen, again, my friend, Dr .Gour, has 
..omitted all reference to the rise in prices. It is admitted that, during the 
last ten years, prices haw. advanced auything between ;:)0 to 100 per cent . 
. Suppose we put it at 75 pel' cent. In the circ1lmstances, we should not at an 
be surprised if the pay of the establishments had had to be increased. 

In other words, if 37 lakhs were spent ou the Cust(lms establishment ten 
years ago, we should not ue in the least surprised to see 60 lakhs spent, now. 
'That naturally follows from the rise in prices. But that apart, there is this 
'York of collecting the additional revenue. There are undpr the Tariff Act 
very complicated questions to be decided by the Customs officers, and, in my 
·own personal experience, especially during the last two years, it has been a 
matter of constant complaint, certainly in Sind and in Karachi, and I believe 
in Bombay and Calcutta. also, that the Customs staff i, inadequate, that the 
ports are congested, demurrage is increasing, and that great difficulty has been 
felt by the mercantile public because the Customs was nndermanned. That is 
my own personal experience. I would, therefore, ask this House, while fully 
·sympathising with the desire for retrenchment, not to limit the retrenchment 
:to one Department but rather to support a general motion, such as Dr. Gour 
will sholtly put forward. ]'01' that reason, I appeal to this House to reject 
the motion now before us. 

Dr. Nand Lal: I doubt very much whether the argument which has 
been advanced in favour of the general motion is tenable at all. This is an 
-occasion f(lr the discnssion of the Budget and each and every item is to be 
specifically examined. Therefore all th(l5tl reasons and grounds in favour 
-of the general motion will be beside the mark and will be out of order. So 
I confine myself to the specific motion, in regard to the particular retrench-
ment, which has been moyed and speaks for itself. My friend has proposed 
an amendment; while being in favour of the specific reduction, suggested by 
the Mover of that amendment, I certainly concede that there is much to b~ 
said for what the Honourable the Commerce Member has argued, namely, 
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that general and indiscriminate reduction cannot always be made in each and 
every case. So far as logical principles are com:erned, there is some force in it,. 
but my Honourable friend has allowed himself to forget that it is not always 
logical principles which we should bow to, but, sometimes, expediency is to-
be courted. In some urgent cases, logic is to be postponed to expediency. 
The urgent and pressing cause at present is that the country is financially 
embarrassed. It cannot afford to pay so much which is demanded and, 
therefore, retrenchment is indispensably necessary and I may thus ask the-
Honourable the Commerce Member to give reconsideration to the question 
of retrenchment which has been put before the House and I hope he will 
change his mind by accepting it; otherwise it may be very respectfully sub--
mitted that we, the majority of the House, are in favour of this amendment 
and we are going to pass it. If we fail to support it, it means a great deal 
of discouragement to the Retrenchment Committee. I think we are not 
wrong in anticipating a very disappointing report of the Retrenchment Com-
mitttee jf this amendment is not carried by the majority of this House. 
Therefore, I am whole-heartedly in support of this amendment and it ought 
to be accepted by the whole House unanimously. 

The Honourable Sir Malcolm Hailey: I have heard doubts expressed 
not only to-day but previously as to the possibility of retrenchment being 
effected bv a Retrenchment Committee; and when I have heard those 
doubts e p~ esse  I have always discounted them. I do not believe for 
a second that a Retrenchment Committee, if it attacks the problem in the 
right spirit, applies pres~ure in the right direction and uses the proper 
discrimination, could fail to make a cOllsiderable retrenchment in our civil 
expenditure. 

Dr. H. S. Gour: What percentage do you expect? 

The Honourable Sir Malcolm Hailey: I quite realize the nature of 
the dilemma whieh has been created and purposely created for Government 
by the motion which we are considering and by the similar motions 
affecting demands that will subsequently come before us. The House 
says: You admit that reduction should be made. We think it should 
total a 5 per cent. all round. You also probably think it should amount 
to at least this figure. Then what will happen? We shall take the grants 
one by one. Each Member responsible for the Department concerned will 
rise up and say that it is difficult if not im possible to make reduction. If we-
accept what he says, what becomes of the total reduction which both we and: 
Government admit should be made? ·What becomes of the anticipations of 
the Finance Member, when everyone of his colleagues denies that it is 
possible to effect each particular reduction proposed? I admit the dilemma, 
and it appears at first sight somewhat hard of solution; but I myself do not 
despair of solution. I do not take the same down-hearted view of things that 
my friend, Sir Deva Prasad Sarvadhikary, has voiced. I do not ask the-
House to adopt an attitude whil'h is to use the words of another speaker 
'unbusinesslike and almost childish,' because it cannot think of anything 
better to do. 

I do not ask the House to follow Dr. Nand Lal in openly postponing-
logie to expediency in this case; For, Sir. the action that has been proposed 
is postponement of logic. I know the House finds itself in a somewhat· 
difficult position. When they propose reductions they do so with incomplete· 

• 
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knowledge of administrative facts and we at once proceed to pour forth a 
wealth of statistics which it is difficult to answer. That difficulty I clearly see. 
}Jut on the other hand it does not appeal' to be a reasonable solution of your 
difficulties, if, when you find that first one reduction is not arguable, and 
then a second is not arguahle, you merely say: 'We will consider no argument 
at all. We refuse to apply· logic on any particular point whatever. We 
will apply the mere force of our votes.' I claim that the House should 
adopt a more reasonable and practical system. The one way of effecting your 
economy is the way they have adopted at Home, by a proper consideration 
of each Department through the agency of an authoritative Committee. In 
1lome cases the Committee has found that no substantial reduetion is possible. 
In other a~es it has found that very considerable reduction is possible. It 
1leems to me that an all-round and automatic reduction is bound to be 
unsystematic, be(:ause it will affect equally your Departments which are purely 
revenue-earning, such as this Depal'tment.-I do not hold myself up as 
the champion of this particular Department, but it is one of the great 
revenue· earning Depal tmell~s : t ~ i l affect equally your revenue-earning 
Departments and your admullstl'atIve Departments and your semi-scientific 
Departments. It has been suggested that we should 'accept this five per 
(:ent. reduction and if we find that we cannot work it out satisfactorily we 
should come up for a supplementary grant. That would seem to me to move 
-somewhat of dishonesty and I would not be a consenting party to it. If I 
accept a reduction, it must be such as I know to be genuine, I would not 
accept it subject to a suggestion that if we found that we were likely to 
be losing revenue or causing some inconvenience to tbe public we should 
1limply sit still until September and then ask you to replace the vote; that 
would not seem to me to be an honest procedure 0'1 our part. That, then, 
Sir, is my difficulty. I believe retrenchment can be carried out, but it should 
be carried out with discrimination,-it is not possible to carry it out by 
applying an equal five per cent. through all Departments. 

I am told that, if the House does not now effect this reduction in advance 
it will be a source of great dis.:ouragement to the Retrenchment Com-
mittee. 'Discouragement, Sir? What sort of a Committee does this House 
expect? A Committee that is to apply a reduction made beforehand, and 
finds that it has nothing whatever to do. but to point out how the five per 
~ent. reduction can be worked out? Is that the sort of Committee that the 
House was thinking of? (A roice: 'Certainly not.') 

Dr. H. S. Gour: You are thinking of no Committee at all. 
Rao Bahadur T. Rangachariar: I wish to remind-him of the mandate 

<>f the Chancellor of the Exchequer given to the Geddes Committee to reduce 
the figure by t100 million,-I forget the figure-I think Sir Arthur Geddes 
-said: 'I come with this mandate and to see to the reduction.' 

The Honourable Sir Malcolm Hailey: I take the parallel; but wha.t 
a.re the facts? The Chancellor of the Exchequer asked the Committee to 
effect a paliicular reduction! abo~t one hundred ~illion. He did not adopt 
the unscientific and unbusmesshke method of askmg the House of Commons 
to knock t100 000,000 off the national expenditure in advance hefore it knew 
where it could 'but effect reductions. Tha.t, however, is what Mr. Bangachariar 
• proposing to do. 
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Now, Sir, I come back to the function of a proper Retrenchment 
Committee. It may be right to give it a mandate in advance, but there is no 
need to do its work in advance; you ought to trust that Committee to effect 
-economies where it can and where it may. It may be tbat it will effect 
economies larger than you suspect, but they must be effected with discrimina-
tion, and there must be no attempt to effect economies which will have the 
-serious result of reducing your revenues forthwith. (Hear, hear.) 1£ a mandate 
is to be given to a Retrenchment Committee, that is the only mandate, I 
think, which the House should give. 

Munshi Iswar Saran (Cities of the United Provinces: ~on Mu am
madan Urban) : Sir, I cannot withstand the temptation of making a few 
remarks in favour of this confessedly unbusiness-like and childish proposition. 
We have been told by the Honourable Mr. Innes that this is not the honest 
way of proceeding about it. Sir, my submission is that strong expressions 
never strengthen a case. With that remark, I shall leave that portion of the 
1!peech of the Honourable Sir Malcolm Hailey and the Honourable Mr. Innes 
where they indulge in strong language. 

The Honourable Sir Ma.lcolm Hailey: Might I interrupt the Honour-
able VI ember, Sir? To what expressions of . mine is he referring? I was 
quoting expressions of previous speakers. 

Munshi Iswar Saran: A reference was made to a certain procedure of 
retrenchment adopted in some other part of the country. Without pausing to 
consider the soundness or otherwise of that procedure, the whole reference 
has been brushed aside by the simple remark that we are not Bombay, that 
the Government of India is not the Government of Bombay. To an Oriental, 
Sir, modesty appeals with particular force. I shall submit to this House, with 
great respect, that, if we here can learn anything either from Bombay or 
from Madras, we should not be ashamed of learning it (Hear, hear): and 
might I say, in all humility, to such a distinguished and high officer of 
Government as the Honourable Mr. Innes, that he will increase his usefulness 
and his distinction by not disdaining to learn even from despised Bombay. 
(Hear, hear and Laughter.) Sir, my submission is that my Honourable friends 
who have spoken in favour of this proposition have not spoken out their minds 
fully and completely. The situation is this. There is considerable dissatisfac-
tion with the present ripe in expenditure, and that' dissatisfaction, I 
submit, is not confined to any particular part of this House. I may say 
it is almost universal amongst non-official Members, and it is in 
order to give effect to their feeling of dissatisfaction that this motion 
and similar other motions have been put down on the agenda paper 
to-day. I concede, and I concede most readily, that perhaps it may not be 
quite scientific to say, without going into the whole matter, 'cut this Depart-
mel\t by 5 per cent.'. But what I submit is this, that, if you take all these 
reductions of five per cent. together and if you add them up, and, if you find 
that in any particular Department you are able to effect a reduction of 7 
per cent. or of 8 per cent., make that reduction in that particular Department, 
and, as regards any other Department in which you cannot effect the. 
reduction of 5 per cent., you keep its expenditure at a suitable figure. 
There will be no difficulty, I submit, if you reappropriate. We have been 
told-Here is this Retrenchment Committee; why don't you trust it? Sit, 
I should be sorry to flAy what I feel about it, not becsuse I am afmid of 
giving ~ pression. to that view but I do not wish to cause o'ence. W. . . 
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were promised some retrenchment, we were promised some decrease in expendi-· 
ture last year. I hope the House will bear me out that there were distinct 
assurances given last year. May I ask what has been done? How has; 
Government tried to" meet the almost universal demand of last year? The 
same tale of woe is repeated again this year, and I maintain it is no O'ood 
saying, 'Trust this Committee which is being formed '-and, Sir, in pas~ng  
might I be permitted to say that no Retrenchment Committee will be able 
to achieve the desired result unless and until you l'evise your whole policy. 
It is on the revision of pay aud the system of recruitment, that the question 
of retrenchment is really based. I support this motion on the ground that 
it is proper for the House to give effect to its feeling of dissatisfaction and 
its opinion that expenditure is rising. One word more and I have' 
done. The Honourable Mr. Innes has given us a warning that, if we adopt 
this procedure, the officers will be demoralized and our revenue will decrease. 
That mayor may not be, but what I wish to say emphatically is that, if the--
present rate of expenditure continues, the country will be reduced to absolute-
poverty. 

Mr. R. A. Spence: Sir, I move that the question be now put. 

Mr. President: The question is: 
• That the demand nnder head' Cnsto:na • bJ reduced by R<. 3,52,9JO.' 

The Assembly then divided as follows: 

AYES-6a. 
Abdul Majid, Shaikh. 
Abdul Rahaman, Munshi. 
Abul Kasem, Maulvi. 
Agarwala, Lala G, L. 
Agnihot,ri, Mr. K. B. L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad.ul.lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
Bat:de, Mr. K. G. 
BaJpai, Mr. S. P. 
Bhargava, Pandit J. L. 
Chaudhuri, Mr. J. 
Cotelingham, Mr. J. P. 
Das, Babu B. S. 
Das, Pandit R. K. 
Gajjan Singh, Sardar Bahadur. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Bussainally, Mr. W. M. 
Ibrahim Ali Khan, I,ieutenant Nawab M. 
lkramullah Khan, Raja M. M. 
IsWar Saran, Munshi. 
Jafri, Mr. S. H. K. 
Jamnadas Dwarkadas, Mr. 
Jatkar, Mr. B. H. R. 
Joshi, Mr. N. M. 
Kamat, Mr. B. B. 
Latthe, Mr. A. B. 

( 

Mahadeo Prasad, Munshi. 
Manmohalldas Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. P. L. 
Mudliar, Mr. S. 
Mukherjee, Mr. J. N, 
Mukherjee, Mr. T. P. 
Nabi Radi, Mr. S. M. 
Nag, Mr. G. C. 
Kand Lal, Dr. 
Nayar, Mr. K. M. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Ramayya Pantulu, Mr. J. 
Rangachariar, Mr. T. 
Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Prasad. 
Schamnad, Mr. Mahmood. 
Shahab·ud.Din, Chaudhri. 
Shahani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu AmLika Prasad. 
Sinha, Beohar Raghubir. 
Sohan Lal, Bakshi. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Subzposh, Mr. S. M. Z. A. 
Thackersey, Sir Vithaldas D. 
Ujagar Singh, Baba Bedi. 
Wajihuddin, Haji. 
"lamin Khan, Mr. M. 
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Abdul Quadir, Maulvi. 
Aiyar, Mr. A. V. V. 
Akram Hussain, Prince A. M. M. 
Amjad Ali, Maulvi. 
Bradley-Birt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
Crookshank, Sir Sydney. 
Dalal, Sardar B. A. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Habibullah, Mr. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 

The motion was adopted. 

Dr. H. S. Gour : Sir, I move: 

NOES-3i. 
Innes, the Honourable Mr. C. A. 
Kabraji, 1Ifr. J. K. N. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
McCarthy, Mr. F. 
Mitter, Mr. K. N. 
Percival, Mr. P. E. 
Renouf, Mr. W. C. 
Rhodes, Mr. C. W. 
Sapru, the Honourable Dr. T. B. 
Sharp, Mr. H. 
Spence, Mr. R. A. ( 
V incent. the Honourable Sir William. 
Waghorn, Colonel W. D. 
'Way, Mr. T. A. H. 
Webb, Sir M. de Pomeroy. 
Zahiruddin Ahmed, Mr. 

, That all demands be reduced by 10 per cent.' 

The Honourable Sir Malcolm Hailey: Sir, on a point of orclet I 
would ask for a mling whether this reduction should not be voted on each 
clause or whether an omnibus Resolution of this nature is a legitimate form 
of procedure. 

Mr. President: A motion of this kind cannot be put from the Chair. 
The only motions which can be put from the Chair are those which refer to 
each individual grant. 

Dr. H. S. Gour: It is for you. Sir, to rule whether this is not in order. 
If it is not in order, I cannot withdraw a motion. If it is in order, I wish 
to press it. 

Mr. President: The motion as it stands is not in order. A general 
motion cannot be taken under an individual demand for grant. 

The question is : . 
, That a reduced sum not exceeding Rs. 60,49,100 be granted to the Governor General in 

Council to defray the charge which will come in course of payment during the yea I' 
ending the alst day of March, 1923,. in respect of ~ Customs ',' 

The motion was adopted. 
The Assembly then adjourned for Lunch till Five Minutes to Three of 

the Clock. 

The Assembly re-assembled after Lunch at Five Minutes to Three of the 
Clock. Mr. Pr~si ent was in the Chair. 

TAXES ON INCOME. 

Dr. H. S. Gour: When I gave notice of my amendment, which has been 
printed as Item No. 14, nnder Demand No. I, I did n~t intend ~ couple 
it with any particular Demand. It was a general ResolutIOn apphcabl.e. to 
all Demands and was intended to embr..ce all Demands. Instead of wrItmg 

D 
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out so many different notices to be printed along with each Demand, I gave 
One notice applicable to all. I move, therefore, Sir, that my motion: 

• That all demands be reduced by 11) i,er cent' 
be understood as applicable to all Demands, and referring to Demand No.2. 

Gene-al reduction of 1) 1 move that all Demands be reduced, with your 
per ~nt. permission, by at least 5 per cent. That I submit, 

will very g-reatly reduce the task of the Honourable 
Members who will have to deal with this partiwlar subject of Demand 
No.!. I need scarcely say that my motion is essentially a reasonable one. 
The Honourable Members on the other side will tind that the expenditure 
in 1911-12, on this head was Rs. 4,21-,000. In 1918-19, it grew to Rs. 8,34,000. 
In 1921-22, it rose to Rs. 21,:39,00 11 • In the ensuing year, the figure 
budgeted for is the truly astonishing sum of Rs. 48,\)2,00U, that is, about ten 
times in ten years. N ow I am perfectly aware of what will be said by 
the other side, that we have just placed on the Statute Book a new Income 
Tax Act, and that the whole procedure has undergone revision. But with 
all that, w hen a new procedure is to be inaugurated, it should be all the 
more easy for the Dep.Lrtmellts concerned to start with an initial reduction 
()f at least 5 per ,·ent. I submit, Sir, t a~ it is much ea,sier to curtail an 
expenditure under this he.d when the new Department is going to be reorgan-
ised than it would be in the case of an old and existing Department. I, 
therefore, submit that my motion that Demand No. 2 be reduced by at least 
5 per cent. should meet witll the accephnce f the HOllse. 

The Honourable Sir Malcolm Hailey: :\1ay I again ask, Sir, wh ther 
the Honollrable II ember is strictI v in order in a mot.ioll of this nature? I am 
prepa.red,.nd my Honourahle fl·fends al'e prepa.red to discuss definite items 
under eaeh Lead, 1 he amount of the reduction being inllicated in order that we 
may know its exact amount. The motion "s it stands however is in the 
nature of a Resolution, not a motion for reduction of eac:h Demand. 
. Mr. Pre3ilellt: Striet.l y sp~ L!r n~  t ~ m')tion for reduction ought to be 

made Iinder el.ch heJ.d j but I unlerstoL)cl that the Fill1,nce 1Iember was 
prepared to discuss it. 

Dr. H. S. Gour: I un e~stoorl that t a~ would faeilitate the work and I 
therefore moved It .n that general form. As a matter of strict procedure, I 
now move it under Demand No.2, viz., thai that Demand be reduced by at 
least [) per cent. 

Mr. President: The original question was: 
• That a Bum not exceeding Ri;. 4t80,OOO be !:\'ranted to the Governor General in Council 

to defra'y the charge which will come in course of payment during the 'year ending the 31st 
davof March, 1923, in respect of 'Taxe.l on Income ': 

. Since which a motion has be'n moved: 
• That the Dem~n  be reduced by ;) pel' cent.' 
The Honourable Sir Malcolm Hailey: We have here, Sir substantially 

the same form of motion for reduc:tion ,s we had in regard to Demand No. 1. 
I then tried to put before the House during our long and forcible discussion 
on the Customs Demand what OUI' objections were to an all-round motion of 
this nature We claimed on our side that if retrenchment was to be effected, 
a more business-like way would be to allow the Retrenchment Committee to 
go into edoCh case, m~ ing perha.ps a reduction of mo~e than 1) p~r cent .. in 
some C Ises, and less in others, but at all events maklDg reductIOns WIth 



.' 

THE. BUDGET-LIST OF DEMANDS. 3049 

discrimination after considering the heads of revenue-producing departments 
Qn the one hand, and of those that are merely administra.tive on the other. 
But that course of action did not recommend itself to the House. 

In regard to this p3.rticular demand for a reduction in the expenditure un 
the collection of income-tax, I am in the same diflbulty as my Honoura.ble 
friend, Mr. Innes, in regard to his Customs demand; in greater difficult.v, 
perhaps, in one respect for we have lately, at the desire as I bdieve of the 
country, and certainly with the express assent of this Assembly, inaugura.ted 
a policy of organizing a specialized Income-tu Depal-tment in order to 
secure a better system of collection, a better system of assessment, more 
€xpert,-and consequently morc just to the assessee. Every item that we 
have put forward for our new establishments has been placed before the 
Standing Finance Committee and accepted by them. I am consequently in 
difficulty to know what the House objects to in regard to the detailed items. 
I belieYed, and I hold with reason, that, they desired that we should have a 
specialized Income-tax Department, and I cannot charge myself with h'tving 
put before the Standing Finance Committee rates of pay for any class of 
employee for those departments which is in any way excessive. If we had 
been so, it is certain that the Standing l!~inan e Committee would have been 
the first to object. '1'hen, as regards the strength of these Dep'trtmenrs, I 
again find it dilticult to believe that the numbers which I have asked are in 
any way excessive. Had they been, again let me say, the Standing Finance 
Committee would certainly have objected. I think I am entitled to ask the 
suppOli of those ~ embers of the Standing Finance Committee -in whatever side 
they sit and in whatever block they sit to the P!'oposals which they passed 
such a short time ago. Now, Sir, I have to admit the charge of Dr. Gour 
that the expenditure has greatly increased, but not exactly to the extent tha.t 
he puts forward, hecaus"!, of course, what we are considering now is the expen-
diture falling on the Central Government (which now bears the whole COilt 
of administration of this Department). whereas earlier figures quoted by him 
of course, omit the fact that a large part of the expenditm:e was originally 
paid by the Provincial Go\'ernments, which then shared the proceeds. But 
let that be, the fact remains that the expenditure has increased. But how 
am I to make an all-round reduction in fa\!e of the opinion of the St:l.ndillg 
Finance Committee? That is my difficulty. I again put it to the House 
that the proper, reasonable alld the businesslike course in this matter is to 
say to your Retrenchment Committee: '\V e believe that 5 per cent. reduc-
tion can be mape in the figures of civil expenditure all-round and we ask you 
to make it if possible.' Give them a mandate to the effect that at least that 
reduction should be made if and where it is possible. But, again, I put it to 
the House that it is exceedingly difficult, in view of the history that I have 
given of Ihis case. for me to say t ~lt I can make a live per cent reduction ill 
the Income-tax Department. I won t say that it is physically impossible to 
make any reduction but I may justl.v put it to the Honse that I shall not 
be able to collect the revenue wth the progressive facilit.v and the same 
progressive justice to the assessee as I should if the full demand were granted. 
It is possible to make some. re u tio~ ll-t ~ e pre~ent mC)ment bec.ause some of, 
the departments are only u~t enterIng mt() their caree.f and thmr staff largely 
consists of men obtained on deputation from the prnvrnces. They can return 
to the provinces. But the result would be that I cannot promise that improve-
ment in the inco'me-tax administration which I had hoped to secure, a.nd 
which the country at large undoubtedly demands. 

D2 
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Sir Vithaldas D. Thackersey: Sir, the difficulty pointed out by the 
Honourable the Finance Member, I admit, is a real one. At the same time 
w hat is the position of Members here who want retrenchment in the national 
expenditure. If the Honourable Member had suggested any way by which 
he would undertake to reduce the Demands by one Cl'ore of rupees or any 
other reasonable sum, I am quite sure this House would agree not to divide 
the reduction into different Departments and make a reduction of the amount 
agreed to at the end of the grants. The easiest way, as I said when I moved 
my first Resolution, was for the Government to come forward and say that 
they would effect a retrenchment, at least to the extent of a particular amount 
which would be deducted at the end of all the grants. We cannot propose it 
because it would be out of order to bring forward a general Resolution of that 
character One remark more, Sir. With regard to the services of Railways 
postal and other commercial undertakings, which we know cannot be reduced 
by 5 per cent. be au~e coal must be bought, salt must be bought, postal sub-
sidies must be given, all these items . . . . 

Mr. President: The motion to reduce expenditure is in respect of in-
come-tax by 5 per cent. I gave a certain latitude this morning because a 
question of principle was involved. Whenever these motions are moved, the 
discussion must be strictly limited to the Demand under which the reduction 
is moved. 

Sir Vithaldas D. Thackersey: I will only say that this is the only way 
in which we can reduce expenditure. But if the Government can suggest any 
other way, we are prepared to accept it. 

Mr. J. Ramayya Pantulu (Godavari cum Kistna: Non-Muhammadan) : 
I beg to oppose the motion made by Dr. Gonr not because I think that no 
reduction is needed but bt::cause I think that the reduction that he has 
proposed does not go far enough and also because I think that the way he 
proposes to curtail the expenditure, as has been pointed out, is unbusinesslike. 
I have myself a motion on this subject which, if approved by this House-
and I hope it will be approved by this House-will go very much further 
than Dr. Gour's motion in reducing the expenditme, and I shall elaborate my 
arO'uments on that point when I come tv my amendment. If it is approved, 
it ~ill really sive us about 50 per cent. saying unuer this head. 

Mr. N. M. Joshi: Sir, the Honourable the }<'inauce Member has 
cha.llenged the members of the Standing Finance Committee to speak on this 
Resolution Sir, I am a memher of the Standing Finance Committee and I 
haye considered the proposals of the reorganisation of this Department very 
carefully. As regards the scale of pay proposed by Government, I completely 
approved of them. But, even during our discussion at the Standing Fina.nce 
COlDmittee, 1 did not approve of the number of officers that were proposed by 
the Government. I think the staff which they have proposed is excessive; 
a.t least Government should try for a year with a smaller staff and if they 
tind, after an experience.of a year, that the staff is not sufficient, they may 
come iQrward next year with proposals for additional staff. That was my 
proposal at the Standing Finance Committee, and I think that was a very 
reasonable proposal. I therefore believe, after h;lving gone very carefully 
into this question, that a 5 per cent. reduction is not too much. . 

JIIr. R. A. Spence: Sir, in view of what the last speaker has just said, I, 
'Who am in fa.vour of retrenchment, would ask you not to accept this motion. 
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He· stated that he considered that the number of officials was on the large 
side and he suggested that the Government should knock out several of these 
members and, if at the end of year, they fonnd that they had not been able 
to do the work, then they could put some more in. Now, gentlemen, as tax-
payers, payers of income-tax, just think what that means. It means that 
a large sum of money is going to be lost to the Government of India, 
probably going to remain in ~ome of our pockets, because they have not 
enough income-tax officers to collect it from us. Is that retrenchment? 
I say let us have the staff which the Government of India consider necessary 
and, if· it is found afterwards that that staff is too great, then retrenchment 
can take place. But in the case of income-tax where you are collecting 
money, any reduction in the staff will mean a reduction in income. 

Mr. N. M. Joshi: The reduction will not mean that. 

Mr. R. A. Spence: To my mind, it is the importers, merchants and 
exporters who are going to pay a great deal of extra money in consequence of 
the reduction made in the last vote, but, if this vote is passed, my opinion is 
that it will be the Government of India which is going to lose very heavily. 
1" e want retrenchment. For God's sake, Sir, I would ask this House not to 
pass any reduction on this service of income-tax. We all know that it is on 
account of lack of means that income-tax has in the past been lost to Govern-
ment. 

Rao Bahadur T. Rangachariar: Sir, as a member of the Standing 
Finance Committee, to which reference. has been made by the Honourable the 
Finance Member, I have no hesitation in supporting th'l motion for an alI-
l'ound reduction of 5 per cent of the expenditure. I do so with the greatest 
pleasure in this Department in a year of financial stringency. It is the cost of 
improvement of the machinery which has swelled up the figures which Dr. 
Gour has mentioned in snpport of his motion. Therefore, this being a new 
expenditure which we are going to incur, I support this reduction. I quite 
agree that all the items of expenditure proposed would be beneficial in the end, 
but I quite disagree with Mr. Spence that we are going to suffer in the loss of 
income simply because we do not improve the machinery of collection. 

The machinery for the collection of income-tax is far too perfect, in my 
opinion. (Laughter.) It is quite t\1le that the object of the income-tax 
legislation and one of the main objects which weighed with me was to remove 
some of the weapons from the hands of the Executive Government, and I, 
therefore, welcomed the measure of separating income-tax officials from the 
Qrdinary exeoutive officials of the district. It ~s one of t os~ things. w~i~  
we all ought to aim at, namely, the separatIOn of executIve and JudiCial 
functions and the separation of executive and revenue functions. It is in that 
sense that we are aiming at perfection in the income-tax machinery. I, 
theref01'e, as a member of the Standing Finance Committee, had no hesitation 
in a.pproving of the detailed proposals and of the pay fixed for the staff. The 
question is whether this should come in at once, should come in in the course 
()f the year; could it not come in gradual stages? I would have welcomed 
the immediate introduction of the whole of that machinery if our finances 
were not in the pitiable condition in which we lind them to-day. Therefore, 
I ~ay it is not a case where you are going to interfere, as in the Customs .. • 
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[ Rao Bahadur T. Rangachariar. ] 
Department, with an existing establishment. That, no doubt, was a stronger 
case, but this case is much weaker. I am quite sUlprised to hear Mr. Spence 
saying he thinks this is a stronger case than the Customs case. 

Mr. R. A. Spence: No, I did not say that. 

Rao Bahadur T. Rangachariar: The Customs case is a case where you 
have an established Department; the Income-tax case is a case where a Depart-
ment is going to be established and, therefore, wc can do so with au eas\' con-
science on account of tinancial stringency. This 5 per cent. rednction wh-ich we 
suggest is not going to hurt the scheme; on the other hand, certain details 
can wait for the next year when onr iinances improve. I take it that Dr. 
Gour's motion is really not;) per cent. of the Demand but ;j per cent. of the 
total expenditure. 'l'hat is. what lye lail~ . If Dr. Gour's motion is iJ per 
cent. of the Demand, I am III agreement With ::'11' Raman'a Pantnlu that it 
errs on the side of being too little. If Dr. Gour will amend his motion or !'av 
what he means, then we will be able to support it; otherwise we will not. . 

Dr. H. S. Gour : I did mean ;j per cent. of the total expenditure, and 
that is what I imply by this motion. 

The Honourable Sir Malcolm Hailey: :May I have your permissioll, 
Sir, and the indulgence of the House to add three facts to this discussion? "r e have not asked for the introduction this year of Ollr complete scheme; 
far from it. If the House will turn to what we haye said on page 14, they 
will see that we have proposed to introduce part of the scheme only no ~. 
Take the case of Bengal-8 lakhs against. lO!. 

As to whether it is urgently necessary to introduce this est.ablishment 
or not, mal' I give the HOllse a fact in point. '" e have in Bombay-and I 
take pleastire in mentioning it after what Mr. Spence has said -three ron~s 
of rupees of arrears of uncollected income-tax, and "'c know that there are 
some thousands of ulla!'sessed assessees. K ow, a short time ago we wrote to 
Bombay, following 011 the sanction of t.he Standing Finance Committee, 
asking them to engage the neces!'ary establishment to collect that three crores 
of arrears of income-tax. Three crores of arrear collections means t.his, that 
we are borrowing three crores to meet current expenditure and we are paying 
5 or 6 per cent. interest on that. Very convenient to the asses sees, no doubt, 
but not very good for the finances of the country. 

As regards the general pitch of our proposals, may I say that the :vfadras 
Government propose an expenditure of 80me 4 crores more on their provincial 
staff than we are prop08ing on our central staff? And, may I add again, with 
l'eference to what Mr. Rangachariar has said, t.hat in Madras itself we have 
never yet succeeded in collecting in anyone year more than 7 ~ pel' eent. of 
our Demands? 

Mr. N. M. Samarth: May I inquire as to the three crores of a.rrears in 
Bombay, how much of that is due from traders who are practically bankrupt? 

The Honourable Sir Malcolm Hailey: I cannot discriminate to that 
extent. I only know that there are three crores of arrears which we want to 

• collect. 
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Dr. H. S. Gour: Do I take it, Sir, that the Honourable the .Finanl..'e 
Member implies that the arrears not recovered in Bombay are due to 
insufficient staff and to that alone? 

The Honourable Sir Malcolm Hailey: Most certainly: that is the 
definite fact. 

Rai Bahadur Bakshi Sohan Lal (Jullundnr Division: Non-Muham-
madan) : Sir, the mac:hinery of collection thruugh the agency of local officers, 
Tehsildars, Assistal.lt Commissioners and Deputy Commissioners of the district, 
was much better nnd more elficient than the new agency of strangers who 
know nothing about the condition of the people. The local officers were 
fully acquainted with the incomes of the residents of their districts or tehsils, 
The new Department now created during the current year, which has at least 
doubled the expenditure, instead of being in a better position to assess in the 
sense of fair assessment, is in the majority of cases wrong, on the side of 
unfair assessment, In some cases the assessment is too excessive and in other 
cases it is too inadequate, and the arrears are due to excessive assessments 
rather than to the unwillingness of the assessees to pal'. The traders very 
often, in order to maintain thcir credit in the market, do not consider it proper 
to disclose their liabilities which are in a majority of cases known to the local 
officers, and the strange officers assess them on their income without deductions 
of the amount of interest and losses which they have to pay, while absence on 
their part to produce a written dedaration of income under the uewly 
introduced system makes the person liable to be assessed at any amouut which 
the collector of the tax may comider it necessary to assess. Petty tra.ders 
who cannot afTord to keep accountants and to have regular accounts and have 
to attend many indoor and outdoor engagements and social functions and 
have also to work in the shop as well as to go out, are very often handicapped 
to file any written declaration about their incomes; and, in any case, the 
person who knows all their cireumstances is a better judge that an independent 
strang,'r who does not know anything about their financial conditions. 
From the statements it will appear that it is the new system which has just 
been introduced which has doubled the expenditure. In 1911-12 the whole 
expenditure was 4 lakhs j in I!H2-13 it rose to 8 lakhs; in 11121)-21 it rOse to 
lllakhs; in the current year it was 2S lakhs, and now it is intended to be 
increased to 4-+ lakhs and SD thousand. I may refer to one instance. A 
Deputy Commissioner of Income-tax under the new system told me that 
he was not in any way a better judge to assess persons than the old local 
agency of Deputy Commissioners and Assistant Commissioners. He a.dmitted 
to me that he had to perform the duties, but, as a matter of fact, the whole 
newly created Department was useless. I respectfully submit that, instea.d 
of entrusting this work to a separate Department, it is much better to rely 
on the local officers, and I do not think the newly created officers are better 
qualified in any way or better able to collect the taxes than the local officers. 
I respectfully submit that in the present financial difficulties this new Depart-
ment ought not to have been thrust upon the country, and, if it has been 
thrust upon the country, it can be postponed, because the officers who have 
been deputed belong to the old Provincial or Indian Civil Services and they 
can be reverted to their duties in the districts. With these few remarks I 
support the amendment moved. 

IIr. Darcy Lindsay (Bengal: European): Sir, I ris~ with some diffidence., 
o speak on this subject as my pocket cries out in sympathy with my 
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[ Mr. Darcy Lindsay. ] 
Honourable friend, :Mr. Rangachariar, in his view that the income-tax 
officials are sometimes oppressive and perhaps too attentive. But in the best 
interests of the country, Sir, and of the government of this country, I strongly 
support the increase that is proposed in expenditure on the collection of 
income-tax. It is a very well-known fact that in the past income-tax has not 
been collected as it should have been. The Honourable the Finance Member 
has unfortunately not quoted figures and I have not got those figures at hand, 
but from all one hears the income derived from income-tax Juring the past 
two years has vastly exceeded what the country has ever received before. 
And what is that due to, Sir? 

Mr. N. M. Joshi: Increased rates. 

The Honourable Sir Malcolm Hailey: No, no. 

Mr. Darcy Lindsay: It is due, Sir, to the attempt to reorganise this 
establishment on a sound basis. 

Dr. H. S. Gour: :No, they are going to begin next year. 

Mr. Darcy Lindsay: It has already begun. I notice that in Bombay 
the expenditure charge is very heavy, a charge heavier than in any other 
province. Perhaps they have not yet begull there. My point, Sir, is that, 
if you wish to collect full income-tax, you have got to pay your men adequate 
salaries. To my mind, it is one of those Departments where there can be 
leakage, and if you underpay your men that leakage may be appreciable. 
I, therefore, submit, Sir, that this House should submit to any expendit.ure 
that the Government of India consider necessary to collect this very valuable 
item of revenue-income-tax. (Hear, hear.) 

Mr. W. M. Hussanally (Sind: Muhammadan Rural): Sir, I am 
afraid the proposal made by my Honourable friend, Bakshi Sohan Lal, 
is out of date. I do not think that. the new Income-Tax Act, just recently 
passed, can go back to the old lines; but, Sir, there is one point to which 
I will confine my remarks, and that is in connection with the Presidency of 
Bombay. 

There are two Commissioners provided for the Bombay Presidency, 
whereas, so far as I can see, there is only one Commissioner for any of the 
other provinces. I believe that the extra Commissioner provided for the 
Bombay Presidency is the gentleman for Sind, because we have recently 
got a Commissioner appointed for that province. Now, Sind, Sir, is only 
one-fifth or one-fourth of the Presidency of Bombay as a whole, and if one 
Commissioner can suffice for the collection of income-tax in the rest of the 
Presidency, that is, in three-fourths of the Presidency, I don't see why an 
independent highly paid officer on about Rs. 2,500 a month is necessary for 
A. small province Uke Sind. The nature ot the work which that officer has 
to do is only deciding a few . hundreds of appeals in the large towns of 
Karachi, Hyderabad, Shikarpnr and Sukkur. There has been a little 
complaint in the local Press about the work that he has been performing. 
At any rate, Sir, if a separate Commissioner for Sind is necessary, I do not 
see why snch a highly-paid officer should be appointed in an exceptional 
year like this. We have got a very competent Collector of Income-tax in 

,Karachi, and if he were given that post at a greatly reduced salary, I 

., 
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think he would do twice as well as the present gentleman is doing. Therefore, 
this item alone will bear considerable reduction. 

The Honourable Sir Malcolm Hailey: It is not a new item. 

Mr. W. C. Renouf (Punjab: Official) : Sir, I should like to join issue 
with my Honourable friend, Rai Bahadur Bakshi Sohan Lal, when he says 
that the Deputy Commissioner and his revenue staff were an ideal income-tax 
assessing agency. In my own experience, the reverse was the case. The 
system gave satisfaction to the assessees, who had ,;nch excellent opportunities 
of evading assessment and enhancement, and I can understand its popularity. 
But the State was losing large sums every year. 

I have in mind a special case when I was Deputy Commissioner at 
Rawalpindi, when an Extra Assistant Cbmmissioner was deputed for some 
three months to re-assess Rawalpindi City. He was not an expert but he was 
able to give his whole attention to the income-tax question, alid he doubled 
the assessment. 

Sir, the new establishment now proposed will work on these lines, and 
I shall be surprised if it does not lead to a big increase in the Government of 
India income-tax receipts which now stand at about 22 crores. I expect to 
see that figure at something like 30 crores in the course of the next 4. or ;) 
years. In these circumstances, I think the proposed new establishment is 
justified, and that it should be introduced in its entirety. 

Mr. J. P. Cotelingam: Sir, as a member of the Standing Finance 
Committee, I feel it my duty to raise my voice against the Resolutions for 
any decrease in respect of the Demand under Income tax. All the proposals 
that the Honourable the Finance Member made mention of were placed before 
the Standing Finance Committee, and, if I remember rightly, the members 
present agreed to the schemes proposed. 

Mr. N. M. Joshi: I did not. 

Mr. J. P. Cotelingam: The question of salaries of the Commissioners 
carne in naturally for a good deal of discussion. Some members did not 
readily give their assent to the apparently large salary proposed for the Com-
missioners in the. various pr~ i.n es. ue.stion~ were .. also raised as to why 
there should be ASSIstant CommIsSIoners appomted III addItIOn to Commissioners. 
Satisfactl)ry explanation was given by the Honourable the Finance Member. 
A number of new appointments had to be created as the Department was 
going to be reorganised and had large duties to undertake, seeing that in the 
various provinces, and notably in the Bombay Presidency, there were larO'e 
arrears of income-tax due. As has been mentioned by the Honourable Sir 
Malcolm Hailey, Vie were given to understand that, if we had the full quota 
~f offieers recommended, we could reasonably expect this year a very large 
addition to our finances. 

Again, Sir, in connection with the number of appointments to be ma.de, 
it w;,s pointed out at one of the meetings at which Mr. Sim, I believe, was 
present, that a number of graduates who have intimate knowledge of the verna-
culars would be appointed to special posts and no objection was taken to such 
appointments by any members present, if I remember rightly. My own 
impression, Sir, .• 
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Rao Bahadur T. Rangachariar: I rise to a point of order. I thought 
it was an understood thing that Honourable Members ought not to refer to 
what happened in the Finance Committee, and if I am to hark back to my 
recollection of many of the things which have been mentioned I do not know 
whether I will be able to bear out all the Honourable Member says; and we 
will be dragged into a conflict of memories. I think, Sir, the matter arose 
once on a f'lrmer occasion and I tbink you 1111ed, if I am not mistaken, 
that what bappened in these Committees should not be mentioned. At thi,; 
rate, I am afraid, we will be drawn into unnecessary details. 

Mr. President: As Honourable Members are aware, the report of the 
proceedings of the Standing Finance Committee is circulated; and though it 

• is not actually recorded in the reports of this House, still it has the character 
of a public document. The Standing Finance Committee is in some ways 
different from a Select Commit.tee, the report of which is confined strictly ·t.o 
the conclusions arrived at. 

Dr. H. S. Gour: ~ra.  I risk, Sir, if the Honourable Member, • 
1\Ir. Cotelingam, was referring t.o the published report or to his own recollec-
tion of what transpired in this Committee? 

lIr. J. P. Cotelingam: In wl13t I have said I have revealed no secrets 
which transpired in the Standing Finance Committee, I have not given 
expression to anything- that was of a confidential nature. Let me proceed, 
Sir, and conclude. }\ly own impression is that we shall, in the working of 
this Department during the forthcoming rear, not onl.\" have perhaps a five 
per cent. reduction but. a much larger reduction. It has been explained by 
the Hononrable the Finance -:\Iember that the val'iolls Departments are being 
organised and it will be a long timc perhaps before the fnll strength of the 
staffs in the various offices will be appointed: and I trust that Honourable 
Members will not stand in the wa}- of the full Demand [eing granted under 
'Taxes on Income '. 

Mr. J. F. Bryant: I move, Sir, that the question be now put. 
Dr. Nand Lal: I waf; not on the Financc Committee and, therefore, I 

cannot say anything about it. ~ embers of the Finance Committee are, I 
may be allowed to say, going- to take great advantage of their presence there; 
but I shall refer to two points. One is this, that the taxation is too much. 
Has there not been a general cr." in this country that the Income-tax is 
already very very heavy and that the people cannot afford to pay it. They 
are paying because they are compelled to do so; they level very se\'ere criti-
cism against our conduct when we are going to pass each and everything 
against their wif'hes. This is a fact which is unchallengeable that the taxation 
is very heavy. The Government.tells ns that ~ e increase in demand has b~en 
necessitated on account of a certam change whICh has been effected or whICh 
is, O'raduallv, going to be brought about. ;\ ow. I ask the Honourable official 
Me~bers ~ et er it is a fit occasion to think of these innovations when we 
are on the verge of bankruptcy. I must say that this change, this proposed 
alteration is not a right thing. Now, as to tbe merits of the alteration. The 
question whether the alteration is, economically, good or bad, can be dis-
cussed. by making a reference to the elementary principles of arithmetic. The 
Deputy Commissioners and Collectors have been a.ppointed. t~ work, so far as 
the Income-tax Depaliment is concerned, exclusively. The Government 
officials shall have to agree with my contention that they need. not work 
throughout the year. 
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There are certain months in which the intending assessees are called upon 
to submit their returns in regard to their income, and on the receipt of those-
returns the Collectors usually examine them and assess. The whole work 
takes only a few months-not more than four months at the utmost. (Tlte-

. Honourable Sir Millcolnt Hailey: (No, no '.) For this work, which can 
be transacted and which, barring a few complaints, was being done ably before~ 
we are going to pay for the whole year. (Tlte Honourable Sir Maleofm 
Hailey : ' No, no.') Therefore, on the simple principle of arithmetic, this 
seems to be hardly right. ~o economic principle will support this change on 
the part of the Government whit;h ('ome forward with so heavy a demand. 
Some time before I submitted, in regard to a previous amendment, that ex-
pediency should be given preference. If the demands which have been asked 
for, if the alterations which have been effected or which are desired to be-
effected, are of greater convenienee to the public, the publie I mean to say 
the people of this country - may feel constrained to consider them and pay for-
them. But we find that no improvement is effeded so far as the treatment 
of the subordinate service is concerned. I daresay the present change has 
brought about a litttle wholesome resnl~  so far as the selection of the Commis-
sioners, Deputy Commissioners, and some of the Collectors is concerned. I 
must concede that aspect ofthe question in favour of the Government, becanse 
I must be fair and just in my remarks. Bnt, in the case of the subordinate 
establishment, the trouble is the sa,me as it n~e  to be. Sir, yon will be 
surprised to hear that they look upon themselves as masters and not publi:! 
servants. Rig Sowcars and millionaires send their servants or mukhbrs, when 
they are summ)ned to produce their accounts. I!o rou know the sr~tem by 
which they examine the accounts? Supposing an auditor or examiner 
chooses to go through t.hese accounts. He will not fix a sufficient 
number of days so that people may not be put to inconvenienee. But 
he will, as I am told, issue Summons to a large number of people.-saying, 
, Come on, bring your accounts and registers.' The registers are brought. 
The big merchant.s, the rich men who are busy people. will send their Mani-
yams, and servants and 1\1 ukhtars with the registers. Yon will bl' surprised t() 
hear, Sir, that only a few of the registers will he examined and the other 
people will go disappointed. K ow, Sir, can you enteliain an idea of the 
opinion which they form on that occasion and after this sort of treatment? 
'fhey say: 'Oh, there is nobody to think of our convenience.' Xick na.mes are 
given by them to the Government. \Ye, the representatives of the people, 
who know about the feeling of the public, cannot tolerate this sort of thing. 
'Ve cannot allow this demand in the preHence of snch sort of treatment. On 
the top of it they do not look upon themselves as public servants, they forget 
to realise that they are in the pay of the Indian Exchequer and consequently 
Me servants of the people. They think that they are masters. Some of them 
think like rude masters. Therefore, the demand which has been asked for-
does not deserve our sympathy, and I am in full accord with the amendment, 
and support the retrenchment. 1Y ith these remarks,. I vote for the amend-
ment which has been moved. 

Sir P. S. Sivaswamy Aiyer (Tanjore cum Triehinopoly: Non-Muham-
madan Rural) : Sir, I should just like to say one or two words upon this 
motion for the cutting off of five per cent. from the estimates generally. 

While I am in sympathy with the policy which has dictated this series 
. of amendments to cut five per cent. from the estimates as a measure of 
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[ Sir P. S. Sivaswamy Aiyer. ] 
prudence in attacking the Budget, I do not think that the demands under the 
head of Income-tax are an appropriate subject for attack on this ground. 
(Heal', hear.) The Income-tax Department is one of our most productive de-
partments and occupies a very peculiar position. Till now, the income-tax was 
being collected by otficers of the provincial Governments not wholly occupied 
in the collection of income-lax but haying other duties to discharge. It is only 
after the separation of the provincial and central re\'enues and the introduc-
tion of these Reforms that it has become necessary to im perialise the Income-
tax Department altogether and to entrust the collection of the income-tax 
to full-time official < under the control of the Central Government. That is a 
process of reorganisation which seems to me to be absolutely necessan' in the 
interests of the completion of the separation of the Cellt;'al and Provincial 
finances. In that yiew, it seems to me desirable and necessary that we should 
accede to this demand under this head, making up, if necessary, by cutting a 
little more than five per cent. under some othel' head, as for instance the 
General Administration. 

Bhai Man Singh lEast Punjab-Sikh: Sir, I rise to support the amend-
ment now before the House. This is a new Department which we are now 
ereating. When we ask, ' vVhy are such and such Departments over-manned, 
what is the moe of keeping so highly-paid officials? we are met with the stereo-
typed argument, ' Look here. 'Vhat are we to do with our old staff? Are we 
to dismiss them?'. I do not remember the e a .~t words, but if I mistake not, 
my Honoul'able friend, )fr. Innes, while replying during the Customs debate 
said something to this effect: "V hat are we to do with the old men who are 
already in t.he Department on greater pay, who are drawing fixed salaries; 
are we to dismiss them, etc.?' Now, I submit that this is a' incw Department 
and ought not to be fossilised on the same old lines. I said in my Budget 
speech that there must eome a turning point, and when we are creating a new 
Department I would beg the Honourable :'.Iembers of this House most 
~rnestly to take a turning point and not submit to a demand made on the 
Bame grade of high salaries as we have been submitting to hithelio. Let 
us not be carried away by the sentimental argument, 'Oh, it is a paying 
(Joncern. Let us not touch it '. It is quite all .right. Every busine3s firm 
is a paying concern, but it never stops to think whether it cau manage its 
affairs more economically or not I should like to draw the attention of the 
Honourable Members to one little fact. Supposing we just have Commis-
sioners who are a little less paid, and similarly we have Deputy Commissioners 
who are a little less paid, how much can we make? If in the Central Board 
we have a Commissionpr who is paid only Rs. 2,;:;00 a month, similarly Com-
missioners in the provinces dra.wing salaries not more than Rs. 2,000 a month 
and Deputy Commissioners drawing salaries not more than Rs. 1,500 a month, 
I submit that, even if we calculate on that basis, we can have a reduction of 
about Rs. 95,000, that is about a lakh. 

I submit, Sir, it would be very well to argue, 'Look here. We want 
efficient men to manage the work '. But I would like to know, Sir, where is 
the necessity of always having Indian Civil Service men who belong to a 
Covenanted Service and whose pay goes on increasing. I hope my remarks 
will not be taken in any other spirit than they are really meant. My object 
is simply economy, and if we can get good and effi i~t men on less pay, 
there is no reason why we should not adopt that scale. I for myself, excuse 
Il\e, cannot understand why, even if we have to select Indian Civil Service 
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men, we cannot select men below a certain grade of pay. Again, Sir, at least-
in the Punjab, I find that a good many of these officers have been taken 
from the Provin('ial Service and they are paid on the average Rs. 100 more-
than what they were drawing as Extra Assistant Commissioners in the 
province. I have no quarrel with that, but I would say that if we draw these-
men from these services we should only get those men whom we can pay at 
a lower standard. There i~ no argument in saying that we should a:lways put 
the ig ly~pai  men in this Department. I want to say one thing more. I 
should like to know what are the special qualifications on the basis of which 
we select a senior man from a particular service or a junior man from another. 
Again, Sir, this is a Department which has to deal mostly with business men. 
I really fail to see what are the special qualifications of these men who are-
drawn from the Provincial or the J mperial Services. 'What special qualifica-
tions have they got to deal with the Income-tax Department? Most of them 
are very often ignorant of the methods of business men, how they keep their-
accounts and how they work. A good many of them have to take the help of 
low-paid clerks and munims who alone know how the accounts are kept and 
they have to depend on these men. That is the cause of the difficulties pointed 
out by my friend, Dr. K and Lal. These business men are subjected to a lot of 
troubles. They have to go to these officers, wait for days together jnst. 
as they would do in a judicial case, where witnesses are sent away frequently 
and asked to appear a number of times. This is, however, not so much· 
to the point. As the House will understand, if we allow this Department to 
grow on the old scales, we shall be faced with a tradition of highly-paid' 
officers. Take men from the Imperial Service. Take men from the Pro-
vincial Service, 01' take men from the outside. I would preferably say; 
, Take as many men from outside as you can specially from commercial and: 
banking circles '-, became these men work in commercial firms and. they' 
know where the weakness of the accounts lies, whether the profits shown are· 
more or less and what has been the state of trade in a certain year. This 
would be another extra advantage, by taking other people, but we should 
always make it a point to see that we do not employ so highly-paid officers as 
we are doing now, as provided for in our present Budget. It haA been argued, 
Sir, that the Department is not over-manned. If I can depend on my observa-· 
tion about the working of this lIewly created Department in the Punjab, r 
would say that the Provincial Service men who have been taken from the-
Provincial Service to the Income-tax Department have not got at the most. 
two-thirds of the amount of work to do in this Department as they had 
to do in the other Department from where they were taken. I speak from my 
personal knowledge of this matter; of course, it may be said that it is limited 
to a certain circle. This being the case, why should we not adopt this motion 
which has beeu put forward before us by Dr. Gour? It has been said by our' 
Honourable friend, Sir :\Ialcolm Hailey, that there are lots of arrears lying in 
the different Presidency towns, Bombay or Madras, but that was under the old 
system, a.nd 110 simile from the old system can be exactly applicable to the new-
system. 

The Honourable Sir Malcolm Hailey: Under the present system. 

Bhai Man Singh: A word about what my Honourable friend, Mr .. 
Pantulu, said. If I heard him aright, my Honourable freind said that 
according to his views, there is a much larger scope for retrenchment than h'; 
been asked for by Dr. Gour. I Dy that it is open for him to fight for the-

• 
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larger retrenchment when that time comes, but" of course, when we adopt a 
1UIlaller retrenchment, this, according to the rules of procedure does not bar 
your adopting another motion for a larger retrenchment. So' he should not 
be afraid of voting in favour of Dr. nour's amendment, and there is no 

chance that his ~men ment will not be diFcussed or taken up 
4 P.M. by the House. (P oices : 'I move, ::5ir, that the question be put.') 
Mr. President: The question is: 

, That the demand under head' Taxes .~n Income' be reduced by five per cent .• 
The Assembly then divided as follows: 

Abdul Majid, Shaikh. 
Abdul Rahaman, Munshi. 
Agarwala, Lalli. G. L. 
Agnihotri, Mr. K. B. L. 
Asjad·ul.lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
a~ e  Mr. K. G. 

BaJpai, Mr. S. P. 
Bhargava. Pandit J. L. 
Dhaudhuri, Mr. J. 
Das, Babu B. S. 

'Das, Pandit R. K. 
Ginwala. Mr. P. P. 
'Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Hussanally, Mr. W. M. 
Iswar Saran, Munshi. 

. Jafri, Mr. S. H. K. 
Jatkar, Mr. B. H. R 
Joshi, Mr. N. M. 
Latthe, Mr. A. B. 
Mahadeo Prasad, Munshi. 
Manmohandas Ramji, Mr. 

Ahdul Quadw. Maulvi. 
Abdul Hahim Khan. Mr. 
Abul Kasem, MaulvL 
Alyar, Mr. A. V. V. 
Aiyer, Sir P. S. Sivaswamy. 
Akram Hussain, Prince A. M. M. 
Amjad Ali, Mauh·i. ' 
Bradley·Birt. Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. 1<'. 
,.Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
Cotelingham, Mr. J. P. 
Crookshank, Sic Sydney. 
DI!.l:\l, S:\rd!U' B. A. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Gajjan Singh, Sardar Bahadur. 
Habibullah, Mr. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
lkramullah Khan, Raja M. M 
lunes, the Honourahle Mr. C. A. 

The motion was adopted . 

• 

AYES-49. 
Man Singh, Bhai. 
MIsra, Mr. P. L. 
Mudaliar, :Mr. S. 
Mukherjee. Mr. T. P. 
1\ ahi Hadi, Mr. S. M. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
tial'vadhikary, Sir Deva Prasad. 
Schamnad, Mr. Mahmood. 
Shahah·ud-Din, Chaudhri. 
Shahani, Mr. S. C. 
Singh, Balm B. P. 
Sinha, Babu Ambika Prasad. 
Sinha, Bpohar Raghllhir. 
Sohan Lal, Bakshi . 
Sl'ini\'asa Rao, Mr. P. V. 
Sllbrahmanayam, Mr. C. S. 
Sllbzposh, Mr. S. M. Z. A. 
Thackersey, Sir Vithaldas D. 
Yamin Khan, Mr. 1\1. 

NOES--47 . 
. Jamnadas Dwarkadas, Mr. 
Jejeebhoy, Sir Jamsetjee. 
KaLraji, Mr. J. K. N. 
Kamat, Mr. B. S. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
McCarthy, Mr. F. 
Mitior, Mr. K. N. 
Mukherjee, Mr. J. N. 
Percival, Mr. P. E. 
H;tmayya Pantlllu, Mr. J. 
Honouf, Mr. W. C. 
Rhodes, Mr. C. W. 
Samarth, Mr. N. M. 
Sapru, the Honourable Dr. T. B. 
Rarfaraz Hussain Khan, Mr. 
Sharp, Mr. H. 
Spence, Mr. R. A. 
Vincent. the Honourable Sir William. 
WaghoriJ, Colonel W. D. 
Way, Mr. T. A. H. 
Webb, Sir M. dePomeroy. 
Zahiruddin Ahmed, Mr. 
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Rao Bahadur T. Ranga ~riar: Sir, I move: 

• That the provision of Rs. 10,000 for contingent charges, lloard of Inland Revenue. 
be reduced by Rs. 5.000.' 

TLis motion is made to eli'.!it information. This is a new Department 
. which is now created, and I notice, Sir, that the two fat 

Contmgent charges, appointments are made non-votable whereas minor 
Board of Inland Re-. d' d 0 venue appoilltments are to be un er the votable hea. . ne 

. point on which I wisp to elicit information is whether 
further fat appointments in this Department are going to be made non-votable. 
'fhe other point is, 

The Honourable Sir Malcolm Hailey: May I ask the Honourable 
Member what the two fat appointments to which he so choicely refers 
are? 

Rao Bahadur T. Rangachariar: I made a mistake, I am sorry. I beg 
your pardon. It is one appointment. Have th" Government made up their 
minds as to what the future constitution of this Board of Inland Revenue is 
going to be? The Honourable the Finance ]\lember, I remember, stated that 
for the present he is going to have only one member. But, if it is goinl{ to 
be a future constitution of two or more members, I should like to have 
information as to what that constitution is going to be, whether Indians are 
going to be associated in that Board and what the salaries proposed are likely 
to be. 

ThEm, for a new Department like this, on the substance of this motion 
itself, it strikes me that Rs. 10,000 for contingent charges for a small estab-
lishment like this (one officer Rs. 47,500, and the assistants and servants 
costing Rs. H,200, Travelling Allowances Rs. 8,0(0). why should the 
contingent charges be so high as this? As to the total, I am not able to 
nnderstand. 'fhese are the two matters which I beg to place befo!'e the House 
hy means of this motion. 

The Honourable Sir Malcolm Hailey: As regards the pOint of 
information, the House I think knows the history of the case; it knows the 
steps by which we arrived at calling our new institution a Board of Inland 
Revenue. rrhat was not our own original proposal. "r e proposed simply to 
have one head Commissioner of I neome-tax, but in the course of discussions in 
Select Committee it was thought that it would be better to constitute a Board 
of Inland Revenue. Our intention remains exactly the same. As far as 
I can see d.t present, there will be only one member of that Board; I certainly 
have m ~self no int.ention of proposing· a second member. I cannot guarantee 
the distant future, but. I am (Iuite sme that any ~utnre. prllvision t a~ it is 
desired to make will be proposed after dne conslderatlOll ot the feelings of 
the House on the subject. I need not. therefore, perhaps, go further into that 
point In some years one member will.be sufficient; in. fact, I do .!lot ~ in  
the number is likely to be increased untIl the commel'Clal commulllty Itself 
demands that it should be done. 

So much for the point of information, which I hope is satisfaetory......to my 
Honourable friend. 

• 
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[ Sir Malcolm Hailey. J 
With l·egard to the point of substance, I confess that we haye no 

accmate estimate by which we have arrived' at Rs. 10,000. It is a new office, 
though only but a small one, but a certain amount of office furniture is 

. required. For my own part it i~ really immaterial I think whether that 
sbnds at Rs. 10,000 or Rs. 5,000. "r e are prepared to pay the minimum 
that may be found necessary. 

The _motion was neg-atived. 

Rai G. C. Nag Bahadur (Surma Valley cllm Shillong: Non-Muham-
madan) : Sir, I beg to move: 

• That the privision of Rs. 12,600 for one Special Income-tax Officer, :Madras, be omitted.' 

There are altogether five amendments in my name under this Demand, 
Special Income-tax and they all proceed on the ~ame lines. I shall, in a 

Oflicel·, Madra.. few word!;, explain my reasons for moving them. 

If the Honoumble Members will turn to page 296 of the Demands for 
Grants, they will find there mentioned the total expected receipts of the 
Central Government, as well as the estimated receipts of the various provinces 
shewn sepamtely. The total expected receipts are Rs. 22,11,39,000. If yon 
will turn to page 8, you will find the total Demand to be Rs. +7,55,000, 
which means that the cost of collection bears a proportion of 2·1 per cent. 
to the revenue. This is the aU-India avemge. The cost of collection incurred 
by Government may appear at first sight to be extraordinarily low. But if 
we take into consideration the fact that a very large portion of the Income-tax 
is realised automatically out of Salaries, Pemiom, Commissions, Interests on 
Bank Deposits, dividends, and so forth, without the intervention of the 
Income-tax Collector, we shall find that the Income-tax Department is not 
worked so economically as would appear at first sight. 

Now, if you compare this all-India avemge with the Demands for Grants for 
the various provinces, you will find that this average is exceeded by ~ a ras 

. which wants 3'7, by the United Provinces which wants 4'7, by the Punjab 
which wants ~  by Bihar and Orissa which wants 4'1, by the Central Pro-
vinces which wants 5·9. The expenditure of Assam au iis Income-tax 
establishment is the correct of all, being less than 1 per cent. on its receipts. 
Ne:x.t come Bengal and Bombay with a little over 1 per cent. In the remain-
ing five provinces, the expenditure varies from 3'7 per cent. in :Madras to 7·9 
per cent. in the Punjab. I think the Home is entitled to get some explana-
tion from the Finance Member as to the causes of this striking variation from 
province to province and as to why iu everyone of these cases the all-India 
average, 2' J, has been exceeded. 

Now, I shall deal with my a,mendment. The revised estimate of Madras 
for the currr.nt year is Rs. 4,40,000 which bears a proportion of 2' J per cent. 
on the receipts. For the ensuing year, the Demand for Grant is 8 lakhs, which 
means an increase of 81 per cent. on the current year's expenditure, but the 
increase in receipts was no more than about 36 per cent. No explanation is 
available why there should be an increase of expenditure to the extent of 
8,60,000 or even less, especially in a yeal· of deficit like the present. 



.. 
THE BUDGET-LIST OF DEMANDS. 3068 

N ow, with regard to the particular item, one Special Income-tax Officer on 
Rs. 1,000 rising to Rs. 1,250, the Honourable Members will see that he is an 
<old officer on the Income-tax staff of Madras. The Government are going 
to reorganise the Department and are budgeting for one Commissioner on 
Rs. 3,000 a month and a large staff of subordinate officers, such as Deputy 
Commissioners, Assistant Commissioners and so forth, at varying mtes 
from Rs. 1,500 to Rs. 240, keeping the old Special Income-tax Officers on 
Rs. 1,000 to Rs. 1,250 as before: Now, my point is that, when you are 
going to reorganise the Department with such a superior officer as a Com-
missioner at its head, the retention of the old Special Income-tax Officer is 
untenable. It is ~tate  in the explanatory note given at the end of the 
Chapter, that the new schemes now being introduced in the provinces have 
been approved by the Finance Committee. If so, I fail to understand the 
principle on which that Committee should have accorded their approval to 
schemes which, as I have shown, lay down scales of expenditure in the various 
provinces varying from less than 1 per cent. on the receipts as in the case of 
Assam to nearly 8 per cent. in the Punjab In any case, I have yet to know 
that, although they might have approved of a particular scheme for Madras, 
they approved of the vast increase of expenditure from Rs. 4,40,000 in the 
.current year to nearly its double in the ensuing year. There is, however, 
nothing to .how that, while they approved of t ~ introduction of a new 
scheme, they approved likewise of the retention of the old high salaried 
Special n om~ ta  Officer. In any case, the retention of this officer seems 
quite untenable. I may tell the House that in Bengal and Assam the work 
()f assessment and of hearing objections is done almost entirely by Deputy 
Collectors. Even in the city of Calcutta, the Collector of Income-tax used 
to be a Deputy Collector. Noone has been found to say that Income-tax 
work in these provinces was not done properly and well by this class of 
()fficers. In place of them you are going to create posts of Commissioners on 
Rs. 3,000 and of Deputy Commissioners on Rs. 1,500 to 1,800. But if you 
ate going to create such high posts, why should you not be able to manage each 
province with one such high-salaried officer at the top, assisted by the class of 
officers of the rank of Deputy Collectors. It is true that for hearing appeals 
you require a superior staff, but for this purpose one superior officer, exclusively 
for this work, for provinces such as Madras, Punjab, United Prouinces, Bihar 
and Orissa and the Central Provinces, should be enough. I strongly object to 
the creation of too many fat berths in each province for this work. Then, again, 
if you will turn to page 14, yon will find it stated in the Explana.tory Note 
that for Madras there is a scheme for introducing a new staff of officerd with. 
()ne Commissioner on Rs. 2,000 to Rs. 2,500, the first incumbent being, how-
ever, given Rs. 3,000 a month. I have not been able to understand the mean-
iQg of 'however' here. The Finance Member will, no doubt, enlighten the 
House why ihe preseni incumbeni should get Rs. 500 mor~ than t ~ ma:limum 
proposed in the new scheme. 

Did the Standing Finance Committee also approve of the increased pay 
to the present incumbent? I doubt this very much. If the present incum-
bent wa.s an old officer drawing already Rs. 3,000, surely a place for him 
-could have been found elsewhere where the same post carried an initial pay of 
Its. 3,000. As this is now an all-India Service, there should be no difficulty 
:about. it. In any case, the amendment is a very modest one, and I 
-commend it to the acceptance of this House. 

E 
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The Honourable Sir Malcolm Hailey: I said that it would be possible-
to make some reductions in this Department if we were prepared to give up 
the improved efficiency to which we had otherwise looked. I am afraid that 
my Honourable friend, however, has hit on one of the cases in which it 
would be exceedingly difficult to make a definite reduction. I will give my 
reasons to the House. My Honourable friend has covered so very wide a 
range in the course of the discussion that I am not at all sure that the House 
will remember exactly what his objection was to this particular officer. He-
said that there was DO reason whatever for maintaining an officer on this: 
high rate of pay as a Special Income-tax Officer in Madras when we were-
reorganising the establishment with a view to introducing a regular scale of 
pay throughout. Well, Sir, this is an officer who has been employed there 
for some time. We have retained him for the purpose of bringing him on 
to the new scale which you will see on page 14 of the Demands for Grants, 
where yon will find provision made for Assistant Commissiollers on Rs. 1,000 
rising to Rs. 1,500. We cannot immediately dispense with him nor indeed do-
we desire to dispense so experienced an officer and we intend to bring him on 
to the scale of pay of an Assistant Commissioner. Consequently, the criticism 
of the Honourable Member, if it still has any force, becomes a criticism 
directed not against this officer but against the new scale of pay which we-
intend to introduce for the Department in Madras. Now, I will trouble the 
House for a few moments, because it will enable me to clear up a good many 
points which were raised in the course of the previous discussion, to which 
I did not then find time to allude, as also to some of the points now alluded to-
by my Honourable friend. We do not inteLd to bring into this Department 
a large number of Indian Civil Service officers on a high rate of pay. On 
page 14 you will find what we consider to be a reasonable rate of pay, and 
I think that my friends in the Standing Finance Committee did not differ 
amongst each other on this point at all events, that that was a suitable rate-
of pay for a self-contained and largely Indianised Department. But, Sir, you 
cannot create a Department forthwith and outright. "\Ve have placed a Com-
missioner in charge who happens to be an Indian Civil Service officer, because 
there was no one else in the province with an equal experience of income-tax 
work who could be trusted to organise the new Department. This is also the 
case in some other provinces where we have placed an Indian Civil Service 
officer in charge, but, as soon as we can get officers from within the Depart-
ment itself (who will not of course belong to the Indian Civil Service) we-
shall of course do so. The present is a purely temporary arrangement. 

Now, why does Madras, according to my Honourable friend, cost more 
for establishment than elsewhere and why is there this difference in the cost 
of establishment as between various provinces, some showing, I will take his 
own figUl'es, an expenditure of 3 per cent: for olle ~ion  others s?owing 
an expenditure of 7 per cent. lor collecbon. The ddJerenM Mnslsts, of 
course, entirely in the nature of the work in the different provinces. Where 
you have large presidency towns and very few rural asses sees, a small expert 
establishment, dealing mostly with Companies, large assessees and the like, can 
recover a large sum at a comparatively low cost. Where, on the other hand, 
you have a very large number of rural assessees, your establishment must, by 
the mere force of circumstances, be larger, and, on the whole, its returns 
smaller. That in itself accounts sufficiently for the difference between the-
provinces. As for my Honourable friend's assertion that the old Deputy 

, Collectors whom we had in charge of the income-tax work were perfed;ly 
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satisfactory, I have heard enongh in this House thjs year and last year to 
know that the House itself agrees that this is not the case. Well, Sir, the 
only definite point before the House is this, whether we should reduce this 
particular officer. As I have said, he is already in employment. He fits or 
will fit in when the time comes into the new scale we have proposed. I 
maintain that that scale is not in itself excessive and that, therefore, there 
is nothing to be gained by attempting to get rid of ~ e appointment. 

Mr. R. A. Spence: Sir, may I rise for a point of information? I see on 
page 296 that poor Bombay pays in income-tax Rs. 4,85,00,000 compared 
with which rich Bengal pays Rs. 3,80,00,000. On page 10 I find that 
Bombay is paying 3 lakhs more for collecting the income-tax. Is there any 
cause and effect here? And the Presidency which has got the bigger establish-
ment and which pays more for establishment, collects more income-tax? 

Mr. President: The Honourable Member's question concerns Bombay 
and Bengal, while this amendment relates solely to Madras. 

Rao Bahadur T. Rangachariar: Sir, I am afraid Mr. Nag has not 
appreciated the real position in Madras in relation to this matter. It is really 
not a new appointment at all. The practice hitherto has been for the 
Revenue Department, for the ordinary Revenue Department, to under-
take the collection and assessment of income-tax. The Special Income-tax 
Officer deals with cases in the city of Madras. The Collector of Madras is 
the revenue officer for the whole city. He was the supervising officer. He 
dealt with cases, I believe, of Rs. 5u,000 and upwards. Assessees of Rs. 10,000 
and upwards used to be dealt with by the Special Income-tax Officer. I 
remember there was a lot of complaint of the way in which income-
tax rases were disposed of by the Collector in Madras when he 
had not the assistance of the Income-tax Officer. The Collector had too 
much work to do in his other capacities and the Deputy Collector used to 
deal in those davs only with cases of Rs. 10,000 income, and all cases above 
Rs. 10,000 usel to go up to the Collector. In this way he had to deal with 
too many cases, specially cases of Marwaris and Gujeratis who form the 
greater portion of assessees in Madras. They keep their accounts in a manner 
which requires close investigation. My friend, Mr. Narayan Das, brought 
forward a motion in this House, it will be remembered, about the rule im-
posed by the Madras Government that the assessees should produce their 01'tn 
translations of their account books, and they were put to a great deal of 
trouble. In order to facilitate the work of assessment and the disposal of 
income· tax cases, this Special Income-tax Officer was created, and I know that 
as a matter of fact he has been of great use in the administration of income-
tax. (Hear, hear.) I, therefore, think that the pruning knife need not be 
applied to this case. There are other appointments in which it can be more 
effectively employed; but, speaking from a knowledge of Madras and the 
change which is going to be carried out there in separating income-tax cases 
from the ordinary executive work, I expect a great deal of improvement there. 
One of the causes which has helped the non-eo-operation movement in my 
province is the way in which income-tax -cases are disposed of, and I have 
had occasion to mention such cases in this Assembly. I therefore expect a 
great deal of improvement, and in the meanwhile I do not think that Madras. 
is overburdened in this matter. 

The motion was negatived . 
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Dr. Nand Lal: Sir, the amendment which I propose to move runs as 
follows: 

• That the demand of Rs. 4,92,000 under the sub-head • Punjab' be reduced by 
RI. 2,61,000: 

Sir, there is a very great increase in the Demand for the year 1922-23 as 
S b-h d' P . b' compared with the last year. I have been looking for 

11 ea UDJa. the explanation in support of that increase, but I confess 
my inability that I could not find it in the printed Demand though I find 
general remarks given in the form of Explanation 2 that this increase is due to 
the new scheme which is introduced and which will gradually be introduced. 
The word C gradual J is pregnant with very great alarm and fear j namely, 
the Demand which is now made is not considered to be enough j it is just 
probable that next year there may be even greater Demand. Therefore, 
it is proper that the question of this Demand should be scrutinised and 
examined with reference to its various aspects j and I shall confine my remarks 
to this specific item relating to the Punjab. Why so much increase? The 
only explanation which has been tendered in general form has already been 
adverted to by my humble self and I submit that that explanation is not 
sufficient. Why was this change brought about in this poor province (riz., 
the Punjab)? Perhaps the answer which the Honourable Sir Malcolm 
Hailey will advance would be-' because it is a Central subject and the alteration 
which has been suggested and recommended should be general,' obtaining in 
the whole of British India, and therefore the Punjab is included '. That is 
the only conceivable explanation which can be asserted. In reply to that, 
my submission would be that there is no moral or real support for the change 
which has brought about this considerable increase in the Demand. So far 
as the Punjab is concerned-though I ani. subject to correction and Sir 
Malcolm Hailey will correct me if I am wrong-I believe one Commissioner 
and two Deputy Commissioners and a number of Collectors have been appoint-
ed, and they are asked to apply themselves exclusively to the collection of 
income-tax. The ground on which this scheme has been propounded and 
eventually accepted is that there may be some sort of promptitude and expe-
dition in the way of collection. I may very respectfully point out to the 
Honourable Sir Malcolm Hailey that, so far as the question of colleetion is 
concerned, I mean to say, 80 far as the proposition relating to the arrears is 
concerned, this argument will not hold good in respect of the Punjab. 

There are some arrears but not so much as are found in other pro-
vinces. But the question of arrears is not sufficient to throw so heavy 
an expenditure on the head of the tax-payer, who are alrea,qy overburd-
ened. I have a.lreadJ remarked that these two Deputy Commissioners, 
one Commissioner, and some Collectors, so far as my present information 
goes, will remain busy for a period of four months. For eight months they 
will perhaps keep ruminating over wha.t they have done or they may keep 
thinking of what they are going to do, or they may perhaps sometimes 
sleep in deep contemplation. But, so far as the hard work is concerned, 
so far as the real business is concerned, I am quite prepared to say before this 
House that they will not have enough to do in any case. Therefore, 8 months 
out of 12 months will praetically be idled away. And at whose cost? At 
the cost of the pocket of the poor tax-payers. These Deputy Commissioners 
and Commissioner will go from one district to a.nother and they will report 

,that they- ha.ve seen this village and that villaoae, and that they have made 
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this inquiry about this sahukar or that, or about this contractor or that. 
They will write this diary and submit it to the Commissioner. I do not know 
to whom the Commissioner will submit his diaries. I very seriously suggest 
before this House that this is not the way in which the public money should 
be spent. These public servants will get idle. They should be called upon 
to work according to the remuneration which they get, and I am afraid that 
if this principle is not applied, then it will have to be admitted that the 
Government is not taking the best for the price which Government is 
paying. Therefore, economically, these alterations seem to be hardly sound 
and right. Therefore, I stand here to question their advisability and propriety. 
We may !<peak to our people, 'All right, pay because this is an exclusive 
Department. This is a separate Department. On account of the undue 
influence of the Executive, you will not easily promise or feel inclined to pay. 
Here you have got a separate Department-a separate Commissioner, and 
separate Deputy Commissioners and Collectors. They have nothing to do 
with the other affairs. You need not feel afraid of them. You will not be 
arrested if you !Opeak to the Collector and say 'You are wrong in taxing me 
like this '.' In olddays, the Deputy Commissioners were also Income-tax 
Collectors in charge of the Income-tax Departments of various districts, and 
if an intending assessee, who was called upon to pay, said,' Sir, you are 
wrong', perhaps he may incur the displeasure of that Deputy Commissioner. 
That is the only l'edeeming feature or ground that can be advanced. 'I'here-
fore, on that score, we can speak to our people perhaps with some justification 
and ilay, ' Look, you have been relieved of that scare or fear. Are you not pre-
pared to pay for that? You will have a little more peace of mind. N ow that 
there is a separate Department, you will not be coerced. You will not be 
troubled. Therefore, pay a little more for it.' The reply, Sir, which will be given 
by our people would be, 'No. We have not got desired peace of mind at all. 
Weare not treated properly.' The millionaires, the big merchants, contractors, 
barristers and other people who pay a heavy income-tax would say: 'No, 
you are wrong altogether. You are not our proper representative. You 
do not study our case and our grievances. Our grievances are that, if we 
send our people with our accounts to be examined, the auditors, examiners 
and the subordinate clerks do not treat them properly. They think they 
cannot t'xamine so many registers yet they call for all. They thing that 
the merchants, contractors, and other businessmen have no value for their 
time. They should be polite, every public servant ought to be polite, 
because he has iSiven a covenant to the Government that he will Le polite. 
They won't listen to these virtues at all. It is a sin fOt' a public servant 
of that type to be polite and to politely treat the asses sees who are, as a 
matter of fact, the paying masters in the right spirit. If the servant or 
mukhtar or agent or the munib of the intending asse!;see is a straight-
forward man, then that will be considered a faolt and he will be punished. 
Perhaps he may not be punished by the taxing officer. He may be 
punished by his own employer, the master, whose munib he is, because 
that master is sure to get displeased with him, saying' You ought to have 
pocketted this insult. You ought not to have given this officer, or this 
auditor, or this Lead clerk, or this examiner, an answer like that, and that is 
why I am punished.' Naturally these auditors and examiners will speak to 
the Collectors, "This munib, this agent, has done so and so,' and that 
Collector will assess at once without waiting any longer. This sort ,of 
treatment is meted out to the public, and, therefore, our people do tell us. • -
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I Do not agree to give demands like that.' If the Government servants 
improved themselves, and really behaved like true public servants, certainly 
the people might say: 'We are quite prepared to make this sacrifice. Give 
us an undertaking that their treatment will be better than before and that the 
Government servants will be in a better mood than before and that our books 
will not be thrown away, kicked away as before'. But, if there is no change 
for the better at all, I have to hear the voice of the people and to request that 
my amendment may be accepted. Neither on the score of convenience nor 
on the ground of economy is this Demand, which has been asked for, 
acceptable, and, therefore, I submit that the reduction which I have proposed 
may be accepted. Unless and until the Honourable Sir Malcolm Hailey 
gives us an undertaking that he will see that all sorts of grievances are 
remo\Ted, till that is done, I shall have to press this amendment for the 
acceptance of the House. 

Mr. Darcy Lindsay: Sir, It is a little difficult to understand our posi-
tion with regard to this Demand No.2. My HonouraLle friend, Dr. Gour, has 
applied his axe and imposed a reduction of five per cent. throughout on the 
Demand. If this live per cent. to be in addition to the various reductions, 
1>uch as are now proposed by my Honourable friend, Dr. Nand Lal, and 
Rs. 27,50,000 standing in the name of my Honourable friend, Mr. Pantulu, also 
another reduction of Rs. 15,00,000 standing in the name of Mr. Shanani,-
is this five per cent. in addition or not? I had great hopes that, when the 
Gour guillotine had been applied, we were going to be saved a considerable 
amount of time and that there would have been a general withdrawal of all 
these further motions, but, if that is not to be, then I am afraid we shall be 
sitting until the middle of the year. Now, as regards my Honourable friend, 
Dr. Nand Lal's complaint about the officers iu Punjab being idle for 8 months 
in the year. I am glad he realises that, during that time of so-called idleness, 
they keep their eyes and ears open and are taking notes of the profits made 
by the different firms and individuals. I therefore cannot exactly follow him 
in his argument that they are idle. He also complains of the very high 
salaries which he thinks they are paid. Would Dr. Nand Lal prefer that 
they should be paid on a percentage basis? I recommend that suggestion to 
my Honourable friend, the Finance :Member, if this House grumbles at heavy 
expenditure on the Income-tax Department. The Income-tax Depaltment 
has been referred to as a great source of revenue to Government, as it undoubt-
edly is. Let that revenue be obtained on a commsssion basis and then this 
House need not trouble their head about over-paid officers or over-staffed 
offices. Each lucky individual who obtains a permit to recover income-tax on 
a. commission basis will organise his own office and pay for it out of the 
commis'lion. I commend this view to my Honourable friend, the Finance 
Member. 

The motion was negatived. 
Mr. J. Ramayya Pantulu: I move, Sir: 

• That the demand under the head ' Ta.xes on Income • be reduced by Rs. 19,24,000.' 

Since sending up my original motion for a reduction by Rs. 27,50,uOO, 
T I I have made a more t>"areful calculation of 

axes on neome. the amount that I should propose for reduc-
tion and have arri'led at this modest figure. If the Honourable Members 
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will turn to page 14 of the' Demands for Grants J book, they will find that 
in the amount of expenditure provided in the Budget for the next year, the 
amount shown over and above that of the current year is due to the estab-
lishment which is to be entertained for the new Income-tax Department. 
My calculation shows that, after making a deduction of the amount shown 
under the non-votable items, the net increase under votable item comes to 
Rs. 19,24,000. My ground for proposing the reduction of this amount 
is that the entertainment of the new establishment is not at all a ma.tter of 
urgency now. A good deal of what I have to say on this subject has been 
already anticipated by previous speakers. But· I wish to say one or two 
things. As Honourable Members are aware, hitherto the income-tax: work 
has been all done, and even now it is to a great extent beinO' done, by what 
is called the land revenue establishments. The new Inco"'me-tax: Act makes 
provision for the entertainment of a separate Income-tax Department, on the 
ground that income·tal: is now an item of Central revenue while the Land 
Revenue Department belongs to the provinces. 

I remember, Sir, how this provision of the Act was hailed when the Income-
tax Bill was introduced into this Council during the Simla Session. If I 
remember correctly, the idea then was, in certain parts of the Assembly, that, 
after all, there is relief from the exactions, from the iniquities of the Land 
Revenue Department which has been oppressing the people in one way or 
another, and it was thought, Sir, that the new Income-tax establishment would 
effect a great relief to the people. It seems to me, Sir, that the Land Revenue 
Department has no special claim for being oppressive; whatever unpopularity 
it has gained, it has gained on account of the duties which it has had to per-
form in the way of tax-gathering. Tax-gathering has never been a popular 
function, and I am not sure, Sir, that the new income-tax gatherer is going to 
be, after all, such an augel as some people expect him to be. I quite admit, 
Sir, that, now that income-tax is an item of Central revenue, it will be necessary 
for the Government of India to makea special provision for the assessment and 
collection of income-tax on its own account. But what I submit is that, seeing 
that our finances are now in a very crippled state, we might perhaps go on for 
a little time longer, ie., until our finances show some improvement, with the 
existing arrangements which will at once save us lots of money, severallakhs 
of rupees if not the whole sum of Rs. ] 9,24,000. Some of the Commercial 
Members here have pointed out that the entertainment of a special establish-
ment for income-tax has resulted in enhanced assessments. But that is so 
because the new Department which is proposed is not very likely to be the 
great friend of the people as some people expect it to be. But whatever that 
may be, there may be, Sir, very good reasons for having a special establishment 
immediately in big commercial cities like Bombay, Calcutta, Karachi or even 
in Madras, but I think, sO far as the Mofussil is concerned, the prel/ent provin-
cial Land Revenue establishments can be trusted to do the work quite as 
efficiently as tbe new establishment. I have some experience, Sir, of the way 
in which this income-tax work is being done in the Mofnssil, and I do not think 
that anyone can contend that the Land Revenue officers do not do their best to 
increase the income·tax revenue of Government. With them, it is not always 
a case of what is the proper tax to be imposed on a particular individual. It is 
-often a case of how much he can pay; and more often it is a case of how much 

. is expected from a '1.'aluk or Di .isio~  and then distributing it a.mongst the 
dilferent assessees WIth as much Justice as one can well command. 
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I have myself been an Income-tax Officer. Of courEe, I have nevel' my-

self b~en guilty of that iniquitous way of making assessDlents ; and I am 
sure that my Honourable friend, Mr. Bryant, has never done it either. But 
I am not sure that it has not been adopted sometimes. I once had the misfor-
tune of succeeding a very jealous income-tax officer in a revenue division in the 
Guntur District which has recently come into some prominence. In that 
division there is a taluk called the Palnad taluk, which is at present giving-
Government so much trouble in the matter of colleding taxes. That taluk is 
noted for cotton cultivation : almost every ryot cultivates cotton; and that 
predecessor of mille, Sir, assessed, every ryot to income-tax on account of 
income from cotton trade. He supported these assessmentsjby notes made in the 
confidential note-book to the effect- (I have im'pected the house of this 
assessee. I found several bales of cotton, both raw and cleaned.' Of course, the 
notes wete quite correct, but the cotton was agricultural produce and was not 
liable to tax. I want to ask the Honourable the Finance Member whether his 
new income-tax officers can improve upon that. That being the case, Sir, I think 
that, whatever may be the case in regard to big commercial centres, we might 
wait until our finances improve to entertain a special esw blishment for the 
Mofussil. We can man~ge at present with the existing Land Revenue 
establishments. I am aware that the Land Revenue establishments 
belong to the provinces; but, as in the case of the Salt Depart-
ment, we might make a contribution towards the salaries of these Land 
Revenue establishments. This will save us a good deal of money and it will 
at the same time put something into the pockets of the Provincial Govern-
ments who will be thankful for these contributions in their present straight-
ened circumstances. I am willing that Dr. Gour's five per cent. reduction 
may be included in the reduction which I propose. 

The motion was negatived. 

IIr. S. C. Shahani : Sir, I beg to move: 
• That the demand under the head' Taxes on Income' be reduced by Rs. 15.00.000.' 

My object in going on with this amendment is to point to some of the 
facts relating to the taxes on income, which, according to me, are worthy of 
some consideration. I have noticed the scale for the new staff which is given 
on page 14 of the Detailed Estimates, and I feel called upon to say that the 
scale is comparatively reasonable. It was said by those occupying the Gov-
ernment Benches, when the Demand for Customs was under cObsideration,_ 
that it was not possible to reduce the scale there. I am glad that now the-
Honourable the Finance Member has come forward himself to propose a scale-
which is in keeping with my suggestion. I think that the scale should be-
further reduced. It should be possible to have a very good Commissioner on 
a salary of Rs. 1,500, rising by annual increments of Rs. 100, to Rs. 2,000. 
It is my firm conviction that there would be no difficulty in getting-

Assistant Commi"sioners on a salary of Rs. 800 rising to· 
6 P... Rs. 1,200. The second item to which I willh to draw attention 

ir. the Personal Assistant to the Head Commissioner drawing Rs. 300 t4>-
Rs. 900 and costing Rs. 6,800 per year. I think by this provision we only 
indispose the Commissioners and Head Commissioners to do their duty. I 
have llOtiCed the provision of Personal Assistants in the case of Collectors, 
and I feel that the' work which ought to devolve on the Collectors is 1ID.duly 
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Bhifted on to the shoulders of the Personal Assistants. There is one other 
point to which I would here draw attention, and that is the allowance to the 
Deputy Collector, :Madras, on page 8, amounting to Rs. 2,400 per year. If 
Deputy Collectors are required to do duty in connection with the collection of 
income-tax, I really do not understand why an extra allowance should be 
given. to them. It appears to me that, in respect of items such as these, more 
exactmg control should be exercisrld over the expenditure, which shows a 
tendency in every Department to rise high. My Honourable friend, :Mr. 
Hussanally, has alluded to two Commissioners being provided for Bombay. 
I think he is not right. It is not two, but three. If he looks at page 10,-
he will find that, under Mofussil Charges, there is a provision made for one 
Commissioner of Income-tax drawing a salary of Rs. 2,000 rising by annual 
increments of Rs. 100 to Rs. 2,500. I think that is the appointment which 
has been intended for the province of Sind. :My Honourable friend has 
pointed out that this Commissioner of Income-tax has not enougn 
work to occupy him. He referred to what appeared in the local papers: 
which said that for several months he never went to his office. 
and if at all he went to his office, it was after dusk, a circumstance 
which should certainly be taken into account. If really there is ll() 

work for him, then he need not be continued. On the other hand, I woul<l 
draw the attention of the authorities to Rs. 200 being the maximum for 
inspectors, assessors and examiners and other executive subordinates, which 
appears to me to be very unfair. The work that is done by inspectors, 
assessors and examiners is a responsible one, and an income of Rs. 200 will 
not be rightly calculated to suffice for one's needs in these days of very high 
prices. I would also draw the attention of the authorities to the house-rent 
that is provided here to the extent of Rs. 7,493. I think this house-rent 
would be inadeqnate and on that account it needs to be revised. 

I find that my Honourable friend, Mr. Jamnadas Dwarkadas, has alS() 
given notice of a similar reduction, viz., Rs. 15 lakhs. But I found that he 
voted against the 5 per cent. reduction that was proposed by Dr. Gour. 
(Laughter.) I take it that he sticks then to his reduction of Rs. 15 lakhs, 
and I leave him to do that task for myself. As for myself I feel disposed 
now to withdraw my :motion. I have every reason to be content with what 
has been done in the case of the motion that was brought forward before 
the House by Dr. Gour. 

Mr. President: Is the Honourable :Member not moving his motion? 

Mr. S. C. Shahani: I withdraw my motion. 

Ir. President: It is an extremely improper practice to move a. motion 
and make a speech and then withdraw it. 

lIr. S. C. Shahani: For wha.t reason I do not know. 

Ir. President: The Honourable :Member does .not see the .reason. It 
would deprive the Government :Member of the nght of reply if I allowed 
him to do it. 

The Honourable Sir Malcolm Hailey: Sir, your ruling, if I may 1>& 
allowed to say so, anticipated a.n objection that I was about to bring myself_ 
I must say that it seems to me very nnfair to us on the Government Benches 

• 
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that the Honourable • Member should make a long speech referring to certain 
payments that we intend to make, and then by withdrawing deprive us of the 
opportunity of explaining to the House the reasons for which we have entered 
them. In the circumstances, however, I do not propose to offer any explan-
ation to the House of the particular item referred to. 

The motion was, by leave of the Assembly, withdrawn. 

Bhai Man Singh: I beg to move: 
, That the total demand be further reduced by Re. 51,000 .• 

I wish to refer to the high expenditure in the Central Provinces. The 
total revenue from the Central Provinces is about 40 lakhs a.nd from the 
Bihar and Orissa Government about 32 lakhs; but, if we compare the pay of 
the highest officials that are demanded, it is very different. The Commis-
sioner of Income-tax in the Central Provinces is to draw Rs. 2,750 and there 
are two Deputy Commissioners who are to draw Rs. 1,500 a month. If we 
compare this with Bihar and Orissa, we have got only one Deputy Commis-
sioner there on Rs. 1,500. Surely the collection of income-tax of only 8 lakhs 
per month should not cost so much more in the Central Provinces, unless it 
be due to some special circumstances in the Central Provinces which are 
different from Bihar and Orissa, of which I might be ignorant. But, looking 
at· the circumstances, I don't find why there should be such a vast difference. 
There is only one Deputy Commissioner in Bihar and Orissa drawing from 
Rs. 1,000 to Rs. 1,500. Why should we not have an official in the Central 
Provinces drawing Rs. 1,000 to Rs. 1,500 as Commissioner of Income-Tax, 
and another official drawing a lesser pay, working as Deputy Commissioner? 
Why should we not only increase the number of Collectors and have only a 
Deputy Commissioner as we have got in Bihar and Orissa? Similarly, we 
don't find such a heavy charge for the collection of income-tax in Bihar 
and, if we compare the total of the two provinces, it is in the case of the 
Central Provinces Rs. 3,24,000, while in the case of Bihar and Orissa 
it is Rs. 1,82,000. . This is about double the amount. Similarly, if we 
compare it with the United Provinces, the revenues of which are not also 
very high, they do not compare so favourably. I, therefore, wish to draw 
the attention of Government that they should see their way, especially in 
the case of the Central Provinces, to reduce this heavy expenditure and 

. satisfy the House why there should be such a vast difference in the administra-
tion of the different provinces, whose revenues bear only a ratio of 34 
.and 40. 

The Honourable Sir Malcolm Hailey: Sir, the l'eason why there is so 
marked a difference between the establishment of the Central Provinces and that 
()f Bihar and Orissa is simply this. We have to consult Local Governments, 
their convenience and so forth, in introducing these establishments. Certain 
Local Governments desire to proceed rather more rapidly. Others, owing to 
the condition of their province, for various reasons desire that the introduction 
of the full Reform should be somewhat delayed. The Central Provinces is a 
type of province that has been desirous of moving more l'apidly; Bihar and 
Orissa is a type of province that has desired that we should move more slowly. 
You will notice that Bihar and Orissa will start without a Commissioner and 
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with one J?eputy Commissioner and with ten Superintendents only. The 
foIl establIshment, of course, when worked up to would be as costly as, if not 
more costly than, in the Central Provinces. 

Ir. K. B. L. Agnihotri (Central Provinces Hindi Divisions: Non-
Muhammadan) : Sir, I rise to support the amendment moved by Honourable 
Bhai Man Singh. The Honourable Sir Malcolm Hailey in justification of the 
expenditure in Central Provinces has pointed out that the Local Government 
has been consulted and they - the Local Government-are in favour of proceed-
ing rapidly in the organisation of the Income-tax Department in that 
province. Sir, I come from that province and I believe I know the conditions 
()f that province as well as probably the Local Government. The scheme has 
been in work in my province for about two years and so far the Deputy 
Commissioners have not been appointed. The Commissioner of Income-tax, 
whose pay has been put at Rs. 2,000 to Rs. 2,500, has got other work to do 
besides Income-tax. He is also in charge of the Registration of the whole 
province. He is also in charge of the Department of the Joint Stock Com-
panies in that province. 

The Honourable Sir Malcolm Hailey: No, that is not the case. 

Ir. K. B. L. Agnihotri: That was the informa.tion given to me. I may 
be wrong. But I believe thaI; he is in charge of the Registration Department 
at any rate of the whole province. It will thus appear that the Income-tax 
work is not heavy and commensurate with the pay of the post fixed. Taking 
for granted that he is not in charge of any other department, even then, why 
should the pay of Commissioner in my province-where the collection of 
revenue is budgeted at 40 lakhs only-be fixed at Rs. 2,000 to Rs. 2,500? 
Why could not this work be done by a Provincial Service man getting 
Rs. 1,000 or Rs. 1,500? My province has got only 22 districts and has only 
9 civil districts. 13 Collectors for Income-tax will not be necessary in my 
province and the work could efficiently be done by 9-say 11 men. The two 
Deputy Commissioners whose pay comes to about Rs. 24,000 may also be 
done awa.y with, especially in this year of financial stringency. These posts 
have not been needed so far, and I fail to understand the necessity of the 
<!reation of th,ese two posts of Deputy Commissioners particularly this year. 
The appeals from the orders of the Collectors could be heard by the Com-
missioner. If it is found that an intermediate Appellate Court is necessary, 
then two senior Collectors out of the 13 proposed Collectors could be utilised in 
place of Deputy Commissioners at least for two years and even more. When 
better times come and if it then be found necessary, the two Deputy Com-
missioners may then be appointed, but not necessarily at present. Further, 
Sir, the commission for collection of income-tax for my province has been 
budgeted at Rs. 39,500. In the detailed estimates I do not om~ ~ross any 
()ther province which is giving such a high amount of the commISSIOn charges 
as is the case with my province. I do not understand the necessity of this 
amount of Rs. 39,500, in the face of the high provision made for additional 
Collectors and therefore I heartily support the amendment of my friend, Bhai 
Man Singh. I submit, Sir, that over and above the 5 per cent. reduction that 
has already been toted by the House, this amount can further be reduced frbm 
this bead of the Demand. My province alone can bear ful1,her reduction under 
this head to the extent of at least Rs. 30,000 to Rs. 40,000 this year. ..I, 
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therefore, support the motion to further reduce the total demand by Rs. 51,000 
as moved by my Honourable friend, Bhai Man Singh. 

Chaudhri Shahab-ud-din (East Central Punjab : Muhammadan) : Sir, I 
am in a state of indecision as to whether I should support this motion or oppose 
-it. There are one or two points which, in my opinion, require to be cleared 
up by the Honourable the Finance Member. As the Department of Income-
tax is going to be Imperialised, one would naturally expect uniformity and 
unification in the whole Department. I find, however, that in certain 
provinces the Collectors of Income-tax will draw Rs. 1,000 or Rs. 900; in 
certain provinces the Deputy Collectors will draw Rs. 1,500 to Rs. 2,000; 
in others they will draw less. I, for one, am unable to see why an Assistant 
Collector in Madras should, as indicated on page 14 of the blue book, draw 
Rs. 1,000 rising to Rs. 1,500, while a Collector in the Punjab should draw 
only up to Rs. 1,000. This discrepancy to my mind requires an explanation 
and I hope the Honourable the Finance Member will very kindly vouchsafe it. 

There is another doubt in my mind which requires to be cleared up. 
Referring to the figures on pages 296 and 297, I find that the estimated 
income from the Punjab under the head of 'Taxes on Income) is 66 lakhs 
and a half, while last year it was only 64 lakhs, that is, the estimated increase 
in income is only about 2! lakhs. A reference to page 11 will show that the 
expenditure last year was only Rs. 2,31,000, while the estimated expenditure 
for the next year is Rs. 4,92,000. That is, there is an increase of Rs. 2.61,000. 
It surely requires an explanation why a province, the estimated increase in the 
income of which is only 2! lakhs, should have an increase in expenditure even 
exceeding the income, namely, Rs. 2,61,000. I hope the Honourable the 
Finance Member will allay my doubt, as also the doubts of some Members of 
the House, on this point and thus enable us to form opinion as to whether we 
should support or oppose the motion of Bhai ~an Singh. 

IIr. pyari Lal lIisra (Central Provinces Hindi Divisions: Non-
Muhammadan): Sir, speaking on behalf of the Central Provinces, I am 
generally in accord with my Honourable friend, Mr. Agnihotri. The Central 
Provinces, you will find, is very poor and I am simply surprised that two 
Depnty Commissioners on Rs. 1,000 rising to Rs. 1,500 have been provided 
in the Budget. We do not l'eqllire these two Deputy Commissioners. 
Then, 13 Collectors have been provided in the Budget. That number too 
appears to be very large in my opinion. Some of these Collectors have been 
recruite4 afresh, while others are from the ranks of Extra Commissioners. 
Some of these Collectors are in charge of two or three districts and I, there-
fore, do not see any necessity for providing 13 Collectors for a small province 
like the Central Provinces. Therefore, I generally support the amendment 
moved by Bhai Man Singh. 

I have also to correct one mistake which my Honourable friend, 
Mr. Agnihotri, made, and that is with regard to the Commissioner himself. 
Now, the Commissioner is altogether a sePJorate official who is solely- in charge 
of this Income-tax Department. Formerly, the office of CommIssioner of 
Income-tax was combined with that of the Inspector General 'of Registration. 
~ t the Commissioner now is altogether a separate officer. 
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But, even then, the pay which he gets really seems too high. 
man, however, whom we know very well, is an old official from 
very experienced man, too, so I do not grudge that pay to him . 

3071 

This gentle-
Berar and a 

. I want an explanation with regard to this item of' Other Contingencies' 
whICh seems rather heavy-Rs. 26,500. 'Other Contingencies' is ra.ther 
vague, and I shall be obliged if the Honourable the Finance Member will 
throw some light on this item. 

Similarly, on page 11, Rs. 75,000 has been provided for Contingencies in 
the United Provinces but no details are given. I shall be very much obliged 
if he will also throw light on this item. 

The Honourable Sir Maloolm Hailey: Sir, taking first the general 
questions that have been asked me, I may say that the rate of pay that we 
propose in the new Department, or I should more properly say the reconsti-
tuted Department, will be universal throughout India. Chaudhri Shahab-ud-Din 
found certain difficulties at present owing to the fact that Deputy Com-
missioners are referred to in the Central Provinces and so on. 

(At this stage ~fr. Deputy President took the Chajr.) 

Now the form of the Depaliment that we propose, and the scales of pay 
that we propose, will be those that are entered on page 14, that is to say, 
we shall have a Commissioner, Assistant Commissioners, and Income-tax 
Officers, and the only difference that will be made in regard to rates of pay 
is that in the Presidency towns there will be Deputy Commissioners on a 
so mew hat higher scale of pay, in view of the far greater responsibility in 
those areas,-responsibility which, of course, arises from the necessity of 
dealing with Companies withllarge and complicated accounts and with the assess-
ment of big assessees. That explanation, I hope, will satisfy the Honourable 
Member in regard to this particular point. At present, we have certain 
officers holding posts in the Depatiment on a somewhat higher rate of pay 
because they have been engaged in the past by Provinces themselves and we 
must wait until the term. of their office lapses or until they arrive at some 
stage in their career when their rate of pay will fit them for absorption in 
the new Depatiment. 

The Honourable Member asked why, in the case of the Punjab, we are 
prepared to undertake so considerable an amount of extra expenditure on the 
Depatiment, in view of the f~t that we do not expect a very ig~ increase in the 
coming year in the return of Income-tax. Now, of course, alllIDprovement of 
in ome t~  assessment, just like all other assessment work, is a growing and 
continuous process. You cannot expect to see in one year the full result of the. 
increased expenditure laid down in the previous twelve months; it takes some 
time to train a staff and get it to work; you have got gradually to work up 
your results, a.s we have done in many cases already. ~ can r ~~m~er the 
case of Rangoon, where in the course of 3 years followmg the InItiatIOn of 
on~i erably improved establishments we increased our receipts by 361akhs. 

So if my Honourable friend is disappointed because we do not expect next year 
an immediate heavy return on the expenditure we are putting down, this, 
I may point out, is a very natural process. 

With regard to the Central Provinces, the Commissioner has, of coUl'Be, 
now no other work to do. The Local Government formerly employed 
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him on a variety of other work, but that Las been taken away from him 
and he is doing only income-tax work, as should be the case. As regards 
the two Deputy Commissioners provided, the Local Government has a"ked 
us to relieve the District Officers of the work and appoint Income-tax Officers 
in their place; we propose to do so and have made provision for it. I do 
not think suitable men have yet been found; but there is no doubt that the 
Local Government were of the opinion that there was sufficient and ample 
work for these two men to do. As regards the figure of commission 
presented to the Central Provinces, that, of course, is a figure over which 
we have no control. You will find it reproduced in form of Contingencies 
in other demands. The commission for collection of income-tax is a 
statutory figure, and if the figure provided by rules does not rise to the 
amount provided for in the Budget, we shall of course save that amount. 

I hope, Sir, that is a sufficient explanation of the points that have been 
raised by my Honourable friends; aud now what are they going to do with 
thiS motion? They have already cut 5 per cent. by a small majority of 
this House off the total Budget. Do they desire to go and cut another half 
a lakh off it? That is the whole point of it. Do they think that the 
grounds which have been alleged in regard to the Central Provinces are 
sufficient to warrant their taking that further step? I think, Sir, not. 

The motion was negativ·ed. 

Mr. Deputy President: The question is: 
• That a reduced sum not exceeding Rs. 42,56,OOG be granted to the GO"ernor General 

in Council to defray the charge which will come in course of payment during the year 
ending the.31st day of March, 1923. in respect of • Taxes on Income'.' 

The motion was adopted. 

SALT. 

Mr. A. C. Chatterjee: Sir, I move: 
• That a Bum not exceeding Rs. 1,34,61,000 be granted to the Governor 'General in 

Council to defray the charge whieh will come in course of payment during the year ending 
the 31st day of March, 1923. on account of • Salt'.' 

(Cries of 'Adjourn.') 

Chaudhri Shahab-ud·Din: Sir, a request has been made, I think, by 
almost a majority of Members that the House be now adjourned. The next 
itl~m is lID important one and we cannot take it up now, 1 request you will at 
least be pleased to take the sense of the House on this point. We cannot go 
on till 7 or 8. 

Rao Bahadur T. Rangachariar: I formally move: 
• That the conBideration of thl. Demand be adjourned till to-morrow, • 

Mr. Deputy President: It is entirely in the discretion of the Chair 
whether to grant the motion for a.djourriment or not. 
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Rao Bahadur T. Rangachariar: I beg your pardon, Sir. My motion 
is this: 

, That the consideration of this Demand be adjourned till to-morrow .• 

That is my motion. I do not know if you will rule it out of order. I 
am entitled to move it. 

The motion was adopted. 
The Assembly then adjourued till Eleven of the Clock on Wednesday,. 

the 15th March, 1922. 
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